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LOK SABHA It is not poissit;le to say u;d u;znt

tent th rices or pr on

Thursday, M:;;r; siskaG‘lG)/Phalwna 12, G ttributable to decontrol”.  The

The Lok Sabha met at Eleven of
the Clock

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Decontrol of Essential Commodities
+
*326-A. Shri Harish Chandra
Mathur:

Dr. L. M. Singhvi;

Will the Minister of Finance be
pleased to state:

(a) whether Government have
decided to d rol all tial

commodities;

(b) the commodities which have
already been decontrolled and with
what effect;

(c) the commodities which are now
under consideration for decontrol;
and

(d) the criteria
decontrol?

laid down for

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) A list of commodities from
which control was removed in Decem-
ber, 1063 js placed. Subsequently,
control on certain categories of steel
was removed. As was stated in reply
to Starred Question No. 77 on 17th
February, 1968, “Production of most
of the commodities from which con-
trol was removed has gone up; prices
of these commodities have also risen
along with the general rise in prices.

commodities decontrolled during the
current financial year are cement and
pig iron. Supplies of pig iron are
freely available. Cement distribution
is being regulated by an organisation
set up by the manufactures, and these
arrangements are working satisfac-
torily,

(¢) and (d). Government keeps
existing controls under constant re-
view from the point of view of their
effectiveness or otherwise, their effects
on current availability and future
production and other relevant factors.

List of d olled C diti

1. Rayon Yarn

2. Staple fibre

3. Caustic Soda

4. Soda Ash

5. Hydrochloric Acid
6. Chlorine

7. Calcium Carbide

8. Bleaching Powder
9. Chilean Nitrate

10, Muriate of Potash
11, Sulphate of Potash
12. Washing Soap

13. Tyres and Tubeg
14. Sheet Glass

15. Paper Board (but not paper)
16. Natural Rubber.

Shri Harish Chandra Mathur: I
have seen this heterogenous list under
(b). May I request the Finance
Minister to clear the utter confusion
which prevails on this issue You
decontrol cement which is a scarce
commodity, with the price structure
in-built for absolute monopoly
growth. You refuse to decontrol
sugar which is in abundance. You
decontrol] fertiliser partially and enter

-into & deal considered as atrocious and
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upacceptable by those in high autho-
r:ty. How do you reconcile the whole
thing? May I know whether each
department and Ministry goes by it-
self or is there any all-India policy
co-ordinated by some authority and
Proceeding according to some criteria?

Shri Sachindra Chaudburi: This is
what is generally known as a loaded
question. I will tell you why. That is
my view of the matter, I may be
wrong, but I am going to give you the
reason. Firstly, you say that so ffar
as the commodity of cement is con-
cerned, it is a commodity which is a
scarce commodity. I do not entirely
agree with you there, (Interruptions).
Sir, 1 listened to my hon. friend with
the utmost respect.

Shri Indrajit Gupta: Please address
the Chair. e

Shri Sachindra Chaudhuri: I
addressing the Chair, when I
“Sir”,

Shri Indrajit Gupta: You eaid, ‘T
do not entirely agree with you”.

am
say

Shri Sachindra Chaudhuri: I am
sorry that I am not as conversant with
the manner and method of this House
as my hon. friend Shri Indrajit Gupta,
and I will give him the liberty of cor-
recting me whenever I go wrong, and
I have done that always in the past.

Shri D. C. Sharma: Why this parti-
ality for Shri Indrajit Gupta?

Shri Sachindra Chaudhuri: I will
tell you. Mr. Indrajit Gupta has got a
special relationship with me, because
of which I have got the utmost affec-
tion for him.

Shri D. C. Sharma: His
posed your appointment,

Shri Sachindra Chaudhuri: Going
back t» what I wag saying, in the first
place, 1 do not accept that cement is
a scarce commodity, in comparison
with sugar. In the second place, so
far as sugar is concerned, sugar is
much more intimately and closely

party op-
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needed, than cement is. People do
not eat cement, people eat sugar,

An hon. Member: You give more
importance to sugar?

Shri Sachindra Chaudburi: I give
more importance to sugar than cement.
As I said, there may be difference of
opinion, but that is the view that
Government takes.

The third thing is this, that my hon.
friend Shri Mathur has been good
enough to say that we have yielded
to a monopolistic price.

Dr. Ranen Sen: Is he delivering a
lecture or what? He should answer
the question.

Shri Sachindra Chaudhuri: When I
am asked a question which is a lec-
ture, unfortunately the answer has
to be a lecture also,

Shr1 Harish Chandra Mathur: Let us
listen quietly.

Shri Sachindra Chaudhuri: Thirdly,
the thing is this. It ig suggested that
it is a monopolistic concern, and we
are somehow or other allowing them
to keep up the prices. I have already
said in my answer that whenever there
any commodity which is decontrolled,
we keep a sharp lookout on the prices
to find out whether those prices are
reasonable or unreasonable. There
again Mr. Mathur might disagree with
me and say that the price of cement
ig not what it should be in the market.
The next question is about fertilisers.
As to fertilisers, the answer is this.
There again partial decontrol is
to be there but mo evidence that the
price had gone up tremendously be-
cause of that decontrol has been put
before you or before this House. Then
there is the last question. I think
Mr. Mathur will forgive me if I have
forgotten anything and will remind
me. I think his last question was
about cn-ordination in the government
and he asked whether each ministry
functioned on its own. Mr, Mathur
himself is well conversant with the
Constitution. ... .. (Interruptions). The
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entire government takes the responsi-
bility for any policy laid down by
the government.

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, unfortunately the
Finance Minister possibly has not

looked into the statement made on the
floor of the House about scarcity,
what the Prime Minister has said and
what had been written to me and
what arguments were advanced about
the scarcity of cement and why they
wanted to do this. Unfortunately he
has not acquainted himself with what
has happened in the past. I do not
know whether he himself js in any
manner connected with the question
which has been put to him. It is
really unfortunate, 1 will request
him to check up what he has said,
what previous statements had been
made here by the persons concerned
with the different things. I wil] leave
it at that and put my second question.
I do not think he can help me very
much until and unless he acquaints
himself more. He spoke about co-
ordination.

Mr. Deputy-Speaker: I1f questions
are short the answers aleo would be
short.

Shri Harish Chandra Mathur: Has
the Finance Minister’s attention been
drawn to the studies made of con-
trols and decontrols by the Planning
Commission through study teams?
What has appeared in today’s Indian
Express, in the front page is this:

“No serious or conscious attempt
was made to take a long run view
of things. The studies have
shown that there has been little
co-ordination of controls operat-
ing in different sectors or in res-
pect of different commodities. ...
No single authority was designat-
ed to plan and device necessary
controlg or to recommend planned
relaxation in the light of changes
and shifts arising out of earlier
controls.”

Every word of this study by the
Planning Commission runs counter to
4
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.what the hon. Finance Minister
just stated. Will he reconcile
and enlighten the House?

has
these

Shri Sachindra Chaudhuri: In the
first place I am not in a position to
tell my hon, friend whether the
Planning commission has studied this
or not. Because my friend's statement
is drawn out from a newspaper,
Indian Express, 1 assume that it is
not taken out of context and that it
is a correct statement. From what
has been gaid here, the Planning
commission is merely making a com-
ment and it cannot be taken as a
statement made by the planning com-
mission as a correct statement of
fact...... (Interruptions.)

Shri Harish Chandra Mathur: I only
said that it is a study; it is not a
question of accepting the conclusion.

Shri Sachindra Chaudhuri: It is a
comment, it is not a fact. I can speak
about facts, not opinions.

Mr. Deputy-Speaker: Unless I allow
the hon. Members they should not
put the question; nor should they be
answered.

Dr. L, M. Singhvi: I would like to
know whether the government have
before them any consistent and clear
framework and criteria on the basis
of which essential commodities are to
be controlled or decontrolled and
whether these conditions are consis-
tent with each other and whether
they are mainly economic or they are
also political?

Shri Sachindra Chaudhuri: Certain-
ly there are principles and policy in
the matter of deciding what item
should be decontrolled and what
should not be. Obviously, Government
shall be guided and is guided mainly
by economic considerations.

Dr, Ranen Sen: Just now the hon.
Finance Minister has ¥aid that after
cement decontrol the sale of cement
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in the market is being regulated by
the industrialists fhemselves through
their own agency, and according to
him, his report is that after decontrol,
it is going on in a fine way. May 1
know whether the Minister is aware
that after decontrol, in this year, in
the month of February, in almost all
cities of India, cement is being charg-
ed by the dealers at Rs. 3 to Rs. 4
above the price fixed during the de-
control period, and if it is known to
the Minister tnat cement is being
sold at Rs, 11°50 to Rs, 12 per bag,
what steps are taken to stop it?

Shri Sachindra Chaudhurl: I did not
understand the question. Is this the
question, namely, that it is being sold
at three or four rupees above the rate
fixed by the private agency?

Dr. Ranen Sen: Yes.

Shri Sachindra Chaudhuri: No, Sir.
1 have no such information.

Shrimati  Savitri Nigam: While
replying to the supplementary, the
hon. Minister mentioned just now that
the Government keeps a constant
watch on the prices of decontrolled
items to see whether the price has
been increased or not, I would like
to know, in that context, whether he
is aware that the price of dalda ghee
and hydrogenated oils, such as vanas-
pati, etc, has increased since decon-
trol, five times within the duration of
six '‘months, and if he is uware of this
fact, what steps he is going to take
1o see that the price of all edible oils
including vanaspati anq hydrogenated
olis which were decontrolled would
again be controlled.

Shri Sachindra Chaudhuri: When
‘the hon. Member says that it has in-
creased five times during the last six
months, does she mean that that
amount has to be multiplied by five
or does she mean that it has increased
five times? (Interruption.)

Shrimati Savitri Nigam: The price
hag increased by five times: from one
paiga to five paise,—like that,
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Shri S8achindra Chaudhuri: If that is
the question, I am not aware that it
hag increased by five times,

Shri Harish Chandra Mathur: What
is your informration?

Shri Sachind:a Chaudhuri: My in- .
formation is that there has been some
increase, but I cannot say it has in-
creased by five tmmes.

Shrimati Savitri Nigam: What steps
have been taken?

Shri Sachindra Chaudhurl: As far
as the steps are concerned, steps are
being considered; they have not been
finalised.

= g T T W § g
Q% T ITHET AW G T HTT WJA
&, gt smfal g o qew o
oy § sare e Y Y wod-sxaeqr
T Sud T ¥ o e e i
STAT wTEAT 5w a e A ww AR
sqre fear & ar ¥ fr g@ i oW
amfas @ ¥ fawamor F<aman s fE
T & FIO AT T T3 IIET AR
A ) ¥ FfE g Wy
qeq agy A &, SeaT W sty
< 92 T 912 A wd-awaeqr ¥ A
e Y § IgAT AR AWER W
9% ?

Shri Sachindra Chaudhuri: So far
as the economic study is concerned,
the economic study is always con-
tinuing.

ot gEN WY wETE @ IJUTSAW
e, 7 uw e ¥ o W gw
1 9+¢ ferdy wvm & A o A
A/ wAAT aum ¥ ) wnt &) frag
a8t a7 fF F1 g FdwifE a0
¥ faevmor g § fr 9 W A

Mr. Deputy-Speaker: This is not the
time for nivedan; this is the Question
Hour. (Interruption)  Order, order,
Shri A, P. Sharma.
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Sl JOR W wYAT ;AT WO T
Sax @ fewar §

Shri A, P, Sharma: Just now the
hon Finance Minister has said that
since people eat sugar and it is re-
quired by everybody, it is perhaps
because of that, it is not going to be
decontrolled and only those commo-
dities which are not edible like cement,
as has been said just now, are to be
decontrolled. May 1 know why coal
which is abundant in this country is
partially controlled and partially de-
controlled, and why it has not been
tully decontrolled?

8Shri Sachindra Chaudhuri: If I may
say so, I do not think that my hon.
friend does Justice to himself when
he says that. I said that because a
thing was edible it was not being
decontrolled. What 1 said was, there
was a difference between cement and
sugar, From that answer, it does not
mean that wherever a thing is edible
it should not be decontrolleq or
wherever it is inedible, it will be de-
controlled. There are other conside-
rations, and having regard to the con-
siderations, requirements as per dis-
tribution and having regard to the
amount profluced, coal is partially
controlled and partially decontrolled.
In the case of food products also, the
same policy is being followed.

Shri A, P. Sharma: I have said that
coal is lying in the collieries; it is not
being removed. People are not pur-
chasing it. Thereby everybody is
affected including the collieries and
workers, So, why is it not being de-
controlled, when M is in abundance?

Shri Sachindra Chaudhuri: So far
BS coul is concerned. there may be
difference of view between my hon.
friend and ‘mysclf as to whether or
not there is a large quantity of coal
which is not being lifted, that labour
ic suffering and so on. So far as the
government is concerned, government
feels that partial decontrol is neces-
sary. If it is felt that complete decon-
tro] is necessary, it will be done,
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Shri Ranga: What sort of answer is
thisy How can there be difference of
opinion whether the coal is being lift-
ed or not? In regard to facts, there
cannot be difference of opinion. If he
has not got the information, he can
ask for notice.

Mr. Deputy-Speaker:
agree with him,

Shri Ranga: Over facts, there cun-
not be any disagreement.

Mr. Deputy-Speaker: Order, order.

Shri Ranga: Why do you say order,
order, Please try to follow what I am
saying. I am raising @ question of
order here as to how this question is
answered. There can be difference of
opinion in regard to what follows
from a particular fact. But there can-
not be a difference of opinion in
regard to statement of facts, My hon.
friend suggested that there is accumu-
lation of coal. The minister says that
there can be difference of opinion
about accumulation ‘of coal. It he has
not got the information, let him say
so and ask for notice,

Shri P. Venkatasubbaiah: In view of
the fact that fertilisers have been
partially decontrolled and the parti-
ally deconrolled price is much less
than the black 'market price now pre-
vailing, will government consider the
desirability of lifting the control on
fe:tilisers altogetMer and make it
freely available to the agriculturists?

He may not

Shri Sachiiidra Chaudhuri: I am not
aware that the black-market price of
fertilisers is much higher than the
decontrolled price. If that is so, the
matter will be given consideration as
to whether there should be complete
decontrol of fertilisers or not.

Development Activities

*327. Dr. L. M. Singhvi: Will the
Minister of Planning be pleased to
state:

(a) whether any steps have been
taken to co-ordinate defence and de-
velopment activities in different Min-
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istries and to
and

re-allocate priorities;

(b) if so, whether Government pro-
pose to lay a statement on the Table
in this behalf?

The Minister of Planning (Shri
Asoka Mehta): (a) and (b). The
Draft Outline which is under pre-
paration and will be placed before the
Parliament on completion, will take
into account such adjustments as may
be necessary in the Fourth Plan pro-
posals to meet more fully the High
priority requirements of defence and
development.

Dr. L. M.. Singhvi: I am afraid the
answer is rather inadequate, if not
altogether evasive. I would, however,
like to ask a specific question in res-
pect of border roads and the reports
that the projected allocations for
border roads have recently been re-
duced, particularly for Rajasthan.
May I know if there is any truth in
it and, if not, what kind of priority
is being allotted to border roads?

Shri Asoka Mehta: The Planning
Commission, in consultation with the
Defence Ministry and Transport Min-
istry has drawn up the whole pro-
gramme of border roads which will be
incorporated in the fourth plan and it
includes border roads in Rajasthan
also,

Dr. L. M. Singhvi: My question
was whether projected allocations for
border roads which had earlier been
agreed to have recently been reduced
and if so, what are the reasons?

Shri Asoka Mehta: All allocations
made earlier were of a tentative
character. In the light of recent
developments, these allocationg are
being looked into, In many cases,
these allocations are likely to be rals-
ed and not lowered. No final figure
has emerged, because the various
technical study groups are still work-
ing and their reports are awaited.
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Dr. L. M. Singhvi: 1 suppose, Sir,
the clear implication is that what
1 said was correct and there is truth
in the report. I would like to ask, in
spite of all the high priority given to
agriculture, what is the stage at which
the project for establishing the Desgert
Development Authority for reclaim-
ing arid zones in the States of Punjab,
Rajasthan, Gujarat and Rayalaseema
in the south is and what kind of al-
location is being made for these pro-
jects.

Shri Asoka Mehta: While I cannot
give him the precise figure of alloca-
tion just now as far as the arid areas
are concerned, I am sure the hon.
Member is aware that a pilot project
has already been launched which is
under the direct supervision and
guidance of a very well equipped ins-
titute on this subject in Jodhpur itself,
and in the light of the experience
gained there we have said we will
have a ten-year programme for this
development,

Shri Harl Vishnu Kamath: Is it a
fact, Sir, as reported in the Press some
three months ago, when the Minister
was Deputy Chairman of the Plan-
ning Commission . . .

Shri Harish Chandra Mathur: He
is still.
Shri Hari Vishnu Kamath: When

he was only Deputy Chairman of the
Planning Commission, he said in one
of his petulant speeches. which reflec-
ted the agony of his inner being that
the Plan was floundering because the
ministers anq leaders of Government
sufferd from lack of economic com-
monsense; if so, are there reasons to
believe that his entry into the Coun-
cil of Ministers has made up that
deficiency?

Shri Asoka Mehta; I do not know,
Sir, how this arises out of this ques-
tion.

Shri Hari Vishnu Kamath: Sir, this
is about the Plan, the whole outlay for
the Fourth Plan. He said the Plan
was floundering because the ministers
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and leaders of Government suffered
from lack of i

Shri Asoka Mehta: Sir, the question
is about re-allocation for defence. If
you rule that this is relevant to re-
allocation for defence, I shall ans-
wer it.

Some hon. Members rose—

Mr. Deputy-Speaker: Shri Azad.

Shri Hari Vishnu Kamath: No, no,
Sir. This is a serious matter. Be-
cause the Minister objects you should
not knuckle under .

Mr. Deputy-Speaker: It is a matter
of opinion.

Shri Harf Vishnu Kamath: It is not
a matter of opinion. You have to give
your ruling. T am very sorry, Sir,
you are slurring over the issue. The
question is about planning, The Minis-
ter, when he was only Deputy Chair-
man of the Planning Commission, is

reported to have said—the Press
reported it . . . -
Mr. Deputy-Speaker: It is about

developmental activities.

Shri Harl Vishnu Kamath: He has
referred in his answer if you have
heard him aright, to the Fourth Plan
the draft outline of which is under
preparation. It is regarding the
Fourth Plan. The Fourth Plan is part
of planning. Do you agree with that
or not? Now, Sir, the logical step is,
he is reported to have said that the
Plan was floundering . . .

it AR /Y ATAA A q A
R AT 9 # A d

Shri Hari Vishnu Kamath:u-a qaTT
I ?;’f 9
the Plan was floundering because the
leaders of Government and the
ministers of Government suffered from
lack of economic commonsense. If
that be so, are there reasons to be-
lieve that his entry now has made up
that deficiency? Sir, it is a plain and
and simple question.
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Shri Hanumanthelya; Sir, I rise to
a point of order. The question con-
tains insinuations. Therefore, how
can the Minister answer it?

Shri Hari Vishnu Kamath: This is a
statement of fact.

Mr. Deputy-Speaker: It is a mat-
ter of opinion.

Shri Hari Vishnu Kamath: Let
him answer the first part of the
question. Did he say that or not?

Mr. Deputy-Speaker:
Minister say that?

Shri Asoka Mehta: Sir, unlesg the
hon. Member is willing to produce
the precise quotation and the source
from which he has got the quotation,
I am not called upon to answer
hypothetical questions on this,

Shri Harj, Vishnu Kamath: Does
he say that Press reports are incor-

rect? Then I am prepared to pro-
duce it.

Did the

Shri Bhagwat Jha Azad: Sir, may
I know whether as a result of re-
consideration and re-allocation of
priority between defence and deve-
lopment there is any likelihood of
change in the percentage in respect
of these two important works of
planning—def and 1 t?

4
aev

Shri Asoka Mehta: Sir, it is obvious
that we can strengthen our defence
potential only by strengthening our
development. What we are seeking
to do is to find out to what extent
the immediate requirements of
defence and the long-term require-
ments of defence have already been
taken into account by the Plan which
has been drawn up. We are them
trying to find out if there had been
any lacunae, any shortfall, any
desiderata; if so, how to make them
good. We have set up, therefore,
nine technical study gfoups to go
into this question covering all these
aspects of our economy where defence
is intimately interested.” We m"e
awaiting the report and on the basis
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-af that certain changes will be made
in the allocations as well ag in the
production capacity that has to be
set up. It is also necessary to decide
whether for certain things indepen-
dent units should be set up or some
kind of provision should be made in
.existing units for producing special-
ised needs or pilot plants set up by
our national laboratories will do.
“These are the kind of detailed
-investigations that we have to make.

stagfond : foo¥r fora &
arz fadelt agEe FOT v T 0
€ A fai g w AR AW @
AT 3w ¥ | & wrAr wngEt i dei
¥ Y garE IPS T AT ST §
R wrEd & 9 EF qA AT T
2 7T I ¥ fawTe o W W AT 56w
gam & 1 afz gan § A 97 # Faww AF
T F Y 19 & fad o At w=aw FT
® &

ft wrirE A : AgE AT EX FIR-
T FT g ¢ 99 7 O faedardy
feden fafrey & woT § wofay @
F1 Fré srara & adl & gaar g ) w_qiaw
THOREE 71 garw g gfF Sa § fafa-
foraa A (ewem & T & TRATE F
far woohee T99 § Tafed ouone
sreaw & weax fewem &7 o srefary
& 37 Y 0 FW F ¥ AR gt wr
THRITT FT T A gAg ¥ foed W
A@ES § IT I g A F Ay forw
foem 71 s g AT 99 9w ¥
TR ¥ g0 agFETm T & fodr faw
Y EFfaTer = qow a1 &Y g forw
faq1 37 ¥ YU g o7 ot e ae

2

Sy wad faaq : 3 927 71 wyT
IACHAAT | T 997 X FgT AT . .
Mr. Deputy-Speaker: If the hon.
Member is not satisfied with the
answer, he can ask for a half an
‘hour discussion, ’
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g% wgeh, ged o fEd P
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saTEY SqT famr o @y 8 | fedew @

T ST afy e o i o fear
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9 @ ¥ ) gafad AfwweER 9T oy

‘;‘;*’Wﬁ"r!!@%wuﬁw
1

Shri Sham Lal Saraf: May I know
whether any agency is going to be
set up to pass on the results of
development, both technical, mech-
anical and otherwise, that are being
found out in defence works which
can easily be used for civil works?

Shri Asoka Mehta: In the past the
defence sector of production and the
civilian sector of production used to
work somewhat at a distance. Efforts
are now being made to see that
there is a much closer relationship
and a much closer co-ordination and
it is for that reason that a depart-
ment of Defence Supplies has been
set up. The various technical study
groups that have been set up are
also expected to look into this mat-
ter.

A LIC. Premia

+
*328. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri P. C. Borooah:
Shri Shiv Charan Mathar:

Will the Minister of Finance be
pleased to state:

(a) whether the study of death
rate among the Life Insurance Cor-
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poration policy holders from 19681—64
has been completed:;

(b) # so, whether the death rate
is on the decrease; and

(¢) if so, whether the Life Insu-
rance Corporation propose to lower
the premium rates?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Sir.

(b) and (c). Do not arise.

Shri 8. C. Samanta: May I know
whether any parliamentary Com-
wmittee, such as Estimates Committee,
Public Accounts Committee or the
Committee on Public Undertakings
has recommended that such a step
be taken?

Shri B, B. Bhagat: It would be in
the report of the Estimates Com-
mittee or the Public Accounts Com-
mittee. They are published reports.

Shri S. C. Samanta: May I know
whether in the LIC any separate
register for immature deaths etc. is
being kept?

Shri B, R. Bhagat: The mortality
experience of the years 1961—64 s
being studied and it is expected that
this report will be out during the
<course of this year.

st wo wro fr&dy: & =g ST
g § fr e ¥ st s fafe
gal ¥ ag fafeg gor & 5 gy 3w
H g A T A G g N N
#Y wegTaT 98 @Y § Y 6T A Fvor
g gt s agm § ‘AN g WK
THo wTEo Ho F Tgw F FuTT WY
sew@ adf & ?

=it o o WA ﬁﬂ?ﬂ'\f‘f@’
w0 | {77 5 g O A wE AR
WEFAET 1T ¢ T Al # orT 8
W & FTE TEET aeEe § amAr
qT ¢ 9% 61 W64 TF FT feafy W
2 yaw omdw wF O fod s
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IgF T ) fifraw w owr o
ag Saar femm s

Shri Bhagwat Jha Azad: If not

for the reasons mentioned in our
question, are there other considera-

tions before the Government—for
example, they claim efficiency and
they claim in the LIC other good

reasons—on account of which Gov-
ernment have come to the conclusion
ihat there is need to lower the pre-
mium rate?

Shri B. R. Bhagat: There are other
factors also working, for example,
increase in salaries and expenditure
nnd various other things; so, in deter-
mining what should be the premium
rate all such considerations have to
be gone into and then the final thing
emerges, -

Shri Bhagwat Jha Azad: At what
time?

Shri B. R. Bhagat: I said, this year.
when this very important and rele-
vant consideration about the mort-
ality experience rate js out, a com-
mittee of actuaries will go into it
and take all the factors into account.

Shri P. C. Borooah: What 'factors
are taken into consideration in fix-
ing the rates of premium for life
insurance policles?

Shri B. R. Bhagat: When the life
insurance business was nationalised,
the lowest premium rate was that of
the Oriental Life Assurance Com-
pany and at that time rTupee one
minus that lowest rate was deter-
mined. After that we have to take
into account all the other factors—
mortality experience, efficiency,
salaries and other expenditure etc.
—and then the premium rates can be
determined,

Shri P. C. Boroosh: My question
has not been answered. I wanted
to know what ‘factors are taken ?nto
consideration in fixing the premium
rate.

Mr. Deputy-Speaker: We cannot
have a discussion here. If you are
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not satisfied, you can ask for a half
an-hour discussion.

it fora wTor ArqT: TFe wro o
H & F frame 7 § forg o w9y
& arX ¥ o W g ag TR A
%A T oA g7

sft %o o WA : WEfAS &
eraifda & £ fele o sy 9w
T AT # T gw W 2@
I8 9T {3 FE )

Dr. L. ML Singhvi: This question
has been raised on the floor of this
House on two questions by me and
a two and a half hour discussion, It
is clear that no mortality studies
have been properly collated for the
purpose of reducing premia rate for
an earlier period. After all, there is
no reason why you should confine
yourself to the year 1964 only. I
should like to know whether Gov-
ernment only proposes to postpone
this question from month to month
and from year to year or it is really
seriously minded to reduce premia
rates in order to make it available
40 a larger section of people.

st QAT : INTAH BT
¥ smAEEr ¥ OAWT §....

IqTeq ARRET ¢ AT SFIT AT
gWEIag wae T W} & AW
afsg 1

Shri B. R. Bhagat: That debate is
still inconclusive. We will reply to
the points raised when time is allot-
ted for that by the House. But this
is not for 1964; a period of 1981 to
1964 has been taken.

Dr. L. M. Singhvi: No earlier
mortality studies have been made.

Shri B. R. Bhagat: Even this
period of three or four years takes
years. Nowhere in the world,
neither in this country nor outside,
is it possible for such mortality
experience data to be collected in
Jess than three years. If you take
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an earlier period, it will take six
years. In the light of this it has

been taken that this period is very
relevant and it will give an indica-
tion of the actual trend in the mor-
tality experience rate.

Shri Shinkre: In view of the fact
endowment policies constitute more
than 75 per cent of the total busi-
nesg signed by the LIC and also in
view of the fact that for euch
policies the LIC is giving the lowest
return possible, that is, less than 1
per cent, what prevents the Govern-
ment from taking immediate deci-
gion in regard to the reduction of
the premia rates?

Mr. Deputy Speaker: are
making a study,

They

Shri Shinkre: There is no need of
a study. They know that endow-
ment policies constitute more than
75 per cent of the ¢otal businees
signed by the LIC and that the
return on them is less than 1 per
cent. What prevents them from
taking an immediate decision in
regard to the reduction of the premia
rates?

Shri B. R. Bhagat: The two are
not related. The point is that even
if the premia rates are supposed to
be high, that is reflected in the
higher profits and the bonus is dec-
lared from year to year. So, the
policy-holders are in no immediate
disadvantage.

Electricity Rates for Agriculturists

+

*329, Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shrimatl Savitri Nigam:
Shri M. L. Dwivedi:
Shri Hukam Chand

Kachhavaiya:

Shrt Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Man Singh P, Patel:
Shri Sarjoo Pandey:
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Shri Dharmalingam:
Shri Sidheshwar Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the State Governments
have taken u decision with regard to
the reduction in the rates for electricity
to be used for agricultural purposes;

(b) if so, the nature of the decision
taken and the prevailing rates of
electricity for agricultural purposes;

(¢) whether the Central Government
have agreed to give subsidy to the
State Governments for this purpose;
and

(d) if so, the quantum of such sub-
sidy?

The Minister of State in the Minis-
try of Irrigation ang Power (Dr, K, L.
Rao): (a) to (d). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-5666/
66].

Shri Shree Narayan Das: From the
statement it appears that the Govern-
ment has taken a decision to subsidise
electricity rates for agricultural pur-
poses to the extent such rates are in
excess of 12 paise per unit. That means
to say they will not be made to pay
more than 12 paise per unit. I would
like to know how does the subsidised
rate of 12 paise per unit for agricul-
tural purposes compare with the elec-
tricity rate for small-scale industries
in those areas.

Dr, K. L. Rao: For the small-scale
industry sector, it is stated that the
subsidy will be to the extent such
rates were in excess of § paise, This
was discussed and it was felt that due
to the increase in price of agricultural
products, the rate of 12 paise will be
the proper rate.

Shri Shree Narayan Das: Why is
there this discrimination as compared
to the small-scale industries or big-
scale industries?

Dr. K. L, Rao: The rate for the big
industries, generally, much less than
for the agricultural pumping because

Oral Answers PHALGUNA 12,1887 (SAKA)

Oral Answerg 3486
in the case of big industries, in the
industrial projects, they are collected
at one place whereas for these agri-
cultural pumping sets we have got to
construct transmission links for long
distance and, therefore, naturally the
rates will be higher.

ot fargammw qtd: ooy wEa el
HERT A S SOAT TR GET 9T G
W IE¢ T v § e A w2,
8, o W1 weq R_W F faorelt w7

T 3@ @ w9 ¢ AR gt F gty
H & & ag wmwr wwgan g fE o
T T FEATTAT $Y T H B dAX
g R @ ¥ welm Swe wRw
g o wvd fed wfmr F A W
MITwmTgag 258w @, A @
VEATAT F T A F o axwe o
frae s @ & ?

Dr. K, L, Rao: It ig quite true that
in some States like the southern States
and in Punjab, the rates are low
because the power is' derived from
hydro-electric projects whereas in the
State of U. P, and so on, the power
is derived from the steam or the ther-
mal projects and the cost therefore is
more. It is ideal o have uniform rates
all over India but for that we have to
wait for some more years till we are
able to build an all-India grid.

As regards U.P, it is true the rates
are different in the western areas and
the easten areas. The U.P. Government
has promised to have uniform rates
for the whole of the State just after
they have completed connecting all the
integrated systems. We expect it will
be over towards the end of the year.
So far ag the agriculturists are con-
cerned, they are given subsidy in ex-
cess of 12 paise, whatever the rate
might be.

Shrimati Savitri Nigam: May I know
why is the Government suffering from
this very dangerous disease of lack of
coordination and lack of uniformity
in its decisions? For the eastern areas
of U.P. which have been declared by
the Planning Commission to be so
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backward, a special commission was I 9 wT ¥ SE) aCEAL 7@ ¥ fag
appointed. In spiie of that, may 1

know why still there are different
rat:s of electricity so '‘much so that in
Andhra Pradesh, the rate is 8 p.
whereas in eastern UF. it is 18 p.?

Dr, K. L. Rao: I have ulready sub-
mitted that in the States where elec-
tricity is produced by thermal stations
or where it is not produced in large
quantities as in eastern UJP. which
produces very little power and for
which 'most power comes from Rihand
and other areas, the rates wure high.
We have been trying to persuade the
State Governments te reduce these
rates to a uniform one. At any rate
the Government of India has taken a
decision that the :-ates above 12 np.
are to be subsidised. Therefore, the
question of non-uniform rates does not
arise.

7o ®mo fgady: =y FromT
AT 7Ry ¥ aqwAr a1 fr fedw 9
iy w) gater mamw
AR W B QAR § T wmwm
¥fFw gt o few Wt § Sl
T fF SE W W FT 9 AT
SEfr ) 12 47 49 & e & fean
FIAT A FAT GIHT G 40T FT fa=n
w0 f& sfw £ gafawar § F1or
IgHr 70 F wr A 47 A fafuez
< g ?

QE ARG AT : 9 ¥ ¥ A
gfo & far *x ax @t fgm

Dr, K. L, Rao: Of course, that would
be desirable, But taking into account
the various factors and the finances of
the country, 12 nP. was considered
reasonable,

oY gFe I wEEE . FEE
o At 1 A fasefr € o g
STFEN A FFr o g | FRH
®1 19 &Y gfe & fgamw & o owir §
wafs @@ qei #1 7 §4 gfee
¥ fgora & worg &y I , &1 At

FIFIX A FAT FE F I5AT § X
fe o 3 oow g ) fawfar
Fr ¢ f& T A 12 & ¥ s
T} e wfgw saver 9¥ v T
T /T 97 qOHI AT 99 *7
WERf @ T e g T T an
N e foar g, oft «f, @ 5w
& g § Iawy v wfaber § 2

Dr, K, L, Rao: I have already
explained that in the case of indus-
tries, the amount of power consumed
is very large; for example, the bill for
Nangal Fertiliser Factory runs into
lukhs of rupees whereas for agricul-
turists, it will be something like
Rs. 150 or 200. Since the loads are
small and scattered everywhere, the
rate for the agricultural pumping will
nave to be different from that for the
industries. Moreover, I must remind
the hon. Member that the State Elec-
tricity Boards which supply electri-
city are bound by an Act of Parlia-
ment that they should run their Be .. s
at no loss. So that jg most important.
‘Therefore, it is that they have got to fix
these rates. That is why the Govern-
ment steps into subsidise those rates
where the Electricity Board i§ not
able to reduce the rates which are
fixed on account of the considerations
under the Act.

Sh-i Man Sinh P, Patel: The state-
ment shows that the rates were to be
subsidised from 1st January, 1868. May
I know whether this subsidy wili be
given at the source to the agriculturis*s
or to the States or to the Electricity
Boards and whether it has taken effect
f:om that date?

Dr. K. L, Rao: Yes; these subsiales
wil] be from the 1st January, 1966.
The exact procedures are yet to be
det:imined. but I p.esume, for the
farmers, they will charge only 12 nP.

Mr. Deputy-Speaker: Next Question,
(Interruptions). Several hon. mem-
bers rose—
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Mr. Deputy-Speaker: Order, order.
The hon. members may please sit
down. If 8 or 10 members give their
names to a question, they have to be
given a chance and after 8 or 10. we
cannot allow more. We have done
only four questions so far.
(Interruptions).

Shri Dinen Bhattacharya: Then
what is the good of our sitting here?

oft qReTCAR : TS AR,
A o AT W FET g AR L

Iqrea APAT . yrE, wET |
Every body must sit down.

o TRewoww: & @Y gh
1T FT W WA &Y AT Ao W
oY AT N L (Eeww) |

Iqeaw wgE ;9@ ¥ oawEr
§ a9 e &2 A W e o
oy & ey

Shri Swell: 1 would like to have a
ruling from you on one poit. If a
Member does not know how to shout
and behave as a bully in this House.
does it mean that his case goes by
default?

An hon. Member: Yes.

Mr. Deputy-Speaker: Order, yrder.
Let the hon, Member resume his seat.

Shri Swell: It means that? Is that
your ruling? If so, from tomorrow
all of us would behave like bullies in
this House.

Mr. Deputy-Speaker: Unless a
Member is recognised by the Chai
he cannot speak. When I am stand-
ing nobody else should stand up. When
there are eight or nine Members who
have given notice of the question, I
have to give some chance to them.
If I have to give chance even to those
Members whose names ave not put
down on the question, then we shall
not be able to cover many questions,
and we shall be able to cover only
one or two questions during the Ques-
tion Hour. If, however, there are only
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one or two names on the question,
taen I can allow chance to some tiree
or four Members,

D inking Water Suppnly in Drought
Affected Arcas

+
*330. Bhri Linga Reddy:
Shri Bibhuti Mishra:

Will the Minister of Health and
Family Planning be pleased to statc:

(a) the stpes taken to relieve the
scarcity of drinking water in the
drought-affected areas of the counrtry
and the results achieved; and

(b) the number of villages which
have drinking water facility in the
country at present?

The Deputy Minister in the Minis-
try of Health ang Family Planning
(Shri B. §. Murthy): (a) A statement
is laid on the Table of the House.
[Placed in Library, See No. LT-5681/
66].

(b) The required information is
being collected and will be laid on the
Table of the House as soon as availa-
ble.

Shri Linga Reddy: The hon. De-
outy Minister has s:ated that informa-
tion has been called for from the
States in regard to the requirements
for drinking-water facilities. May I
know whether any information has
been received from the States and if
so, the action taken by the Central
Government on the requests made
with regard to drinking-water facili-
ties, particularly in the drought-
affected areas?

Shri Surendranath Dwivedy: How
does this come within the purview of
the Health Ministry? Is the Health
Ministry responsible for supply of
drinking  water in all the affected
areas?

Mr. Deputy-Speaker: It comes un-
der the national water supply sche-
me,

Shri B. S. Murthy: A letter has

been jssued to all the States request-
ing them to estimate the financial re-
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Quirements and the contribution re-
quired from the Centre. Only 6 States
have so far replied. Madras and
West Bengal have said that there is
no shortage, whereas Mysore has
stated that they have have schemes
‘which will cost about Rs. 11 lakhs,
Andhra Pradesh has schemes consist-
ing Rs. 21:83 lakhs, Rajasthan has
schemes costing about Rs, 20.00 lakhs,
and Madhya Pradesh has got schemes
costing Rs. 4527 lakhs. The replies
from the other States are still expect-~
ed.

Shri Linga Reddy: The Deputy
‘Minister has only given the informa-
tion received from the States. | want
to know the action taken thereon.

The Minister of Health and Fami-
1y Planning (Dr. Sushila Nayar): In
the stalement we have mentioned
how much money has been sanctioned
to the different State Governments.

Mr. Deputy-Speaker: .It is already
given in the statement.

=Y TrATs Taw : X SAAr
T § 5 # qaew ¥ A e
wlezie a9rar & AW § o #7 qwen
AR TE Ffag gwayF
qrT #1, afz g, & 39 = fagr ow
4T WK I F fag 1€ ar w9
widww § a1 g S avg TEr ¥
AN § g I T I97 @ 7

Iqrenw Agaw : wEEdE § frar
aar ¥

Wowstar AT: W wdqET
qaeuT § 39 F I A A gaIw A9
fer @ wwa g@ ¥ & o
feafy dar gf § 99 F A § 9 qaOw
g1 wdammr A @afed ofaw
% v % fac ser ag & fF 600 T
&Y ¥ HTEAOIHAT, T ofaw #
FeaT #1 g9 F & faq o
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ot URRaw Ay Ao e
27 AR omh e T g ad e

ot e e qcav:  A@ S
FH 80,000 TTAT TOEAH F AT
ofar & ey foar T =T Ay e
g w1 fear §, W g fearg
AN IE T FT A Y ?

o Yt AT : A, w9
ToreqT # it gwat fear wy av 9@ &
oot &+ g & W e adi g
& @ FT &Y ST AR 99 7@ qAq HY
g aw ¥ arfex § wmaw TweT 39
qqT S, &, AT B RGN ¥ Aqg
#, It gl aF R AW § qweT
o oA § agy fafw & AR
PN ag T @ frar g Qan
AT B |

off Wiwre wrer AT 2 II0EAY
wgra, # foew §@ fedl ¥ w7 @
g 5 "t wERa aF Jaw A W
1 o T gl g Ad ¥ e §
at || F BRI STEE A § P

Mr. Deputy-Speaker: Order, order.
stand
up and speak at the same time. If
hon. Members are not satisfled with
the reply, there are other methods of
raising the matter.

rasgrw fag: @ @9
# o o Y FE & gt A ¥ faw
os o2 qET Swar § WX 16 €2
AR Wy & fm s
T GE | FT A AT 97 o
o FY qET WY AT T "R R
& ag s W g froaew odg
¥ oy #Y geard A aqfad g
& faq FFR AT FT TG R

Some hon. Members rose—
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Mr. Deputy-Speaker: We cannot
€o on like this. There should be some
decorum jn the House.

o gafter AR : WO @
®  Twen e ofes ofgr &
grafa T8 &

Mr. Deputy-Speaker:
arise.

It does not

sifmaqmn: & mang w4
A & gz AT e F o owRY &
IAT TIT A T @) T8 TR
KA AN ITFFHFTIFATE, T
T BT TH o TOT AT i1 el 7 Foraam 918 )

o WEART AT : 5Y §A(G ATAAT
[zeq A auif §, 95 gNIg ST AW
FEE w f swT & wF g, AfFw
ITT FAW FT ATH @TH 9 Thieee
gza ¥ sl ara

vl WgeRA WAy T
*% g 8% £, A AR UE ge
& ot afrs & wgt Tt 57 ol ST
gl & war 7 A ¢ & AR w2 gEdy
sqaeqr § 1 & ag ArAat 9t g fF
w7 A THIT F T Agr F oy
# swropr A ¥ AT ¥E & I@
Far ziar &, afz g v fawar

o gullem AT : (I £2T H
w87 § AR T §, «g T 3 Fh
AEEE AN | TG BT W T
uyAr g f5 271 @ § ag @
fagy avx & frvz § W 99
¥ foq I ST AGT § SANT 27
A7 T A, § A7 e T At
faar 91w R

Shri P. Venkatasubbaiah: Are
Government aware that there is in-
ordinate delay not only in the execu-
tion of these drinking water supply
schemes but even in their formulation
in the drought-affected areas? If so,

2621 (aiLS—2.
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do Government propose to set g tar-
get date for receiving these schemes
and executing them expeditiously?

Dr. Sushila Nayar: So far as acute
situation in the drought areas is con-
cerned, the State Governments are
doing everything possible to prepare
and execute their schemes expediti-
ously. So far as the general question
of scarcity areas is concerned, it was
because of the delays in preparing

h that the Gov t of India
sanctioned special investigation divi-
sions at 100 per cent cost and these
have been in operation for sometime
now.

Shri Tulshidas Jadhav: How much
amount has been asked by the Maha-
rashtira  Government for drinking
water wells, and what iz the reaction
of the Central Government thereto?

Dr. Sushila Nayar: The Maharash-
tra Government have asked for Rs. 45
lakhs (Interruptions).

Mr. Deputy-Speaker: Order, order.
Shall I stop the proceedings? How
can we go on like this?

Dr. Sushila Nayar: For all these
schemes, whether for wells or any-
thing else, they have asked for Rs. ¢5
lakhs.

Risk Guaranfee Agreement
with US.A.

+
*331. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Onkar Lal Berwa:
Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether Government have sign-
ed a fresh risk guarantee agreement
with the United States or whether
they propose to enter into sucp an
agreement;

(b) if so, what are the terms of the
agreement; and

(c) how they compare with those
of the previous Agreements?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes Sir. A
fresh risk guarantee agreement by
exchange of letters has been signed.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-5682/66].

sraqfemd :  fafae awea ¥
Fgr T & “maddE dw Qi T €,
1 qurfigz dfva oW e
qaees arf fy mrtae o gfean L7
# ag AT qTEar g ¥ aw F g
s md ¥ fag 3 YA & ITq97 G
s ar ¥ ag o e mar @)
HdY wEem I &7 7 faaor 7 0

Shri Sachindra Chaudhuri: The
terms of the agreement are contain-
ed in letters, and these letters have
been laid on the Table of the House
before.

st Ay ford : & 3 77 7 qoT &
# 37 Ffast F1 faawor argwi g, fow
FORI Frawesie ¥ faw, o awmw &
fa, SmFm (wofe) s §

Shri Sachindra Chaudhuri: We
wanted the investments to be made
in thig country. As the hon. Member
has seen, this agreement, the final one,
was sigi:ied scme time in February,
1666 butl the first gne was signed in
1637. At different timee it was felt
it was useful to this country to have
foreign exchange, particularly Ameri-
can exchange and in order to induce
Amcrican investors to invest in this
country, these agreements have been
enterned into, and if the hon. Member
wants a list of the investments in
this country, then I will have to have
notice.

Iqrenw AERA : ATHAT e F7T
g W Fa g 7

it wy fomd : @R gy ww A
orama Adt T 1 %Y qer @ fis ot
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fFa @al i 4o T Segws et
g—fea w1 onfige #fasr 76 Trawe-
H adt g &9 vaw wv faaow
qrEar g !

Mr. Deputy-Speaker: It is a matter
for the Government to consider. They
want notice.

oft we fod @ 3@ W § AT
JFTR ) FIHFTCEF AT | farant a7 4
2\ & 7g s |rgat g e s
¥ I F et gt wmAr S
TAAAT § ——a7 9 FUE ¥ g ¥ ey
I AT Juga Twet |
Mr. Deputy-Speaker: It may be
placed on the Table of the House.

Shri Sachindra Chaudhuri: Ag I
have told this House, and particular-
ly the hon. Member, if he wants a
break-up of this, I want a little time
to tell him the lisi of the investments.

Shrl Ram Sewak Yadav: List of
the industries where you want the
capital.

Shri Sachindra Chaudhuri: The list
of the investments will give the list
of the industries.

Mr. Deputy-Speaker: It may be
placed on the Table of the House.
oft vy forwd : 3o fafa qacnea
o w2 “fr e qidE
vy g agee o o foeww @9 fx
wfwae z oitize”’ <d avg @i wRr
T g “fr dde gtz wae
fafeda fowr wee)”’ |+ o & W)
s Mt &, & 5w ow faar
oY wgmi g, N 5 a0 amwrer & add
fear mar g1

Mr.
time.

Shri Sachindra Chaudhuri: I said
I wanted time in order to give the
details of this, but so far as the gene-
ral over-all position is concerned, that
is covered by the different letters.

Deputy-Speaker: He wants
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iﬁqﬂwi: ¥ frae g e
29 B W aTg F faar 9, o e
Haft 7T FA17 QY T AT |

Mr. Deputy-Speaker: He will give
it to you afterwards.

ot wq o : 5 T wrafsn
¥R qeT wT W) faenr

oft fesA qeamaw ¢ FOm a@ER A
ag sraerQr gfeT 7« & f5 fom
FaY AW & AR G St g, ag of
T g W FAY IET § AT T Ag
q&r & & qgor HUT ¥ fored shifaw @,
Y FOT F IAF qATY TRIEAT Wi FT
afaw oY Sirg famm war § ?

Shri Sachindra Chaudhuri: So far
as Other countries are concerned, it is
usual for the American people to seek
these insurances in certain countries
where they invest, but I cannot
say....

ot wg fom@ @ 5 @ FAAR E,
It Farqqar g ?
Shri Sachindra Chaudhuri: 1 can-
not say what is the policy of the Ame-
rican Government in the matter of

seeking insurances from other count-
ries.

sfy A fowrd @ o7 ¥ AT oAt
woras wg Fear &

Shri Sachindra Chaudhuri: That
would not be within my knowledge,
because it is an American  affair
within the knowledge of the Ameri-
cans.

ot femA qzamae : W Tl
A 7EY &, A1 7AW 9% gq
g

ot oy fomd : T ATTO T &
aEy |
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Shri Sachindra Chaudhuri: I take
it that the hon. Members want ans-
wers. If they interrupt me, the ans-
wers will not come.

oft 7y foed : wewer waEm, By
AT FT ¥ A

Mr. Deputy-Speaker: Unless I re-
tognise you, you cannot go on like
this. Unless I jdentity the Members,
they should not go on speaking. The
hon. Minister is answering Mr. Kishen
Pattnayak’s question and Mr. Madhu
Limaye has no business to interrupt
him now.

oft Ay fowd : sgagr w1 s

IIR T T e

IR WEAG ¢ SATYT FT A
LU

Shri S8achindra Chaudhuri: So far
as Americang are concerned, it is for
them. I have already stated that the
letters are before the House and if
the hon. Member reads the letters, he
will understand what the guarantee
is.

&t wifeye s dear ¢ § g SrAAr
ag fr ag it w g §, A€ fawedy
fa2eit qaT &1 gom & AT wwhAT F
werrar #7 AR et & oft 0% T Ay
T wg g ?

Shri Sachindra Chaudhuri: This is
an agrecment with the American gov-

ernment; it has nothing to do with
other governments.

ot wfwre s &%ar I § q9-HT
w1 §, & ag wiaem =g § )

Shri Indrajit Gupta: According to
the statement the new agreement co-
vers business risks also. In view of
the fact that previous agreements
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have given guarantees against incom-
vertibility, in favour of ailowing re-
mittances of profit, against expropria-
tion, etc. what are thess additiomal
business risks whickh require guaran-
tees at this stage?

Shri Sachindra Ohaudhuri: War
risk.

Shri Indrajit Gupta: This has been
signed long after the war.

Shri Sachindra Chaudhuri: Maybe;
it is intended to cover war risks, no'
the past war but any war that may
happen.

Mr. Deputy-Speaker: Question
Hour is over. We take up the short
no'‘ice question.

ATTEFT WA ® QAN FwATHY
Y araE

+
sft seTmare srest -
Y §TH W wYTq
o T wAET wfat
it B wwwt
Y T QaF aTAT
srag
Y qre fog :
Y ST A A
oY st fag -
ﬂ‘tue ucfwg:

w1 sfacar w7 aw # Far
w4 fF

(%) w0 qorees FAERY & wda
25 7AW, 1966 IF I AT I &Y
et &) FreAY A 4t 7g qor g T
&

8.N.O. 3.

(=) #ar fodr wor & 5 3% o
zqr3 § A FravgieTy wdt 9% AR T
@ & A< gafad agr & Il w7 aredt
T 7 R gt g
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(%) afz g, At & s ¥ &
§ o e dtx 37 & waeld W
§ o

() wur yep-ww T ¥ A
w{ @< yatfsd wia vdw v A,
& o qrow q¥ 07 § wqAr I X ¥
¥5 mit ot § ?
The Minister of State in the Minis-

try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

(d) A very large number of infil-
trators have been killed ipn action; a
large number have expatriateq and
several have been captured. How-
ever, odd infiltrators still being there
cannot be ruled out.

ot wy famd : wiwd aangd |

oft geIEc wedn ;. aTaEe
FARAT FY GTIATA| KT FgT q TfFEATS
AT FI QT 7 39 w7 www afewm
T T qIATaEY H wRa AR afEera
& #fgal A o fog w7 & awra
g e wAwifrgar @ m g
e feafr ¥ aq7 <ar Haww fme W
wagFTfaTFe @rafe 1048
T T JATHY F7 Foar § £ FT
I, afeenT T g9 & T 29 qU
WagFR F@ FTfaaE ? aT3a &
o afadT gor €
The Minister of Defence (Shri Y.
B. Chavan): About this agreement,
1 think we have explained govern-
ment's attitude in this matter because
whatever number we will agree to,
we will always keep in mind  that
we are in a position to defend ‘our
Kashmir frontiers. That point will al-
ways be kept in mind. About that I
can assure the hon. House that we

have not changed our aititude in this
particular matter.
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ot meTeWT wrew ¢ & oy ST
ager g fe Jgi a% g weRT ¥
Auifedl =1 Tew ¢, 9T & 9N 4@
qfst wvl aw W 2, IA AN AR
# far aft gy w7 FT o § faw
TR @ warnre & & oy wTRT
F qge o1 T ¥, a1 FE FaRe sqwewy
AT ¥ 7k § 1 afe ity syeqy 0k
& @Y o i ww qeEr ¥ TW T
e % qrfeear Sw 0 ¥, 97 ) Iy
Et qalfey fecamd w39 ¥
fod it ®Y sgoreqr FT M W £

Shri Y. B. Chavan: Naturally cer-
tain improvements have been intro-
duced after the last experience. I
must say that we will have to con-
tinue to make these improvements
even in future. One cannot say that
we have reached g stage when we
have made complete improvements.
One will have to be vigilant  about
this matter. But I can assure this
hon. House that we are very much
aware of this position and are think-
ing uf new steps about it.

! N T FENA : AAAT FA
¥ waF 7T § qar ¢ e 3o 98-
afsy Wy w7 & 77 ge T Ay #, AT
& s argan g e fomw safam aat &
= 1Y & A i s & g |
aferra gud § wifawara ¥ faa
WAIs da 97 weom fwar qr, qqr
form & oy mvelY 7% & g w2i fewgadi
A fagt & ezt w7 wfni w7 vl
oget &, 37 ¥ WAy oft A g s §
at &4 AT gLETT A arfaeeara § 9
ami 3% 8, aat & whmwifoai & o
¥ s Crar ar, 1 fr 327 agad ars-
®T FT X W E

Shri ¥. B. Chavan: Ajs regards the
detailed discussions about it, I have
to acquuint myself with our hon. col-
leagues who have just returned. But
certainly during these operations, in
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arers wnich were occupied, civil pro-
rerties have been mostly destroyou.
There is no doubt about it. But I
have mot got any specific information
at the presert mo:«r.t {o say whether
temples and gurdwuras are damaged
or not. At the present moment, I have
not got any information to make any
statement. But I will certainly find
out, and if therc is any informa!ion
which needs to be given, certainly I
will give it to the hon. Members.

ot gew W wYMT ;. HwiEE T
T .

Shri Y. B. Chavan: I do not think
we can give information about the
number etc.

o TR wAgy ®fgm: 9w,
Nfar & fear afeed dfqs &,
¥ 9¥ 77, A1 F@r & gt w@ET 70w
|HAT §, 141z & A § A 78 @i,
7 gra-Mfwr afswar i qeeai
3 9w & &Y fagr g1, I # e
s wrEw dfaw agt sater @ ar
C |

Shri Y. B. Chavan: This is also
again a thing in regard to disclosing
certain information which  concerns
the security measures. (Interruption).
Let me complete my statement. Ac-
cording to the scheme of withdrawals,
we are not sending back the troops
everywhere, Normally, the civil ad-
ministration will go; the border police
will go and the police administration
will take over. I can only make this
statement, that in case of any danger
to the Chhamb-Jaurian area, we will
take every step and we are taking
even now the necessary steps to pro-
tect this from a similar danger

To X wART Aifgm ¢ e
wgied, & f6v smaear €1 v 33T
e g

JIPAN NPT ¢ ST FT AV

LU
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To TV HAYET WA < AT w1 i @y AR Efs

wv7 gq for @ fx gfaar 5 fa¥ a9 adara oY wferer & aX ¥ § & et wEiea
qoT T | FITqeT § | Ay wEIET I FT 99X
Mr. Deputy-Speaker: Order, order T X T wfasy & [y qawey w) v 3

Shri Hem Barua.
Y ATATATCHE ¢ 9T TaGeyqT &1

ST GAT TG D & |

o T wAT AMfgar : & fraw
o A1 &F YT FGEAT FT T S3T
@ g

Mr. Deputy-Spcaker: Order, order.

What is the rule that has been in-
fringed? There is no point of order.

! qRAAE gqEw: S sy
T I IS, WY A I¥ GAT AL, W
¥ #g 2 & {5 sqaeqt w71 Ao TG
g

o T wAg Mifgar : 7@ fay
e m ou mgr @ g7 &
(Interruption.)

Mr. Deputy-Speaker: Order, order.

We cannot go on like this.

o T wANER dfgar : fimm "o
41, farg ¥ wfeat & gfowr smay & forr
I 08 T § | W AT gl
wfgsy & qIX & YA GHew 997 AT &,
3§ ¥ qA9T FY AT A€ fad g
g1

I WEXT ¢ KT AT GE-6A
ame gaT € | 99 ¥ & 12 GG

g

it frr qzmw : 1 W 2 )

3o TR AT Afgmr: K wew
adr @rE |

““41(1) Subject to the provisions
of sub-rule (2), a question may be
asked for the purpose of obtaining
information on a matter of public
importance within the special cog-
nizance of the Minister to whom
it is addressed.”

& wt oreft e & § 7y vy A<
T Tg T A F  w oAg A &
v ag & fr ora-alfat & ¥ &
TR AT @T §? & ¥ ag A qur
¢ fr foreefy arere & 1 anere & ¥ vy
@ &R et ag qor § fr ow
eR-Mfat mfawam a7 & A mw
FotT T fomy gy dfaw =gi ¥
Ig Y oIS W AT 9w G swmar § 4
A ey F at ¥ ge T qor ¥

it fenm azavaE : g qaTT aga
sy &

Mr. Deputy-Speaker: Rule 41(2) (i)
says:
“It shall not bring in any ;. .me
or statement not strictly necessaiy
to make the question intelligible.”

You cannot go on like this. Shri
Hem Barua.

st vy fomd : a8 faw &t <
W & freg omr & wHifv =R
SN wfasg & ary & qFeq Famar § @
f& &7 @ &

Shri Hem Barua: Tithwal, Haji
Pir and such other areas on the 1949
cease-fire line were occupied by our
armed forces to prevent intrusion of
Pakistani armed personnel into the
State of Jammu and Kashmir. Now
that Pakistan has deliberately, sys-
tematically and regularly refused to
acknowledge the responsibility for the
intrusion of these Pakistani armed
personne] into the State, nor doeg the
Tashkent declaration give any guaran-
tee against future infiltration of Pa-
kistani armed personnel into the State
of Jammu and Kashmir, may I know
from the minister in a very straight-
forward way on what it is that our
government pinned their faith while



35 05

deciding to withdraw our troops from
the strategic areas on the 1949 cease-
fire-line?

6hri Y. B. Chavan: This is again
going back into the arguments for
or against the Tashkent Declaration.
As 1 said, this is g political decision
based on certain in-built assurances
and guarantees in the Tashkent Dec-
claration itself. Despite that, certain
strategic considerations do arise. 1
can assure hon. members that subject
to the framework of this political de-
cision, we are taking the necessary
steps even to guarantee against fur-
ther infiitration through those areas
as well.

t TodaE WA TREE
o ag wrena it N o
T AN ERATT T
Fifwai form a3 972 7 Fer foran a7 g
oI5 59 qfwaar sEgd arfew fae
T2 gai Az P W At A AW AW g
FIAT W & TR AT JY AT qufEEaTT
& FFgT Fo7 AT F A7 IT A WY arfog
4 w1 W I @y ¥ !

Shri Y, B. Chavan: That is a diff-
ferent matter, because I have no de-
tailed information about people com-
ing here. I can tel] the hon. mem-
ber that we have gone back to all
the areas which they have vacated.

ot gei< fog ¢ o F AT
g o & fr fRw Wt gaa @
fag #t w0 *1 qaAfqE I FEEd
® gom ag avg vork vk ff fr & air
o fy faarasie d72 & § oot qw
fergeama ¥ et 7Y feq § | & A
ae g s arag av € 7

# 7 ¥t s Wt § fw w0 39
Qar AT § AR A T HgEAL ¥
¥ w7 b as fom & a3 &
A€ § AN Ig A qwg ¥ fgrgeam
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Wk o @ O aifrg A or
WE? magavfF N A @ w
T H feaqz g sT ¥ fea A ¥ A
@ W aifew  w@ ar ofeem
EagTFTwErd ?

ot Tl RN ¢ qifeea
vt X Fgr T & W gAY A
9T ag  FE &30 &1 |
Shri Y. B. Chavan: Really speak-
ing, I do not know exactly. I have yet
to acquaint myself with the consul-
tations which my colleague had at
Rawalpindi. Without knowing the im-
plications and details of it, I cannot
make a statement in the House. As
far as the other part of the question
is concerned, it is answered in the
reply itself. At present there is no
areg where their armies stand in the
disputed area, nor anywhere do we
stand.

ot sifere erw dvw : 7g 1T A
R 79T &% W et g @
sigh sret oY arfreart afre ¥ § gz 1g
&1 78 A gy § QY ardra wT wwaAaTTd )
Torear faum awr § €| a<g 1 9
g7 74T 4T WX 3§ & qA« ¥ 7 w5
T qr & wsear &Y At ¥ F
T g § 1 @ rga X Awgraar g s
aag & MY Y § ¢ a=t § e aa-
o & Dfwar mifseae ¥ qE T@
# & 1| % o g g o wm ag @
2 9 77 THTe Y g WAy wEEw Y
o faeft § a1 gt faeit & 7
Shri Y. B. Chavan: I have made &
statement that they have withdrawn
from all the areas.

sfidiwrcfog :  arome gRey &
A fr Ty Y1t usredr M7 oy
FedT & § 91 frqewed §
Shri Y. B. Chavan: This withdra-

wal, really speaking, referg to the
areas which they had occupled in the
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course of the last conflict. All these
statements I am making concern only
those areas and those posis. At the
present moment they are nowhere in
any of the posts.

Shri Indrajit Gupta: I would like
to know whether under this present
agreement we are entitled to keep
our security forces right up to the
cease-fire line in Jammu and Kash-
mir, that is to say, along the line of
the Uri Poonch bulge which we con-
sidered to be the main entry route of
infiltrators in the past, or do we have
to leave a certain area after leaving
a gap where only civil administration
can function? If that is so, is the
Government satisfled that with regard
to this particular Uri Poonch Bulge
area sufficient precautions can be
taken to prevent g recurrence of in-
filtration?

Shri Y. B. Chavan: As fer as the
factua] agreement ig concerned, Sir,
I have placed it on the Table of this
hon. House. I do not want to risk
giving any interpretation on this
agreement personally because it will
be a unilateral interpretation unneces-
sarily binding ourselves and not the
other. This agreement has been plac-
ed on the Table of the House and the
hon. Member can look into it.

Shri Indrajit Gupta: I am not
asking for any interpretation. I want
to know the facts about the agree-
ment.

Shri Y. B. Chavan: The facts are
contained in the agreement. I would
refer the hon. Member to that parti-
cular agreement. I have not got the
agreement at the present moment be-
fore me.

Shri Shinkre: He wants to
whether there is a
zone,

Shri Y. B. Chavan: I would refer
the hon. Member to that particular
part of the agreement. His main point
was whethey v ame in g portitn to
take care of hose areas. 1 have
given an assurance in regard to that.

know
de-militarised
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I think we are taking every step
about it.

Shri Nath Pai: In reply to part (d)
of the Short Notice Question the hon.
Minister stated that g number of in-
filtrators had been repatriated. He
used the word “expatriated” but I
think he perhaps meant “repatriated™.
He has not told us the pumber. I
would like to know that. Secondly,
what is this confusion, what is the
status of the inflitrators? Do they have
any legal status like the prisoners of
war? Why is this bungling going on?
An  inflltrator has no locus standi
either under our law or under the in-
ternational law. Repatriation iz ap-
plicable only to bona fide prisoners
of war. May I, therefore, inform
the Minister that two questions arise?
Did Pakistan accept responsibility for
the infiltrators? So far as we know,
they have not. Secondly, why have
we bestowed on the infiltrators the
status of prisoners of war? May we
know this?

Shri Y. B. Chavan: The fact is
that some of the prisoners, who were
infiltrators as such, were returned to
Pakistan and Pakistan has accepted
those prisoners. By implication they
have accepted the responsibility.

@hri Nath Pai: What was the num-
ber?

Shri Harl Vishnu Kamath: Is it
a fact that among the prisoners  of
war returned by Pakistan to us—I
mean Indian prisoners of war—in
pursuance of the Tashkent Declara-
tion, particularly at Hussainiwala in
Punjab-West Pakistan border, unfor-
tunately some dead men, Indian offi-
cers or army men, were received
and if so, was any enquiry made to
ascertain whether these brave and
gallant soldiers of ours died in Pakis-
tan camps under ill-treatment, in-
human,  third-degrec methods and
torture by Pakistani authorities?

Shri Y. B. Chavan: I must have
notice hecause the exchante of
prisoners is not done at one place or
on one occasion.
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Shri Harl Vishnu Kamath: I
referring to Hussainiwala.

Shri Y. B. Chavan: Even in Hus-
sainiwala it was done more than ounce.
So, 1 would like to have notice so
that I can take up this question.

‘was

Shri 8. M. Banerjee: I would like
to know whether the attention of the
hon. Minister has been drawn to a
news-item in almost all the leading
newspapers in the try that while
vacating Khem Karan area Pakistani
troops devastated practically the whole
area. Is this true? If so, was this
matter taken up with Pakistan for
getting compensation?

Shri Y. B, Chavan: As a matter of
fact, the position is that most of the
occupied areas, villages and towns, are
found in a destroyed condition. Cer-
tainly, we will have to think of what
further steps we have to take in this
matter.

Shri N, Sreekantan Nair: May I
know whether the attention of the
Government has been drawn to a gtate-
ment in all the leading newspapers
that the discussion could not proceed
because of internal resistance of the
people of Pakistan? Is it a fact that
the so-called Taskent spirit that is
tom-tommed in every corner of this
country by every Minister is not reci-
procated by Pakistan? If so, will the
Government see to it that the interests
of the people and the Indian nation are
not jecopardised by this extreme love
of the Tashkent spirit?

Shri Y. B. Chavan: It is
question for me to answer.

not a

Shri N. Sreekantan Nair: I want
to know whether the interests of the
country will be protected. That is
all what I ask. I am not asking for a
defence secret.

Shri Shinkre: The Prime Minister is
here, Let her reply.

“ir. Deputy-Speaker:
Lal Saraf.

Shri Sham
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Shri Sham La) Saraf: Since Pakis-
tan has not pted the responsibility
for the inflltrators who are already in
Jammu and Kashmir, may I know
whether this matter has been taken up
with them in the light of the present
Tashkent spirit?

Shri Y. B, Chavan: Naturally, from
the very beginning we have taken the
position that infiltrators was the res-
ponsibility of the Pakistan Govern-
ment because it was the Pakistan army
or Government which organised this.
There is no doubt about it.

Shri Tyagi: They are criminals.
They should be prosecuted.

Dr. L. M. Singhvi: Since the Pakis-
tan Government never accepted res-
ponsibility for the infiltrators, what
reasons prevailed with the Govern-
ment of India to return these infiltra-
tors who were taken in captivity, and
are there any infiltrators who are still
in the captivity of the Government o?
India? What is the policy of the Gov-
ernment in respect of that?

Shri Y, B. Chavan: At the present
moment we have no infiltrators with
us. We have exchanged all the pri-
soners.

Dr. L. M Singhvi: What reasons
prevailed with them to return these
infiltrators to Pakistan when Pakistan
has not accepted any responsibility for
them and when this matler is not
covered by the Tashkent Declaration?
The answer has not come 'forward.
The answer must come.

Shri ¥, B. Chavan: I said, the
general agreement in Tashkent was to
exchange all the prisoners; that inclu-
ded even infiltrators. If they accept
back those inflitrators as inflltrators,
they accept responsibility by implica-
tion. ... (Interruption).

Shrimati Tarkeshwari Sinba: Aris-
ing out of the statement of the Defence
Minister that the areas which  were
taken by Pakistan have been re-occu-
».:d Ly the Indian Army, may I know
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whether any civilian population was
left over when the area was under
Pakistani occupation and whether any
evidence has come forward of brain-
washing or any such thing being done
in that area; has any precaution been
taken to see that nothing untoward
happens?

Shri ¥, B. Chavan: These are
matters which we will have to go into
now. Now, really speaking, a stage
has set in when we can go into some
details and get further facts about it.
I think, we will have to wait.

WRITTEN ANSWERS TO
QUESTIONS

‘Taking over of General Insurance
Business by L. 1, C.

*332. Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister of Finance be
-pleased to state:

(a) whether any decision has been
taken by the Life Insurance Corpora-
tion to take over the general insu-
rance business;

(b) if so, when it is likely to be
done; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The Life Insurance Corporation of
India commenced transacting general
insurance business, in  competition
with other insurers, from the 1st April
1964. With effcct from the 1st Janu-
ary 1966, the Corporation took over
the general insurance business for-
merly transacted by the Indian Insu-

rance Pool.
(b) Does not arise.

{c) Does not arise.
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Realisation of Income-tax and Excise
Duty from People in Border Areas

*333. Shri Maheswar Naik:
Shri Subodh Hansda“
Shri S. C. Samanta:
Shri M, L. Dwivedi:
Shri P C. Borooah:
Shri Bhagwat Jha Azad:
Shri Karni Singhji:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Board of
Direct Taxes has directed the authori-
ties in the bordering States affected
by the Emergency not to realise any
penalty for non-payment of income-
tax from the people in the border
areas;

(b) whether it is a fact that his
Ministry has also decided to defer
collection of excise duty; and

(c) if so, the period for which these
orders will remain in force?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir. The Board had issued
instructions that no coercive measures
may be taken for recovery nor should
penalty be levied for default in pay-
ment of tax dues on  assessees in
border districts of Jammu & Kashmir,
Punjab, Gujarat and Rajasthan, who
have suffered in consequence of enemy
action.

(b) Yes, Sir. Orders were also issu-
ed to defer collection of excise duty
on goods other than tobacco, cleared
for home consumption from manufac-
turers in six war-affected districts of

Anmritsar, Ludhiana, Jullundur,
Ferozepur, Gurdaspur and Kapur-
thala.

(¢) These orders, which were issued
in November, 1065, were in tforce up
the end of February, 1866.

fagsit axr & feafa

*334. o wETH AT VAT
=Y g6 wT YA
ot wnda Fag fagrdt :
of) sATCaw U
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oft gt fawy e :
Y farza=ra quody ¢
oft o Wo wwwt:
ot 7o wvo fFadt:
&Y WrTEw AT {0
N gAY gaar:
Y Ho Ho AR :
oY TRAX AT ©
oft R WA
siteat Toey T
=Y TwATe Wz

F1 faw A& gg I & Fw
*ﬁﬁﬁ:

(%) #ar fazefy qam + feafa &
f® AT FAT E;

(@) afz gi, @ adqr feafq v
g Wk

() 37 feafs #r o7 gamd &
faa v ware R o W E 7
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Rehabilitation of Goldsmiths

+335. Shri Karni Singhji:
Shri Bibhuti Mishra;
Shri K. N. Tiwary:
Shri Subodh Hansda:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P, C. Borooah;
Shri Hukam Chand

Kachhavaiya:

Shri Hem Barua:
Shri Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
are at present more than 2 lakhs  aof
goldsmiths who remain unemployed on
account of the Gold Control measure;

(b) the details of the financial and
other assistance given by the Centre
along with the progress of certification
and rehabilitation in each State,
separately; and

(¢) the approximate period by which
the goldsmiths will be rehabilitated?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Sir.

(b) The scheme of
provides for educational assistance,
technical training facilities, priority
for alternative employment, grant of
land for settlement in agriculture and
loans for settlement in industry or
other productive occupations. A state-
ment showing the progress of certi-
fication and rehabilitation in each
State is placed on the Table of the
House. [Placed in Library. See No.
Lt-5667/66).

rehabilitation

(c) The last date for receipt of ap-
plications for rehabilitation assistance
has been fixed as the 31st March, 1968.
The State and Union Territory Gov-
ernments will dispose of pending ap-
plications on that date as early as
possible thereafter.

Upgradation of Cities for purpose of
City Compensatory and House Rent
Allowances

*336. Shri S. M. Banerjee:
Shrimati Ramdulari Sinha;

Will the Minister of
pleased to state:

Finance be

(a) whether a decision to upgrade
some of the cities for the purposes of
City Compensatory and House Rent
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Allowances to the Central Govern-
ment employees has been taken by
Government; and

(b) if so, which are those cities?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) and (b). Cities having a popula-
tion of 50,000 and above but below 1
lakh have also been classified as ‘C’
class cities from 1-7-65. Earlier two

other cities were also upgraded—
Chandigarh to ‘C’ class from 1-9-84
and Poona from ‘B-2' to ‘B-1’ class

from 1-12-64.
Industrial Relations

*337. Shrimati Vimla Devi:
Dr. Ranen Sen:
Shri Vasudevan Nair:

Will the Minister of Planning be
vleased to state:

(a) whether it is a fact that a study
group of the Labour Panel of the
Planning Commission on Industrial
Relations has favoured ballot among
workers for determining the represen-
tative character of the trade unions;
and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of Planning (Shri
Asoka Mehta): (a) This is one of the
suggestions made by the Study Group.

(b) The suggestions '‘made by dife-
rent Study Groups constituled by the
Panel on Labour are being processcd
and will be placed before the Panel for
final recommendations,

Disparifies in Income

*338. Shri D. C. Sharma:
Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

(a) whether a study in changes in
income distribution among individuals
assessed to income tax between 1953-54
and 1962-63 shows that there has been
a significant reduction in income dis-
parities; and
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(b) if so, how far the disparities
have been removed?

ihe
Sachindra Chaudhuri):
An analysis based on Income-tax
Revenue Statistics for the years
1953-54 and 1962-63 shows that there
has been a reduction in income dis-
parity among individuals assessed to
income-tax.

Minister of Finance (Shri
(a) Yes, Sir

(b) The analysis shows that while
the relative shares of the bottom 70
per cent and middle 20 per cent of
income-tax paying individuals in the
total income had increased, the share
of the top 10 per cent had come down
during that period. A statement giving
details is laid on the Table of the
House. [Placed in Library. See No.
LT-5668/66].

Inter-State River Water Disputes

*339. Shri Himatsingka:
Shri Rameshwar Tantla:
Shri Linga Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
evolved any 'formula for the settlement
of inter-State River Water disputes;

(b) it so, the details thereof; and

(c) the number of such disputes so
far settled under the Inter-State Water
Disputes Ac', 19567

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): ()
to (e). There js no specific formula for
settlement of inter-State River Dis-
putes. The Act envisages the setting
up of a Tribunal for adjudication only
when the Central Government is of
the opinion that the water dispute
cannot be settled by negotiations. So
far the policy of negotiations has suc-
cceded und there has been no occasion
for the Government to have recourse
to the Act for setting up of a Tribunal,
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Custemy and Income-Tax Raids in
Caleutta

*340. Shri Surendranath Dwivedy:
Will the Minister of Finance be pleas-
ed to gtate:

(a) whether the Customs and In-
come-tax authorities raided three
houses in Calcutta towards tie end

of December, 1865 and found about
45 lakhs Hundis and other black
money;

(b) whether from the papers and
black money seized in this raid, any
evidence has been awvailable of the
cheating of Excise duty, Income iax
and Super tax;

(¢) who are the persons and which
are the buildings concerned; and

(d) the action taken on the papers
seized and investigations wmade?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Yes, Sir.

(b) The seized papers are under
scrutiny. Present indications are ‘hat
evasion of Income-tax and Customs
duty is involved.

(¢) Since investigations are in pro-
groess, it would not be desirable to dis-
close the names of the persons and the
p.cmises involved in the searches,

(d) Action will be taken after in-
vestigations are completed.

Import-Export Control

*341. Shri P. C. Boroosh: Will the
Minister of Pinance be pleased to
state:

(a) whether the World Bank had
suggested that Goverrmment should lift
Import-export control in respect of
certain essential industrial raw mate-
rials in order to introduce an element
of realism in the value of the rupee;
and
reaction

(b) if so, Government's

thereto?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a): No, Sir.
The World Bank has not made any
such recommendation to the Govern-
ment of India.

(b) Does not arise.

Foreign exchange fcr 1965-07
*342. Shri Shiv Charan Gupta:
Will the Minister of Finance be pleas-
ed to state:
(a) the estimated requirement of
foreign exchange for the year 1966-67;
and

(b) the steps taken to meet this
requirement?
The Minister of Finance (Shn

Sachindra Chaudhuri): (a) The matter
15 still under consideration,

(b) Does not arise. Also I regret
that it will not be in the public inte-
rest to disclose the estimated require-
ments of foreign exchange for any
particular period or the steps to be
taken to meet the requirements; in
our present situation on foreign ex-
change, disclosure will be even more
against the public interest,

Power supply outside D, V. C. Areas

*343. Shri Mohammad Elias:
Dr. Ranen Sen:
Shri S. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the sup-
ply of power outside the Damodar
Valley area so long met by the D.V.C.
is now being taken over by the State
Electricity Boards of Bihar and West
Bengal;

(b) if so, the reasons therefor;

(c) the understanding reached in
this regard at the time of sanction of
power schemes for Bihar, West Bengal
and D.V.C, for the Third Five Year
Plan; angd

(d) the effect of this transter on the
financial position of the D.V.C.?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (d). The DVC have been supplying
power to certain consumers outside
the statutory limits of the Damodar
Valley in West Bengal and Bihar with
the permission of the State Govern-
ments. At the time of the formula-
tion of the Third Plan proposals, +he
State Governmentg expressed a desiie
to restrict the activities of the DVC
outside the Valley in the matter of
bower gene:ution and distribution, The
Third Plan proposals of the DVC uand
the State Governmments of West Bengal
and Bihar were, therefore, approved
on the understanding that the DVC
would continue to supply power to
consumers outside the Valley only to
the extent of the ° commitments al-
ready made, Subsequently, the two
State Governments desired to take
over the outside vulley ioads of the
DVC for supply from their own gene-
ration. The DVC and the participat-
ing Governments agreed that the DVC
would gradually withdraw their sup-
plies from outside the valley in a
phased manner so as to enable the
Corporation to divert such supplies to
consumers inside the wvalley wilhout
any time lag. The implementation of
this phased programme will not ad-
versely affect the financial position of
the DVC to any significant extent.

Credit from World Bank

*344. Shri P. Venkatasubbaiah:
Shri K. C, Pant;
Shri P, C. Borooah:
Shri Ram Harkh Yadav:
Shri Murli Manohar;

Will the Minister of

Finance be
pleased to state:

(a) whether our country hag sought
from the World Bank a larger pro-
portion of United Credit required to
finance the import of spares and raw
materials;

(b) whether any financial assistance
was sought from the World Bank as
non-project aid; and

(c) it so, the reaction of the World
Bank thereto?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) At the
meeting of the Aid India Consortium
(of which World Bank is a membe.)
held in March, 1965, the Indian repre-
sentatives stressed the nced for assis-
tance by way of united loans and
credits. There was no ‘united’ credit
given,

(b) and (c). Yes, Sir, In June, 1964
and in August 1985 the International
Development Association, an affiliate
of the World Bank, granted two cre-
dits totalling 190 million for financing
import of components, matorials,
balancing equipment and spare parts
for firms producing trucks and buses
and automotive compcnents, machine
tools, cutting tools, heavy construction
equipment, electrical equipment gnd
spare parts for construction equip-
ment.

Shantivana

345, Dr. Mahadeva Prasad: Will the
Minister of Wo ks, Housing and Urban
Development be pleased to state:

(a) whether the plan of Shantivana
connected wiith the memorial for ‘he
late Prime Minister Jawaharlal Nehru
has been completed; and

(b) if so, the broad details thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). The
plun is to develop Shanti Vana into a
wooded area. The general layout has
been approved and detailed plannmg
and estimating of it is now in prog-
ress,

Congress Session at Jaipur (February
1966)

*346, Shri Harl Vishnu Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that certain
Ministries and Departments of the
Government of India incurred ex-
penditure in connection with arrange-
ments for the recent Jaipur Session
of the Congress Party; and

(b) if #o0, the details thereof?
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The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) and (b). Information is being
collected and will be laid on the
Table of the House as early as prs-
sible.

Paucity of Rupee Finance for
Industrial Production

Shri D. C. Sharma:
Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri P. C. Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri A. N. Vidyalankar:
Shri Kapur Singh:

Shri P. K. Deo:

Shri M. Malaichami:

Will the Minister of Finance be
pleased to state:

*347.

(a) whether the industry in the
country is facing difficulties in the way
of increasing production due to the
paucity of rupee finance;

(b) whether it is a fact that bank
credit is also becoming more and
more scare; and

(c) i so, the steps taken or pro-
posed to be taken in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No Sir.
As a matter of fact, in the case of
industries which are not significantly
dependent on agriculture or on foreign
sources for raw materials, there has
been a substantial increase in produc-
tion.

(b) and (c), The rates of interest
on loans and advances have recently
been increased and banks have gene-
rally been following a policy of res-
traint in granting fresh limits or ac-
commodation. There is however no

reason to believe that the es-
sential requirements are not being
meti, The credit requirements of

industry are continuously under
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review by the Reserve Bank and #
at any stage any action is consider-
ed necessary, that Bank will, no
doubt, take appropriate steps to pro-
vide increased facilities.

National Income

*348. Dr. L. M. Singhvi:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Planning he

pleased to state:

(a) the net increase in the National
Income as a result of the Third
Plan;

(b) how it compares with the tar-
get; and

(c) the reasons 'for the shortfall
in achicving the target?
The Minister for Planning (Shri

Asoka Mehta): (a) to (c). The ‘quick’
estimates of National Income for the
year 1965-66 will be prepared some
time in August-September, 1966
when data on production originating
from various industries like agricul-

ture, forestry, animal husbandry,
factory establishments etc. become
available.

During the four years ending

1964-65, the National Income increas-
ed by an average of 4.3 per cent per
annum.

Irrigation Potentia}

*349. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Bibhuti Miishra:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the steps Government intend
to take to ensure fullest utilisation
of the Irrigation capacity through-
out the country;

recom-
irriga-

(b) whether they thave
mended any increase in the
tion levies in the States; and

(c) if so, the reaction of State
Governments thereto?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). A statement ig laid on the
Table of the House. [Placed in
Library. See No. LT-5669/66].

Foreizn Investment

*350. Shri Subodh Hansda:

Shri Yashpal Singh:

Shri R. Ramanathan
Chettiar:

Will the Minister of Finance be
pleased to state:

(a) whether it is a 'fact that there
is a steady fall of foreign invest-
ment in the country during the
Third Five Year Plan;

(b) if so, the total investment till
to-day;

(c) Government's estimate during
the current Plan period; and

(d) the reasons for such low
investment and steps taken to
retrieve the situation?

The Minister of Finance (8hri
Sachindra Chaudhuri): (a) Firm

figures of actual foreign investment
in the country during the Third
Plan have not yet been compiled.
On the basis of data relating to
approvals given for foreign invest-
ment in the private sector, however,
there is no indication of a down-
ward trend in foreign investments
during thig period.

(b) Figures of tota] foreign invest-
ments are available only upto the
31st December, 1861. The total
foreign investment on that date was
Rs. 681 crores. Actual figures of
foreign investment in the subsequent
peridds are not yet available,

(¢) On the hasis of figures available
up-to-date, it is not possible to make
an estimate of the total foreign
investment during the current Pln
period.
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(d) While the figureg are still to
be compiled, it is not anticipated
that the total investment would be
low compared to investments during
the Second Plan.

Foreign Exchange Remittances by
Indians in Hong Kong

*351. Shri Karni Singhji: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
citizens of Indian origin living in
Hongkong have expressed readiness
to help the Government of India
with foreign exchange remittances;
and

(b) the amount of foreign exchange
accrued to India from this source so
far since December, 1965

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) No separate figures are avail-
mble for particular sources. However,
total remittances received til] 26th
February, 1966 amounted t¢o Rs. 21.14
crores.

Three Year Plans

*352. Shri P. C. Borooah:
Shri Onkar Lal Berwa:

Will the Minister of Planming be
pleased to state:

(a) whether there is a proposal to
launch three-year development plans
instead of Five Year Plans ag at pre-
sent; and

(b) it so, Government's decision in
this regard?

The Minister of Planning
Asoka Mehta): (a) No, Sir.

(b) Does not arise.
M/s. Bird & Co.

»353. Shri Surendranath Dwivedy:
Shri D. C. Sharma:

Will the Minister of Finance be
pleased to refer to the replies glven
to Starred Question Nos. 603, 754 and

(Shri
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75 on the 2nd and 9th December, 1965

and 17th February, 1968 respectively
and state:

(a) whether any other party or
individual has been fined or found to
be implicated in connection with
M/s. Bird & Company’s affairs;

(b) whether the examination for
prosecution hag been made and any
cases started against the Company or
any of the individuals;

(c) whether all the relevant and
connected papers seized in the course
of investigation have been properly
scrutinised; and

(d) if so, whether Government have
started any proceedings against per-
eons involved in these affairs?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No. Sir.

(b) The matter is under considera-
tion.

(¢) All the relevant and connected
papers seized in this connection have
been scrutinised in so far as they
relate to violations of the provisions
of the Customs Act.

(d) No fresh proceedings have so
far been started against any persons
involved in the cases. The appeal
against the order of adjudication is
pending.

Rate of Interest on State Bank
Advances

*354. Shri D. C. Sharma:
Shri Sham T.al Saraf:
Shri Bibhuti Mishra:

Will the Minister of Finance be
pleased to state:

(a) whether the State Bank of India
has increased its advance rate from 7
to 7} per cent. per annum with effect
from the 1st January, 1966; and

(b) if so, the reasons therefor and
the circumstances leading to the
same?

2621 (ai)LS—3.

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) The increase has been effected
in order to bring the Siate Bank
Advance rate in line with the pre-
vailing interest rate structure and to
cover the inareased operating costs,

State-Wise Per Capita Income

*355. Shrij Madhu Limaye: Will the
Minister of Planning be pleased to
state:

(a) whether Government have com-
pleted their study of per capita
income State-wise and District-wise;

(b) if so, the results thereof;

(c) whether Government have also
undertaken any study of the per
capita availability of cereals and per
capita consumption of other essential
commodities like cloth, sugar, edible
oils and kerosene, State-wise and
District-wise; and

(d) if not, whether Government
propose to do so in the near future?

The Minister for Planning (Shri
Asoka Mehta): (a) No, Sir; Work on
comparable estimates of State per
capita income is still in progress. The
preparation of district-wise estimates
of income presents certain difficulties;
but the matter has been taken up with
the State Statistical Bureaus.

(b) Does not arise.
(c) A schedule on house-hold con-

sumption expenditure has continuous-
ly been canvassed by the National

sample Survey since its inception.
Estimates have been tabulated and
presented mostly by broad commo-

dity groups in value terms. State-
wise tabulation has been undertaken
from the 13th round. The smallness
of the sample, however, has not per-
mitted the tabulation of the results
at the district level.

(d) Does not arise.



2527 Written Answers

US. Loan

*356. Shri P. C. Borooah:
Shri Madhu Limaye:
Shrimati Renuka Barkataki:
Shri Onkar Lal Berwa:

Will the Minister of
pleased to state:

Finance be

(a) whether the U.S.A. has granted
a $100 million loan to India recently;

(b) if so, the terms of the loan: and
(¢) how it will be utilised?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The U.S.A.
has offered a $100 million non-project
loan to India,

(b) Details relating to the loan are
under negotiation with the United
States Agency for Internationa] Deve-
lopment.

(¢) The loan is intended to be used
for the import of essential raw mate-
rials. components, and spare parts for
industry.

Drinking Water Scarcity jn Ernakulam

1463. Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that there
is an acute drinking water scarcity
in Ernakulam, Kerala;

(b) if so, the reasons therefor; and

(c) the measures taken or proposed
to be taken to remove this difficulty?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
There is no acute scarcity of drinking
water in Ernakularm, although the
available water supply is not euffi-
cient to meet the full demand.

(b) In recent years there has been
substantia] increase in the population.

(c) The State Government are tak-
ing appropriate action to aeugment
the existing water supply.
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Employees of Malaria Eradication
Scheme in Kerala

1464, Shri A, K. Gepalan: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) the number of persong retrench-
ed from the Malaria Eradication
Scheme in Kerala;

(b) how many of them have been
re-employed;

(c) how many are still there {0 be
provided with jobs; and

(d) how many of them will be
absorbed in the Anti-cholera mass
inoculation programme in Kerala?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(d). 1729 surveillance workens under
the National Malaria Eradication
Programme in Kerala were retrench-
ed. Out of these, 1452 workers have
been re-appointed as Basic Health
Workerg and in other capacities under
the comprehensive Health Services,
250 workers have been absorbed in
the Mass Cholera Inoculation Pro-
gramme and the remaining 27 workers
have been absorbed in other depart-
ments.

Mental Hospitals in Kerala

1465. Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the number of mental hospitals
in Kerala;

(b) whether it is a fact that the
conditions in the mental hospitals in
Kerala are not satisfactory;

(c) the gchemes for the improvement
of these hospitals; and

(d) the amount allotted for these

schemes?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
There are three mental hospitals in
Kerala (one each at Kozhikode, Tri-
chur and Trivendrum).
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(b) The menta] hospitals in the
State require additional facilities to
cope with the needs of the increased
number of in-patients,

{c) The schemes for the improve-
ment of these hospitals include pro-
vision of additonal staff, construction
of additional wards, starting of day
hospitals in the three hospitals, train-
ing of Doctors and Nurses in Psy-
chiatry and starting of Psychiatric
Clinic in District Hospitals,

(d) A sum of Rs. 1,95,000 has been
provided in the budget for 1865-66
for the purpose and Rs. 10 lakhs in
the budget for the year 1966-67. The
amount is meant for additional staff
for the three mental hospitals, start-
ing of day hospitals attached to the
Trivandrum Hospita] and for addi-
tional beds in all the three Mental
Hospitals.

Family Planning in Kerala

1466. Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the amount proposed to be
spent on family planning work in
Kerala during 1966-67;

(b) the details thereof; and

(c) which district in Kerala State
leads in family planning and which is
1ast in the list?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
end (b). The Government of Kerala
propose to spend Rs, 11247 lakhs on
Family Planning Programme during
1066-67 as per details below:—

Rs.

in lakhs

(1) State Family Planning
Bureau . . 0°94

(2) District  Family Planning
Burcau . . 459

(3) Urban Family Planning
Centres . . 3:90

{4) Rural Family Planning
Centres . . 39°43
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(5) Sterilization Units 424
(6) Additional Beds for Female
Sterilization . 917
(7) Training Centres . 520
(8) Publicity and Propaganda 600
(9) Sterilization and 1.U.C.D,
.. camps * . 13¢50
(10) Construction of  Family
Welfare Sub Centres y 10° 50
(11) Intensive  District Prog-
ramme . 1-00
(12) Purchase of contraceptivis 6-co
(13) Gencral  Pay revision of
staff . . 8:00

(c) Trivandrum District leads in
the implementation of Family Plan-
ning Programme .in Kerala while Pal-
ghat District is the last.

Cholera

1467. Shri Kolla Venkaiah:
Shri Narayana Swamy:

Will the Minister of Health and
Family Planning be pleased to state
the number of cases of cholera from
31st March, 1965 to the end of 1865
in different States and the number of
caseg that proved fatal?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): The
required information is given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-5670/66].

Sterlization Operations

1468. Dr. Chandrabhan Singh:
Shri Kolla Venkaiah:

Will the Minister of Health and
Family Planning be pleased to state:

(a) total number of tubectomy and
vasectomy operations performed, year-
wise, during the Third Five Year
Plan;

(b) how many of these were done
in urban and rural areas respectively;
and
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(c) the impact, if any, it has made
on the population growth?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). A slatement containing the
available infcrmation is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-5671/86].

Indian Academy of Medical Soiences

1469. Shri Ram Harkh Yadav: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the Indian Academy of
Medical Sciences has decided that
Post-Graduate Examinations should
be held for award of its membership;

(b) it 8o, Government's reaction
thereto; and
(c) whether the Indian Medical

Council and the Indian Medical Asso-
ciation are opposed to it?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes, Sir.

(b) The Central Government see
no objection to a corporate body
prescribing any conditions for its
membership.

(c) Medical Council of India are
of the view that there should be a
separate statutory body for holding
National examinations.

Night Shelters

1471. Shrimati Ramdular{ Sinha:
Wil] the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether it is a fact that under
the auspices of Bharat Sewak Samaj,
a number of night shelters (Rain
Baseras) have been provided in the
various towns to protect the homeless
from the cold; and

(b) if e0, the details thereof?
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The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). Bharat
Sewak Samaj is running 35 night
shelters (Rain Baseras) at the follow-
ing places:—

Andhra Pradesh.

Hyderabad
Rajamundry

N o=

Bthar.

g‘lunﬂ'?rpur
au,

Katihar

Gaya

Subdw

Delks. P '
7. Pahargan
8. Delhi Gate
9. Kashmere Gate
0. Hardinge Library
Gujarat.
11 Surat
12 Baroda
13 Ahmedabad
Jammu andKaskn ir

14 Jammu
15 Srinagar

Kerala
16 “I'rivandrum
17 Lrnakulam
18 Calicut
19 Kottayam
20 Alleppey
Madhya DPredesh.
21 Indore
Madras.

22 Vellore

Mabharashtra

23 Nagpur
Mysore.

24

2§ Belgaum

26 Hubli
Orissa.

27 Cuttack
Punjab.

28 Ambala
29 Amritsar
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Rafasthan,

30 Ajmer
31 Jaipur

Uttar Pradesh.
32 Allshubad
33 Agri
34 Varanaoi
Wast Bengal.
35 Calcutta

A arpatfaw fawne afcdivond

1472, &Y fuZm Y@ : @
rw aqr sfeae famser #@Er 2
femaz, 1965 % AenThET WO wew
1721 & 597 & 1T ¥ iy g 0y
Fm 3% f& arde ariafmo g
af@ismi Al aweag afufa &Y
3% % wrya fymfat qr AT gt
1 farfes v & fag w9 aw @
T iy ad § 7

R aqr afime fadies sy
(wro Agiter AmaT ): 1w AEmE
w1 ug frarer s g o T war
g1 [qeawrem A v o {fed dem
qwe fo 3672/66]!

steifos faemi & sifwamd

m-favia

1473, ot fe@uye st w
QrwrHeAr 2 feqraT, 1965 % wa<ifea

YT deqT 1722 & I & graed ®
g TaR Ay par w4 fF

(=) Far d¥ifirs feradi # wf-
ant wyrg-favig & wraeg & Qe qranr
T FATE 7wy qrfest ¥ woAr w1
qT w3 foar g5

(=) afz &, & va afasr #r

famfd war § aqr g ¥ IT 9T
a1 fotg fear g AR
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() afg adt, A faae & w0
g g7

Qe WAt (S o e )
(%) & () Ao wmwT gra afsq
q9 geaed? YA w1, ¥aw wrfing
faargi #Y freery § foq sfamd =
frora = srorrefy o & famme Ad wAr
gy, afex It Arorar & fag Farfor
N o areft vy A & ew ww A
T WY fa= FAr ar ) g9 X A
19 FT GTT eqqA <t 7 afsq faar,
forr & frwrfrd s FoeRy § 0 5w
famifeat av o= &1 sw gredy A
& g weg fean smem, Wi A
AraAr & fag ww Afg Ja w3 ¥
Gt & fowt &Y et & @t AT |

Representation from Residents of
Government Quarters in
Devnagar

1474. Shri Jedhe: Will the Minister
of Works, Housing and Urban Deve-
lopment be pleased to state:

(a) whether any representation
from the residents of ‘E’ type Govern.
ment quarters in Dev Nagar has been
received by the Chief/Superintending
Engineer, CP.W.D,, New Delhi on the
25th August, 1965 against raising the
level of the lanes  higher by 3/4”
“than the level of the Courtyards of
many Government quarters by the
Municipal Corporation of Delhi;

(b) whether it is also a fact that as
a result thereof (i) the rainy water
instead of flowing from the quarters
into the lane, now flows from the
lane into the quarters, and (ii) in
cases of sewage stagnation, its filthy
water also flows into the quarters
instead of flowing into the lane; and

(c) if the reply to part (b) above
be in affirmative, the action taken or
proposed to be taken by Government
in the matter?
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The Minister of Works, Housing and

Urban Development (Shri Mehr

Chand Khanna): (a) and (b). Yes.

(c) The difficulties, that would be
felt as a result of the raising of the
level of the lanes, were pointed out
by the Central Public Works Depart-
ment to the Municipal Corporation of
Delhi, when the work wag commenced
in June/July, 1965. The Corporation
agreed to construct open surface
drains along the compound walls of
the quarters to facilitate drainage of
water. The work has not yet been
carried out and the Central Public
Works Department are pursuing the
matter with the Corporation.

Rural Water Supply Schemes in
Kerala

1475. Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether rural water supply
scheme has been sanctioned for Erat-
tupetta in Kottayam District, Kerala;
and

(c) if so, the reasons for the delay
in taking up the scheme?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
No scheme for the provision of water
supply to Erattupetta has been receiv-
ed from the State Government.

(b) Does not arise.

Rural Water Supply Schemes in
Kerala

1478, Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the rural water supply
scheme in Ponani was sanctioned by
the Government of Kerala;

(b) whether the Panchayat there
expressed its willingness to meet the
<hare of the exrenses: and

(c) if so, the reasons for the delav
in implementing the scheme?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). Information is being collected
from the State Government and will
be piaced on the Table of Sabha
when received.

Rura] Water Supply Schemes in
Kerala

1477. Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state the pro-
gress so far made in implementing
the rural water supply schemes in
Perinta]l Manna, Tanur, Parappanan-
gadi and Paravanna in Kerala State?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): The
required information is being collect-
ed from the State Government and
will be placed on the Table of the
Sabha when received.

Export of Tea

1478. Dr. P, N. Khan:
Shri Subodh Hansda:

Will the Minister of
pleaesd to state:

Finance be

(a) whether it is a fact that a rebate
of 10 per cent of income-tax on export
earning is granted to the tea expor-
ters;

(b) if so, the total rebate allowed im
1964-65; and

(c) whether there is any provisiom
1o spend the rebated amount for the
development of tea industry?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes sir.
The rebate is available to the expor-
ters of all goods and merchandise in-
cluding tea.

(b) The information is being collec-
ted and will be aid on the table of the
ITouse in due course.

(¢) There is no such provision.
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wioft fadf & g oA

1479, *0 76R TT FGAD :
sray

w1 eaveen aar qfea o St
g T &0 AU FI

(%) @1 1eft fad & gy @At
& oA F A & fag 9t 37 9
ar= wfawa § oF 3aafafy frrer 0

gy

(a) afz g, @ #;r §f fom
fem T 2, wR

(7) 7av ag o @ ¥ fF W
ATAE §EAT 58 FAQ F 1 F @@ wfowa
TH I FT G AT & W FIT 4 WA
a9 1Y fad & a1y ® ot § wfawa
¥ stfers wama Fy 57 Faw @ A afx gy,
& am & eqronfeat oz 5 s v fa-
Ty &g § !

wareeq wqy qfeae faew s
(wro gaftem avax ): (%) <t gt 1 w7
Trat & qTq q1q @y gafaye fEreo
faaw 1955 ¥ fraffa el fst &
s & gA0Er F F fay g
g gra @rg gofwgor  faaraor
sfafad, 1954 Y & 3 F W=
g Y wf AR A I afafy
3 ux ggfafy foger & o

(@) 39 Swafafa £ fawfon <
&g TAw i Fhy afafq ¥ e
w< forar &, foag ¥ @it fd (qOF)
# goF g1 FY @1 K arw wfqwa ¥
@1 7 Afus ¥ wfus gq vfaws 5@
# fawrfor #Y 2 )

() wr<dta w1 deqr A faar
farwrE g€ el frd & o wit Fv
sfaea & 10 sfawa g% aar fawg

8
gt wret B & 2 whorw ¥ 5 sfawa
a% frgffaa ar §

w fod & ge¥ AT F wAE
AT g T g AT
FNg gfafs # fewfor o e
sty faaror faam, 1955 & fawifea
fod mir & | Frelt fa s & TS F AT
FaRF T qrAw) FY a0y gfefa ¥
wiq I fawrfed a3 § § fasranfig § 0

feesh F wifydt & fea pf

1481. *iY ¥W W TG :
sray:

71w aqy qfearc fadior wut
g FATH & T F4A0 o

(%) fascft somgw qvar faeet o
Fifgat & fau fre e o¢ oiw oae
afer wmafea &Y o §;

(@) =t faeelt Swraw qrar & wf
ggrgar & afafe F0T goare o
IT R A qgTAAr I FT AT F Y
& A

() =fe g, & a5 "graar few
&7 § & rds .

wew aar ofan faew s
(w0 gt AT ) (), (@) =Y
(7). 1961 & M@ HTHFR A fogehy
qaHa ® wegEa & fawe faafye,
AT q™ ¥ 4.9 UFT qfw #7 UF
cerre fean qv | £ 9T seary aafeai
T %I # et § 3 7 g Ofirgt
w aqr fear mar

@ qft gor a7 st TwET
qx wqrft frare wrT SR &
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o waa

1482, WY Ay :
it 2tar Ferg

F37 fAata, amEra aar A fawma
RAT T3 AN T T4 AT oo

(%) 39, 1964—i5 ¥ q9aq &
et dfaat gror 2y foret agr ol
F wAw 1Y feadt Ry aanfn grmar 2
X

(@) 331w g 1 3FF 9
g iwal w1 i 3% quara wdf faar
g

fantn, g aq Frda fawra
W (g T Ew) (%) 7R
(@). g7 qFedt &Y o1 @ WR

IqERG AT 9 9T @ & A1GY
Hospital Workers in Kerala

1483. Shri Warior: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether the Kerala Government
have rerently received any represen-
tation from the Hospital workers re-
garding their salaries and working
conditions; and

-(B) if so, the action taken thereon?

The Minister of Health and Family
Planning (Dr. Shshila Nayar): (a)
Yes, Sir.

(b) The matter is under considera-
toin of the State Government.

Recovery of Market Rent from Private
Individuals for Government Accommo-
dation

1484. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bagari:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Utiya:
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Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether Government have
decided to charge market rent from
all private individuals who gre not
eligible for Government accommo-
dation but are occupying it;

(b) it so, whether it will be given
retrospective effect; and

(c) if not, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Kbanna): (a) Yes.

(b) No.

(c) It would be unfair to give re-
trospective effe.t to such decisions.

Examination for Post-Gr... aate
Medical Studies

1485. Shri Shree Narayan Das:
Shri Vishwanath Pandey:
Shri Ramachandrz Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No, 92 on the 4th November,
1965 and state:

(a) whether the proposal for  the
introduction of an All India Exami-
nution for Post-graduate Medical Stu-
dics has since been finalised;

(b) if so, its details; and
(¢) if not, the reasons therefor?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (¢): No, Sir. The proposal has
been kept in abeyance for the present
while the experiment of the Indian
Academy of medical sciences to hold
national examinations is being watch-
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Investment on Scientists

1486, Shri Shree Narayan Das:
Will the Minister of Planning be pleas-
ed to state:

(a) whether the Planning Commis-
sion have made an assessment of the
average investment on a scientist in
India; and

(b) if so, how it compares with the
position in some of the important
Western countries?

The Minister of Planning (Shri
Asoka Mehta): (a) No, although in-
vestigation is in  progress in this
complex field. However, some rough
information has been collected recent-
1y regarding expenditure and scien-
tists engaged in scientific  research
(excluding Defence). Due to wide
gaps and deficiencies in the data it is
not possible to make any reliable
assessment.

(b) Does not arise.

o & v 9

it 10 AT0 farmTY
o o ew

F71 fawto, wrare @ WO faerw
Y ag T A g w9 O

(%) 7ar ¥z gm0 wwfam dal
§ T F FOCR N F g oy
¢ W

1487.

(=) afzzi, Ai3a®r dean faat

)

fratw, e amr Améa-fawra
st (e e e ) : () ¥ ()
1985—66 & Frua foselt ¥ 7 ¥
17 =f¥737 F A F gAETATT AT Y
& o fdy gl sda 3 o & 7Y
T FYE waTT T4 femr 3
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Panel on Management Studies

1489. Shri Rameshwar Tantia:
Shri Himatsingka:
Shri D. N, Tiwary:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Yashpal Singh:
Shri P, R. Chakraverti:

Will the Minister of Planning be
pleased to state:

(a) whether it is 3 fact that the
Government have constituted a Ianel
on management studies under the
chairmanship of Shri Tarlok Singh,
Member, Planning Commission;

(b) if' so, the personnel, its func-
tiong and the scope of this Panel; and

(c¢) whether any report has been
submitted by the Panel so far?
The Minister of Planning (Shri

Asokxy Mehta): (a) Yes, Sir.

(b) A copy of the Resolution consti-
tuting the Panel is laid on the Table
of the House. [Placed in Library. See
No. LT-567/66].

(¢) No.

Income-Tax Officers Examination

1490. Shri D. C, Sharma:
Shri D. N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
of the representations made by the
staff of the Income-Tax Department
against the holding of the proposed
Income-Tax Officers (Class 1I) Exami-
nation in May, 1966; and

(b) if so, the decision taken in the
matter?

The Minister of Finance (Snri
Sachindra Chaudhuri): (a) Yes Sir,

(b) Government have been unable
to accept the suggestion that the re-
cruitment should not be undertaken.

Specia] L. 1. C, Scheme for Armed
Perzonnel
1491, Shri Madhn Limaye: Will

the Minister of Finance be pleased to
state:

(a) whether Government advised
the Life Insurance Corporation to for-
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mulate a special insurance scheme for
the country’s fighting personnel;

(b) if so, whether they have offiered
to share with the Life Insurance Cor-
poration part of the risk involved in
any such scheme; and

(c) if the reply to part (a) above be
in the negative, the alternative mea-
sures Government or the Life Insu-
rance Corporation, seperately or joint-
ly propose to adopt for this purpose?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
In terms of a direction issued to the
Life Insurance Corporation premiums
falling due on policies on the lives of
defence personnel disabled as a result
of injuries received during the Kutch
operations and the recent hostilities
with Pakistan are waived wholly or
in part depending upon the degree of
disability. The cost of such waiver
will be shared between the Govern-
ment and the Life Insurance Corpora-
tion in the ratio of 3:1.

Further, a scheme is under consi-
deration in terms of which even in
respect of policies taken out after
hostilities commence or become immi-
nent, no restrictive clause, excluding
dcath by enemy action, would be
imposed by the Life Insurance Cor-
poration, so long as the sums assured,
including those under old polizies, do
not exceed certain limits.

Malnutrition Problems

1492. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Health Ministers of
States met in  Madras in December
1965 to discuss the problems of malnu-
trition which might arise out of the
food shortage;

(b) whether surveys had been um-
dertaken in the States to determine
the areas, badly affected by food

shortage;
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(c) whether the Central Govern-
ment have made arrangements for en-
suring regular supply of chemical food,
vitamin tablets etc. to stave off mal-
nutrition;

(d) the main recommendations of
the Health Ministers’ meeting; and

(e) the action taken thereon?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes. This meeting was held taking
advantage of the presence of several
State Health Ministers gathered at
Madras to attend the 1st meeting of
the Central Family Planning Council.

(b) The areas affected by drought
conditions have been determined by
the State Governments concerned.

(c) Steps have been taken to pro-
cure skim milk powder, vitamin tab-
lets, other diet supplements etc.
through International Agencies such
as UNICEF/FAO, and other friendly
countries.

(d) A copy of the resolution passed
at the Health Ministers’ meeting is
laid on the Table of the House,
[Placed in Library. See No. LT-
5674,/663].

(e) Copies of the resolution passed
at the meeting of the Health Minis-
ters on the 31st December, 1965 have
been forwarded to all State Govern-
ments for necessary action.

Unani System of Medicine

1495. Shri Yashpal Singh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manobhar Lohia:
Shri Kishen Pattnayak:
Shri Utlya:
Shri Bibhuti Mishra:
Shri Kolla Venkaiah:
Shri Laxmi Dass:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Health and

Family Planning be pleased to refer to
the reply givep *~ Part (b) of Un-
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starred Question No. 2185 on the 8th
December, 1965 and state;

(a) whether Government have since
examined the possibilities of research
in the Unani system of medicine; and

(b) if so, the details thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes, sir.

(b) As recommended by the Unani
Advisory Committee, it is proposed to
establish a Post-Graduate-cum-
Research Centre for Ayurveda and
Unani at the Ayurvedic and Unani
Tibbia College, Delhi. A committee,
under the Chairmanship of Col. R.N.
Chopra, has been set up to prepare a
scheme.

Proposals for conducting clinical
research in Unani at the following
places are under examination:

(i) Nizamiah Unani Tibbia College,
Hyderabad.

(ii) Tibbiya College, Aligarh Mus-
lim University, Aligarh.

(iii) Kilpauk Medica]l College, Mad-
ras.

Mangalore Water Supply Scheme

1496. Shri Yashpa]l Singh:
Shri Bagri:
Shri Vishram Prasad:;
Dr. Ram Manohar Lohia:
Shri Utiya:
Shri Kishen Pattnayak:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred
Question No. 2217 on the 9th Decem-
ber, 1965, regarding thc Mangalore
Water supply scheme and state:

(a) whether the Government of
Mysore has resubmitted the modified
scheme to the Government; and

(b) if so, the action taken by Gov-
ernment thercon?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Not yet.
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(b) Does not arise.

Categorisation Committee of Govern-
ment of India Press

}497. Shri S. M. Banerjee: Wil] the
Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether Government have ac-
cepted all the recommendations of the
Committee for the Categorisation of
Government of India Press;

(b) if so, the details thereof; and
(¢) it not, the reasons therefor?

The Minister of Works, Housing and
Orban Development (Shri Mehr Chand
Khanna): (a) to (c). The recommen-
dations of the Committee for the cate-
gorisation of the Government of India
Press Workers are still under consi-
deration of Government.

Savings in Furniture and Repairs

1498. Shri Hem Raj: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) the savings made in the supply
of furniture to Government offices and
residential buildings and in the re-
pairs of buildings during 1965-66 in
Delhi; and

(b) the expenditure incurred on
these items durings the last four
years, year-wise?

The Minister of Works, Husing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). If
information in regard to a particular
department or a Ministry for a speci-
fied period is required, an effort shall
be made to collect it. The labour
involved in collecting the information
from all offices will, it is considered,
not be commensurate with the results
likely to be achieved.

Per Capita Power Consumption in
States

1499. Shrimati Savitri Nigam: Wil
the Minister of Irrigation and Power
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be pleased to state the steps Govern-
ment propose to take in order to pull
the backward States in so far as per
capita production and consumption of
power is concerned?

The Minister of Works, Housing and
Power (Shri Fakhruddin Ahmed):
The States, in which per capita con-
sumption is below 50 per cent of the
national average by the end of Third
Plan, are Andhra Pradesh, Jammu
and Kashmir, Rajasthan and Uttar
Pradesh. The need to improve the
situation in these States has been re-
cognised by the Government and all
-steps, including the sanction of more
generating capacity wherever neces-
sary and early commissioning of the
Schemes, already sanctioned, are
being taken. The position in these
States is likely to improve consider-
ably by the end of the Fourth Plan.
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Pay Commission for L.I.C. Employees

1502. Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
directed the Chairman of the Life
Insurance  Corporation of India
to appoint a Pay Commission
to make rerommendations regard-
ing the dearness allowance and condi-
tions of service of the employees of
the Life Insurance Corporation;

(b) whether the Commission has

since been set up;

(c) if so, the terms of reference of
the Commission; and

(d) if the reply to part (b) above
be in the negative, the reasons there-
for?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) and (c).

(d) Matters relating to dearness
allowance and conditions of service
are discussed by the Corporation with
the Employees’ Associations, and de-
cisions are taken on the basis of such
discussions with the approval of
Government, There has been no need
to consider the appointment of a Pay
Commission.
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Mitra Committee’s Report on Dow-
laishwaram Anicut over the Godavarl

1504. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shri Yashpa] Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the reply



3551 Written Answers

given to Unstarred Question No. 1253
on the 25th November, 1965 and state:

(a) whether the Mitra Committee
on Dowlaishwaram Anicut over the
river Godavari has since submitted its
final report;

(b) if so, its
tions; and

main recommenda-

(c) whether a copy of the Report
and the decision taken thereon will
be laid on the Table?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-5675/66].

(¢) The Report is under considera-
tion of the State Government.

Building for Reserve Bank’s Offices
in Calcutta

1505. Dr. Ranen Sen;
Shri Dinen Bhattacharya:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that an
ultra-modern and very expensive
building to accommodate Reserve
Bank’s offices in Calcutta has been
erected in Calcutta; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The Re-
serve Bank has constructed a modern
building at Calcutta at an estimated
cost of Rs. 2.60 crores. The building
is not unreasonably expensive.

(b) The various departments of
the Reserve Bank at Calcutta were
jocated in leased buildings, where
accommodation was inadequate and a
great deal of inconvenience Was,
therefore, caused to those transacting
business with the bank. The new
building is intended to house all the
departments in one place. This will
not only enable the departments to
work with greater efficiency and
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economy but by providing increasea
counter space and additional or im-
proved facilities add to the conveni-
ence of the public.

Maternity Leave

1506. Shri Umanath: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
Keralg Government have decided not
to give maternity leave to its women
employees who have three or more
than three children;

(b) whether any other State
enforced such a measure so far;

has

(c) if so, the names of the States;

(d) whether the Central Govern-
ment propose to apply the same to
its own employees in Central Ser-
vices; and

(e) if the reply to part (¢) and (d)
above be in the negative, the reasons
for its enforcement in Kerala?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
A copy of the orders issued by the
Kerala Government is placed on the
Table of the House. [Placed in
Library. See No. LT-5676/66].

(b) and (c). State Governments
are competent to frame rules regu-
lating the conditions of service of
their employees. The information is
not available with the Central Gov-
ernment.

(d) No, Sir.

(e) The Kerala Government have
intimated that the orders in question
have been issued as a measure under
the Family Planning Programme on
the basis of a recommendation made
by a State Level Seminar on Family
Planning held in 1964, the intention
being to check the growth of popu-
lation in Kerala where the density of
population is very high.
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Loans and Grants to U.P. during
1965-66

1507. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state the amount of loans
and grants given to the Government
of Uttar Pradesh under the various
s~hemes during 1965-66 so far?

The Minister of Finance (Shri
Sachindra Chaudhuri): The informa-
tion is given in the Statement laid
on the Table of the House. [Placed
in Library. See No. LT-5677/66].

Excise Duty collected from
Powerlooms

1508. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) the amount of excise duty col-
lected from powerlooms in the textile
mills during the year 1864-65; and

(b) the amount of excise duty col-
lected from the powerlooms which are
working outside the mills during the
above period?

of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The amount of Central Excise duty
collected during the year 1964-65 on
grey fabrics is as follows:—

(i) Composite mills—Rs. 42,26,13,000,

The Minister

(ii) Powerloom units—Rs. 55,98,000.
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Rural Industrial Projects in Punjab

1511, Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) the number of rural industrial
projects functioning at present in
Punjab; and

(b) the financial assistance proposed
to be given by the Central Govern-
ment to that state for the purpose
during 1966?

The Minister of Planning (Shri
Asoka Mehta): (a) Two.

(b) An amount of Rs. 20.92 lakhs
was allocated to the Punjab Govern-
ment as Central assistance for the
programme for 1965-66. The alloca-
tion for 1966-87 has not been finalised
so far.

Rural and Border Areas Housing
Schemes, Punjab

1512. Shri Daljit Singh: Will the
Minister of Works, Housing and Urban
Devel t be pl d to state:

(a) the amount sanctioned to the
Punjab Government for Rura] and
Border Areas Housing Schemes
during 1966; and

(b) the percentage of expenditure
that has to be shared by the Central
Government for the purpose?

The Minister of Works, Housing and
Urban Development (Shrl Mehr
Chand Khanna): (a) and (b). The
Government of Punjab have not asked
for any funds under the Village Hous-
ing Projects Scheme during 1966-67.
There is no separate Housing Scheme
for the border areas administered by
my Ministry. The Directorate Gene-
ra] of Resettlement has, however, a
scheme for giving grants for the re-
pair of houses damaged during the
recent hostilities with Pakistan on the
basis of costs assesed after inspection
subject to the following ceilings:—

(i) Kutcha houses Rs. 730

(ii) Pucca houses Rs. 2,000
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The total amount sanctioned will
depend upon the number and nature
of the claims admitted under the
Scheme,

Assistance to Bharat Sevak Samaj in
Punjab

1513. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) the financial assistance given to
the Punjab branch of Bharat Sevak
Samaj for running different camps
during the years 1965 and 1966 so
far; and

(b) the details thereof?

The Minister of Planning (Shri
Asoka Mehta): (a) The Planning
Commission have not given any grant
to the Punjab branch of the Bharat
Sevak Samaj for running camps dur-
ing 1965 and 1966.

(b) Does not arise.
Illegal Exchange of Indian Money
1514, Shri Daljit Singh:

Minister of Finance
state:

Will  the
be pleased to

(a) the number of arrests made for
illegal exchange of Indian money
during the last three months; and

(b) if so, the action taken thereon?

The Minister of Finance (Shri
Sachindra Chaudhuri); (a) Four
arrests were made during the three
months from November, 1965 to

January, 1966, by the officials of the
Enforcement Directorate for illegal
exchange of Indian money.

(b) Of the ahove, two persons have
been released. One was adjudged
guilty by the Dircctor of Enforcement
-and the seized currency was confiscat-
cd and a personal penalty was im-
posed.  Further investigations in
regard to the fourth arrest are still
in progress.
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Uplift of Village Economy

1515. Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri Sidheshwar Prasad:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No, 464 on the 25th
November, 1965 and state:

(a) whether the report of the
National Council of Applied Economic
Research regarding the uplift of vil-
lage economy has since been examined
by Government; and

(b) if so, the details thereof and
“Government’s reaction thereto?

The Minister of Planning (Shri
Asoka Mehta): (a) and (b). The
Report entitled “Market Towns and
Spatial Development in India” (1965)
of the National Council of Applied
Economic Research has since been
examined in the Planning Commis-
sion. The Report suggests that con-
scious effort should be made to estab-
lish 12,000 to 14,000 such towns, each
serving an area within a 10 mile
radius. Each market town should be
equipped with power, protected water
supply, a net work of road communi-
cation with the rural communities
and facilities for selling rural produce
and buying the conslimption goods
and production inputs required by
these rural communities. These new
intermediate  towns should also
become the headquarters of the ex-
tension, community development and
agricultura] production  personnel
serving the area.

Planning Commission agrees with
the approach recommended in the Re-
port. In fact, the Commission had
already made the following sugges-
tions in its ‘“Memorandum on the
Fourth Five Year Plan”:

“that the first major step called
for is a clear acceptance of the
policy of decentralised growth.
An important step to accelerate
the programme of rural indus-
trialisation would be to identify
the “growth centres” in small

- 2621 (ai)LS—4.

towns and rural areas where basic
facilities such as, electricity,
large supply of agricultural raw
materials and improved means of
transport etc., are already avail-
able or would become available
and to provide in an integrated
manner, the necessary assistance
like credit, technical advice, etc.
This would lead to0 building up of
clusters of successful centres
which, in turn, would serve as
models or nuclei for more wide-
spread development”.

Sale of Securities held Abroad

1516. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether any changes are con-
templated in the tax scheme on the
repatriated proceeds from the sale of
securities held abroad; and

(b) if so, the details thereof?

The Minister of Finance
Sachindra Chaudhuri): (a) No,
Not at present.

(Shri
Sir.

(b) Does not arise.
Mosquitogenic Conditions in Delhi

1517. Shri D. C. Sharma:
Shri Onkar Lal Berwa:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether a Co-ordination Com-
mittee to study the problem of in-
creased mosquitogenic conditions in
Delhi and to suggest remedial mea-
sures has been set up wunder the
Chairmanship of Director-General of
Health Services;

(b) if so, its personnel and the
terms of reference of this committee;
and

(¢) when it is likely to submit its
report?
The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
Yes,
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(b) A statement showing the com-
position and terms of reference of the
Committee is laid on the Table of the
House, [Placed in Library. See No.
LT-5669/66].

(¢) The Committee is likely to sub-
mit its report soon.

Bagmati Project

1518. Shri Bibhuti Mishra:
Shrimati Ramdulari Sinha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government propose
to start Bagmati project in the Dis-
tricts of Champaran and Muzaffarpur
(Bihar) during the Fourth Plan; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) There are two schemes on the
Bagmati river viz. (1) the Bagmati
Irrigation Scheme and (2) the Bag-
mati Flood Control Scheme for execu-
tion in the Fourth Plan. Details are
given below:—

1. Bagmati Irrigation Scheme, District
Muzaffarpur:

The Bagmati Irrigation Scheme en-
visages the construction of a 1080 ft.
long barrage near village Dewapur.
The site of the proposed barrage is
below the confluence of Lablekeya
river and is at a distance of 12 miles
from the Dheng Rly. Bridge. This
Scheme has been planned into two
Phases:—

Phase I of the Scheme provides a
barrage, 50.5 miles long Main Canal
and 125 miles long distributaries on
the left and right bank of the river
Bagmati at an estimated cost of
Rs. 493.34 lakhs to benefit an area of
2.56 lakhs acres of paddy.

Phase II of the Scheme provides for
the extension of Canal on the right
bank and other allied works and will

MARCH 3, 1966

Written Answers 3560
benefit an additional area of 72,000
acres of land at an extra expenditure
of Rs. 138.08 lakhs.

Thus if Phase I and Phase II of the
scheme are implemented it wil] bene-
fit an area of 3.28 lakhs acres of land
in  the districts of Muzaffarpur,
Darbhanga and Champaran and the
total cost involved is of the order of
Rs. 631.42 )akhs.

2. Bagmati Flood Control Scheme:

The scheme envisages constructior
of 163 miles of embankments on both
the banks of the Bagmati from its
reaches above the Indo-Nepal Border
upto Haya Ghat, The embankment
system is provided with escapes and
sluices at suitable points along its
entire length to serve the interests of
irrigation drainage. The area bene-
fited from this scheme is 455 sq.
miles in Bihar and 150 sq. miles in
Nepal territory. The estimated cost
of the scheme is Rs. 3.17 crores.

Power Supply to Madhya Pradesh
from Matatila Dam.

1519. Shri Heda:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the UP. Government
have decided to stop the supply of
power to Madhya Pradesh from the
Matatila Dam;

(b) whether the decislon was first
taken in consultation with the Central
Government; and

(¢) Government’s attitude in
regard?

this

The Minister 0f Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) Does not garise:

(¢) Does not arise.
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Family Planning Orientation Camps
in Orissa

1521. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1643 on the 1st December,
1965 and state:

(a) whether the request for
Rs. 36,000 of the Bharat Sewak Samaj
of Orissa Branch to run 60 Family
Orientation Training Camps has since
been considered;
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(b) if so, the results thereof; and

(c) the number of such Training
Camps actually conducted by the
organisation so far?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). Yes. A grant-in-aid of Rs. 36,000
for the holding of 60 orientation train-
ing camps by the Orissa Branch of
the Bharat Sewak Samaj has been
sanctioned to the Central Bharat Se-
wak Samaj, New Delhi, on 17-2-1966.

(¢) 39, before the grant-in-aid refer-
red to above was sanctioned.

Irrigation and Power Schemes of
Rajasthan

1522. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state the number
of Irrigation and Power schemes of
the Government of Rajasthan pending
at present with the Central Govern-
ment for sanction with their details
in terms of money involved and the
benefits likely from them?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): A
statement containing the requisite in-
formation is raid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5679/66].

Small-pox and Cholera in Rajasthan

1523. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of persons who
suffered from small-pox and cholera
in Rajasthan during the last four
months; and

(b) the number of deaths due to the
above diseases in Rajasthan during
the same period?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
and (b). The number of cases and
deaths due to small-pox and cholera
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in Rajasthan during the last four The Minister of Health and Family
months (Octob to D ber, 1865 Planning (Dr, Sushila Nayar): (a)

and January, 1966) is given below:—

Cases  Deaths

Small Pax _:8 5 16
Cholera 19 s

L.I.C. Investment in Rajasthan

1524. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of
pleased to state:

(a) the amount invested by the Life
Insurance Corporation in Rajasthan
State for Industrial projects during
1964-65 and 1985-88 so far; and

(b) whether any representation has
been’ made by the State Government
for investment by the Life Insurance
Corporation in schemes which are at
present being delayed for want of
finance?

The Minister of Finance
Sachindra Chaudhuri): (a)

Finance be

(Shri

Year Amount
(Rs. in lakhs)
1964-65 10°34
1965-66 . 8-84

(upto 31-1-1966)

(b) Rajasthan State Government
has made certain enquiries from the
L.I.C. regarding grant of loans for
certain schemes. These are under
negotiation with the L.I.C. at present.

T.B. Beds in West Bengal Hospitals

1525. Shri Tridib Kumar Chaudhuri:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
Government of India have decided to
discontinue the expenditure on the
maintenance of beds in West Bengal
hospitals meant for displaced persons
from East Pakistan suffering from
Tuber-ulosis; and

(b) if so, the reasons for the same?

and (b). No, Sir. Though the com-
mitment of the Central Government
to continue to pay the grants-in-aid
to the Government of West Bengal
for the maintenance of beds reserved
for free treatment of displaced T.B.
patients from East Pakistan will be
over at the end of the 3rd Five Year
Plan, the question of continuance of
the existing arrangements during 4th
Five Year Plan is under consideration.

Use of Planes by Officers

1526. Shri Badshah Gupta: Will the
Minister of Finance be pleased to
state the expenditure incurred by
Government due to the use of planes
other than those of the Indian Air-
lines Corporation by Government
officers during 19657

‘The Minister of Finance (Shri
Sachindra Chaudhuri); The informa-
tion is being collected and will be laid
on the Table as soon as available.

Sabarigiri Project

1527. Shri Vasudevan Nair:
Shri Warior: '

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the first generator in
Sabarigiri Project, Kerala State will
be commissioned in March, 1966; and

(b) if so, whether it will be possi-
ble to restore the Power cut in Kerala
after this?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
It is expected that two units of 50
MW each will be commissioned in
March 1966.

(b) This will ease the power situa-
tion in the State to some extent. The
position will be reviewed in April,
1966.
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World Congress of Cardiology

1529. Shri Basumatari: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
World Congress of Cardiology will be
held in New Delhi in October-Novem-
ber, 1966 under the auspices of the
Cardiological Society of India;

(b) how many delegates are coming
to this Congress; and

(c) the names of the participating
countries?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) Yes.

(b) and (c). Since the last date
for the receipt of applications from
the delegates desirous of attending
the Congress is 30th April, 1966, it is
not possible to indicate the number of
delegates and names of the parti-
cipating countries at this stage.

Agricultural Plan for NEFA

1530. Shri Basumatari: Wil] fthe
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Planning Commission have approved
the Agricultura]l Plan for NEFA for
1966-67; and

(b) the amount allotted for this
purpose?

The Minister of Planning
Asoka Mehta): (a) Yes, Sir.

(b) Rs. 51 lakhs are allotted as
given below:—

(Shri

(Rs. in lakhs)

Outlay
1. Agricultural Production 15
2. Minor Irrigation 2
3. Animal Husbandry 7
4. Forests 26
s. Fisheries . . . I
ToTAL . __51—_—
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Upper Godavari Karanjwan Project

1531. Shri M. L. Jadhav:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the investigation of the
Upper Godavari Karanjwan Project
from Maharashtra State has been
completed;

(b) whether this project is likely to
be taken up in the Fourth Five Year
Plan; and

(c) its estimated cost and the ex-
tent of the Central assistance?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
A Project Report was submitted by
the State Government after investi-
gations, involving submersion of Pal-
khed weir and lands up stream.
Alternative investigations for a pro-
ject involving less submersion were
done and a new project report
is expected to be received shortly
from Maharashtra Government.

(b) Yes.
(¢) This will be known
project report is received.
Third Plan for Delhi

1532, Shri Shiv Charan Gupta: Will
the Minister of Planning be pleased
to state:

after the

(a) the original provision in the
Third Five Year Plan for Delhi;

(b) the revised provision;
(¢) the amount utilished by the

Delhi Administration and other
agencies so far; and

(d) the targets achieved?

The Minister of Planning (Shri
Asoka Mehta): (a) Rs. 83.75 crores.

(b) Rs. 98.27 crores,

(c) The actual expenditure during
1961—65 amounts to Rs. 68.87 crores;
the figures of expenditure for 1965-66
are not yet available,
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(d) Information with the Planning
Commission is being checked with
the Delhi Administration.

Exemption From Taxation

1533. Shri Karni Singhji: Will the
Minister of . Finance be pleased to
state:

(a) whether Government proposes
to exempt from the taxation interest
earned on funde advanced by non-

idents to busi h or indus-
tnallsts in India with approval of the
Reserve Bank; and

(b) if not, the reasons therefor?

The Minjster of Finance (Shri
Sachindra Chaudhurl): (a) In addi-
tion to certain other exemption from
income-tax available to non-residents
in respect of interests accruing to
them in India, the following exemp-
tions are available in regard to inter-
ests on funds advanced by such per-
sons to business houseg or industria-
lists in India:

(i) Interest received from any
industrial undertaking in
India where such industrial
undertaking has obtained loan
or credit facilities from the
non-resident for purchasing
capital plant and machinery
or raw material outside India,
upto the amount of interest
calculated at the rate approv-
ed by the Central Government
in each case.

(ii) Interest received by an ap-
proved (foreign financial insti-
tution on moneys lent to an
industria] undertaking in
India.

contemplat-

No further exemption is
ed by Government.

(b) There has been no demand for
further exemptions from the indus-
tries. .
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Dumbroo Project, Tripura

1534. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Dumbroo-Project
of Tripura has been approved by the
Planning Commission;

(b) if so, when the work is likely
to start in full swing; and

(c) the estimated expenditure to
be incurred on this Project?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes.

(b) The work is expected to be
started in full gwing during 1966-67.

(¢) Rs. 309.61 lakhs.
Lunatic Asylums

1535. Shri Dasaratha Deb: Wil the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Government are aware
that a number of insane persons are
kept in the different Jails of India,
particularly in Bihar where there are
no qualified doctors for treating
mental diseases;

(b) if so, why the insane or lunatic
persons are kept for years in such
Jails; and

_(c) the reasons for not keeping
them in mental hospitals or Junatic
asylums where there are specialists in
mental diseases?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) In
some of the States, including Bihar,

mental patients are kept in Jails
pending their admission to Mental
Hospitals. Such cases have to be

kept under observation for some time
till enquiries about their being really
insane are completed. Arrangements
for their treatment by qualified Doc-
tors exist in almost all such Jails. In
Bihar, after detention of short dura-
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tion in ordinary Jails, lunatics are
transferred either to the Hazaribagh
Central Jail or to the Mental Hospi-
tal, Kanke, Ranchi. A special centre
for the treatment of lunatics is main-
tained at Hazaribagh Centra]l Jail
This Centre ‘'functions under the
supervision of specially qualified
Doctors.

(b) and (c). Initial admission under
the Lunacy Act is in Jails. The Men-
tal patients are kept in Jails tempo-
rarily till they can be admitted to
Menta] Hospitals. As the waiting
lists of some of these Hospitals are
long, the patients’ stay at the Jail
has sometimes to be extended.

It is proposed to disperse and aug-
ment Menta]l Health services during
the Fourth Five Year Plan, Also, it
is proposed to amend the Lunacy
Act, so as to make it incumbent om
the State Governments +to provide
suitable places for keeping mental
patients under observation.

Eviction from Lands in Tripura

1536. Shri Dasaratha Deb: Will the
Minister of Planning be pleased to
state:

(a) Whether Government have
received any report regarding the
number of forceful eviction of tribal
people of Tripura from land during
the period from 1962 to 1965;

(b) if not, whether the Central
Government have any proposal to
collect data in this regard; and

(c) whether any steps will be taken
to re-settle evicted Tribal peasants on

those lands from where they were
forcibly evicted?
The Minister of Planning (Shri

Asoka Mehta): (a) to (c). There has
been no forcible eviction of tribals
from land in Tripura. Under sectiom
15 of the Tripura Land Revenue and
Land Reforms Act, 1960 upto July,
1965 eviction notices were issued to
578 persons who were in unauthorized
possession of Government land. After
requisite inquiries by the Revenue
Courts eviction has been ordered of
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323 persons—288 from lands in their
possession is excess of lands settled
with them, 36 from encroachments in
reserved forests and one from lands
required for construction of quarters
for wireless operators. Those occu-
pants who had no other lands or held
inadequate holdings were generally
allowed to retain upto two standard
acres. Those eligible are also granted
jhumia rehabilitation benefits.

Target Bound Tax-Oriented Family
Planning Programme

1537, Shri Basappa: Will the Minis-
ter of Planning be pleased to state:

(a) what is exactly meant by target
bound “Tax-oriented” Family Plan-
ning Programme suggested by him
recently at Calcutta; and

(b) the steps taken in that direc-
tion?
The Minister for Planning (Shri

Asoka Mehta): (a) Tax was not men-
tioned. The precise term should have
been “task-oriented”, A  suggestion
was made to the Indian Chamber of
Commerce that each constituent com-
mercia] establishment should set for
itself certain targets of achievement
in family planning within a stated
time. These targets would be in
terms of contraceptives distributed,
number of sterilisation operations,
number of IUCD insertions apart from
a motivation programme to be accom-
plished within a stipulated time. It
was suggested that such a programme
would result in a measurable diminu-
tion of the birth rate by a stated time.

(b) The Indian Chamber of Com-
merce and the constituents accepted
the suggestion and are working out a
programme for the Calcutta Indus-
trial Area in conjunction wih the
Ministry of Health & Family Plan-
ning, Department of Health, West
Bengal and the Employees State
Insurance Corporation.

Shortage of Engineers

1538. Shrimati Ramdular)
Will the Minister of
pleased to state:

Sinha:
Planning be

(a) whether there is any plan to
meet the shortage of Engineers accord-
ing to the needs of the country; and

(b) if so, the details thereof?

The Minister of Planning (Shri
Asoka Mehta): (a) and (b). Accord-
ing to the original proposals in the
III Plan, intake capacity for engineer-
ing graduates was to increase from
about 13,820 to about 19,140 and for
diploma holders from about 25,800 to
about 37,380. But, after the onset of
the emergency in 1962, these targets
were substantially revised upwards;
achievements by the end of the III
Plan are likely to be of the order of
23,350 for engineering graduates and
of the order of 44,000 for diploma-
holders. As a result the needs of the
economy during the IV Plan are, by
and large, likely to be met. A fur-
ther expansion of intake capacity will
take place during the IV Plan; the
tentative proposals are to increase it
by about 6,800 for engineering gradu-
ates and by about 20,300 for diploma-
holders. Some new engineering insti-
tutions will be opened, Consequent-
ly, no serious imbalance is expected
during the V Plan period also. How-
ever, if at any time there is some
apprehension of a shortage of engine-
ering personne] developing it will be
possible to step up the enrolment in
the three year engineering course for
B.Sc’s and also ease the situation by
the utilisation of B.Sc’s, after suitable
intensive training, in some positions
held by diploma holders. But, at the
same time, it is important that the
accentuation of shortages by such
factors as lack of mobility, under-
utilisation of technical personnel,
restrictiong on employment based on
considerations of domicile or other
such parochial factors, should be
avoided.
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U.S. Loan for purchase of Manure

1539. Shri Dasaratha Deb: Will the
Minister of Finance be pleased to
:state:

(a) whether the Government's
attention has been drawn to the letters
published in ‘Blitz’ in its issue of the
8th January, 1966, which are reported
to have peen extracts from the text
of the letters exchanged between Dr.
.John P. Lewis, Minister-Director of
United States Agency for International
Development and Mr. S. Bhootha-
:lingam, Secretary, Department of
Economic Affairs, in connection with
American Loan of 50 Million dollars
40 India for the purchase of manure;

(b) whether such an exchange of
‘Jetters between Mr. S. Bhoothalingam
.and Dr. John P. Lewis has taken
_place; and

-(¢) if so, whether views expressed
in Mr. S. Bhoothalingam’s letter to
Dr. John P. Lewis reflect the views of
~Goverrrment?

The Minister of
Sachindra Chaudhuri):

Finance (Shri
(a) Yes, Sir.

(b) Copies of coorespondence ex-
¢hranged between the US Agency for
International Development and the
‘Government of India (Ministry of
Finance, Department of Economic
Aflairs) relating to this matter are
laid on the Table of the House.
‘{Placed in Library. See No. LT-5680/
*66].

-(c) Yes, Sir,

Irrigation schemes for Kerala

1540, Shri P. Kunhan: Will the
Minister of Irrigation anq Power be
pleased to state:

(a) the main jrrigation schemes to
be included in the Fourth Five Year
Plan of the State of Kerala;

(b) whether the Government of
Kerala have made any representation
to the Central Government regarding
the construction of the Kakkadavu
Dam in the Nileshwar Revenue Firka
©of Cannanore District, Kerala State;
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(¢) if so, whether the scheme has
been sanctioned; and

(d) if so, the steps taken by Gov-
errment to implement it?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
The Fourth Five Year Plan is yet to
be finalised. The Government of
Kerala have not proposed any new
irrigation schemes for inclusion in the
Fourth Plan in  their preliminary
Memorandum.

(b) No,

(c) and (d) Do not artse,

Nation-Building Activities

1541. Shri Sivamurthi Swamy: Wil
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the All
India  Voters' Council (Mysore
Branch) has passed a Resolution that
Central Government should spend at
least 51 per cent for nation building
activities unlike 19 per cent at pre-
sent;

(b) if so, the steps Government pro-
pose to take to increase the expen-
diture from 19 per cent to 51 per cent
for natjon-building activities; and

(¢) the percentage spent on Agri-
culture and irrigation from the Cen-
tral Budget?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
However, while it is true that taking
only revenue account, expenditure on
nation building activities formed
about 19 per cent of the total expen-
diture of the Centre during 1965-66,
this provides a partial picture. Taking
total expenditure on developmental
heads on both revenue and capital
accounts, this works out to about one
half of the total exependiture of the
Central Government on revenue and
capital accounts taken together for the
same year,

(b) It is the constant endeavour of
the Government to increase progres-
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sively expenditure on nation-building
activities as a part of Five Year Plans.

(c) The total outlay spent on agri-
culture and irrigation including assis-
tance to States for plan schemes, is
estimated for 1965-66 at wbout 7 per
cent of the Central Government's total
expenditure on revenue and capital
accounts taken together. The corres-
ponding proportion in 1966-67 is esti-
mated to work out to about 75 per
cent.

Advance Increments to Section
Officers etc.

1542, Shri P. C. Borooah: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that Sec-
tion Officers of the Central Govern-
ment Offices are granted certain num-
ber of advance increments on reach-
ing a certain stage in their pay scales
on the grounds of proficiency;

(b) if so, the criteria taken into ac-
count while granting these increments;
and

(c) whether gimilar advance incre-
‘ments are also proposed to be given
to other categories of Central Gov-
ernment employees like Assistants
‘who are similarly placed as Section
Dfficers?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

Section Officers of the Central Sec-
retariat are granted advance incre-
ments at the time they are due to
reach the stages of Rs. 530 and Rs, 740
in the scaie of Rs. 350--25-500-30-590-
EB-30-800-EB-30-830-35-900. ‘This has
been done to compensate them for
the loss of promotion prospects (from
Grade III to Grade II) consequent on
the abolition of separate grades and
introduction of a single grade from
1-7-1959.

(b) The main criteria are:—

(i) The individuals should have
been working as Section
Officers Grade III on 1-7-1959
and should have continued as
Section Officers without inter-
ruption gince then; and

(ii) the officers should have been
graded “Very good” or higher.

(c) No, Sir. Categories like Assist-
ants are pot in the same position as
Section Officers because in their case
separate gradeg did not exist even
previously. *

Search for Illicit Wealth

1543. Shri Krishnapal Singh: Will
the Minister of Finance be pleased to
state:

(a) the number of raids carried out
during the last two months by the
Excise and Central Bureau of Investi-
gation staff in search of illicit wealth;

(b) the number of
launched; and

prosecutions

(c) how many cases have resulted in
convictions?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Raids in
search of illicit wealth are conducted
by the Income-tax Department. That
Department carried out 233 searches
for finding out unaccounted income
during the months of December 1965
and January 1966.

(b) No prosecutions have yet been
launched ag a result of these searches.

(c) Does not arise,

Thermal Power Stations

1545. Shri Mohammad Elias:
Dr. Ranen Sen;

Will the Minister of Irrigation and
Power be pleased to state:

(a) the preventive steps taken by
Government about compliance of Sec-
tion 18 of the Damodar Valley Corpo-
ration Act in respect of the construc-
tion of thermal power stations above
10 MW and lines above 30 KW by the
West Bengal and Bihar Governments
who have been continuously violating
the above Section for the last few
years; and
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(b). the reasons of such violations
and for not taking any preventive
measures in time for such violations
as provided in the Statute?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). There have been no deli-
berate violations by the State Govern-
ments of West Bangal and Bihar of
the Provisions of Section 18 of the
DVC Act in respect of construction of
therma] power stations and transmis-
sion lines inside the Damodar Valley
inasmuch as these have been executed
with the knowledge of the Damodar
Valley Corporation and after getting
the approval of the Government of
India. It was, however, presumed that
the State Governments would obtain
the formal permission of the D.V.C. in
this regard. The West Bengal State
Electricity Board has applied to the
DVC and obtained the Corporation’s
permission for installation of the
power station at  Santaldih. The
State Governments have been asked to
obtain similar permission from the
DVC in regard to their other installa-
tions in the Valley.

Konar Dam of D.V.C.

1546. Shri Mohammed Elias:
Dr. Ranen Sen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is 3 fact that amount
sanctioned for the construction of
Konar Dam of the Damodar Valley
Coproration is lying idle due to non-
installation of a hydro-electric power
station at the Dam site;

(b) the reasons for not installing the
hydro-electric station at Konar Dam;

(¢) whether there is any proposal
to build a power station at Konar Dam
site under the Fourth Five Year Plan;
and

(d) if not, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The Konar dam serves the
needs of flood control and also irriga-
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tion through the Durgapur Barrage.
The Konar reservoir also supplies co-
oling water to the Bokaro Thermal
Power Station. No Power Station was
built as it was considered that thermal
power would be cheaper than hydro-
power to be generated at Konar,

(c) and (d). The Damodar Valley
Corporation is exploring again the
possibility of evolving an economical
design of a 20 MW set for installation
at Konar. Investigations on this
behalf are in progress.

wa-wT oy faton
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Energisation of Pumps

1548, Dr. Mahadeva Prasad:
‘Will the Minister of Irrigation and
Power be pleased to state the number
of pumps installed for lift irrigation
which have remained idle for want of
power supply by the end of the cur-
rent plan and the action taken to en-
ergise them?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): Complete
information will be available only
after the Third Five Year Plan is
over. Eight States have reported that
no pump for lift irrigation is likely to
remain idle for want of power if they
are not far away from the existing
transmission lines.

Super-thermal Power Station in a
Coal Area

1549. Dr. Mahadeva Prasad: will
the Minister of Irrigation and Power
be pleased io state:

(a) whether it is a fact that the
proposal to have a  super-thermal
power station in the Bihar-West Ben-
fal coal-field area has been abandoned;
and

(b) if so, the reasons thereof?
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The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No.

(b) Does not arise.

Loan to Madhya Pradesh State

1550. Shri “Hukam Chand
Kachhavaiya:
Dr. Chandrabhan Singh;

Will the Minister of Finance be
pleased to state:

(a) whether representation has been
received from the Government of
Madhya Pradesh requesting for g ways
and means advance of rupees two
crores in order to help the State Gov-
ernment in financing relief work in
the areas where scarcity conditions are
prevailing; and

(b) it so, the extent of assistance so
far given?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) Yes, Sir.

(b) Rs. 1 crore, as loan, has been
sanctioned so far.

Medium Irrigation Schemes in Kerala

1551, Shri Mohammed Koya: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the medium irrigation schemes
sanctioned for Kerala in view of the
recent acute food shortage there;

(b) whether the Koottayi salt exclu-

sion project is included in the sanc-
tioned schemes; and

(c) if not, the reasons therefor?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Fol-
lowing Third Plan medium schemes
have been approved during the last 2
years:

1. Pamba

2. Kanzirapuzha

3. Kuttiadi

4, Chitturpuzha (Part A)
5. Pazhassi (Valapattanam).
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In addition, one major project, Kal-
lada Irrigation scheme, has also been
approved recently.

(b) No.

(¢) This Project is not included in
the Third Plan.

Inter-State Irrigation Schemes

1553. Shri M. Malaichami: Will the
Minister of Planning be pleased to
state:

(a) whether there are any inter-
State irrigation schemes involving
Madras State pending consideration of
the Planning Commission; and

(b) if so, what they are, why they are
kept pending and when they will be
taken up for execution?

The Minister of Planning
Asoka Mehta): (a) No, Sir.
(b) Does not arise.

(Shri

Irrigation Scheme in Madrag

1554. Shri M. Malaichami: Will the
Minister of Planning be pleased to
state;

(a) whether there are any irrigation
schemes, major, medium or minor in
Madras State pending sanction of the
Planning Commission;

(b) if so, what are they and why
they are pending sanction; and

(c) when they will be sanctioned for
execution?

The Minister of Planning (Shri
Asoka Mehta): (a) Yes, Sir. There are
two medium irrigation schemes pend-
ing sanction of the Planning Commis-
sion since 25-2-1966.

(b) The schemes are Ramanadhi and
Manimukthanadhi. These schemes were
pending clearance of the Advisory
Committee on Irrigation, Flood Con-
trol and Power Projects and have been
recommended by that Committee at its
meeting held on 25-2-1966.

(¢) The Planning Commission’s ap-
proval for implementation of these
schemes would be conveyed to the
State Government shortly.
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Eviction Notices by Directorate of
Estates, New Delhi

1555. Shri Priya Gupta:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Mohammad Elias:

Will the Minister of Works, Housing
and Urban Development be pleased to
refer to the reply given to Unstarred
Question No. 2206 on the 9th Decem-
ber, 1965 and state:

(a) the number of cases in which
allottees of Government quarters un-
der the Central Pool Accommodation
in New Delhi were served with evic-
tion notices by the Directorate of
Estates (i) on charges of sub-letting,
and (ii) on default in vacating the
quarters after the incumbents ceased
to be entitled for General Pool Ac-
commodation;

(b) how many of these allottees pre-
ferred appeals within the prescribed
period and how many of these appeals
were disposed of within the notice pe-
riod; and

(c) whether the incumbents are re-
quired to pay penal rent for the period
when their appeals are still pending
disposal after the expiry of notice pe-
riod and whether the incumbents are
warned in advance that penal rent
would be imposed on them immediately
on expiry of the notice period even
when their appeals are still pending,
it not the reasons therefor?

The Minister of Works Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) During the period from
the 1st January 1965 to the 31st Janu-
ary 1966, no notice was served on the
first ground; there were 386 cases on
the second ground.

(b) Appeals were filed in courts of
law in 18 cases. Eleven of these ap-
peels have since been disposed of.

(¢) Under the rules. an allottee be-
comes liable to pay damages from the
date his allotment is cancelled or deem-
ed to be cancelled and this liability
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continues so long as the orders of can-
cellation of allotment are not with-
drawn by the competent authority or
are set aside by a court of law. The
unauthorised occupants are informed
through the cancellation orders of their
liability to pay damages.

12.26 hrs.

RE CALLING ATTENTION TO
MATTER OF URGENT PUBLIC IM-
PORTANCE AND MOTION FOR
ADJOURNMENT

SITUATION IN Mizo DistricT, AssaM

Mr. Deputy-Speaker: I have receiv-
ed five notices of adjournment motions
and six calling-attention notices on
paralysing of the administration in
Mizo District by hostile tribesmen
and Government’s failure to meet the
situation. Has the Home Ministey got
any statement to make?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Yesterday, the
Home Minister made g detailed state-
ment here of this very question.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Since then it has aggravated.

Shri Hathi: In that statement he
said that we shall not allow these
acts of violence and shal] put it down
firmy. He also stated in the statement
that a senioy Army officer, the Com-
missioner of Silchar Division and the
Inspector General of Assam Rifles
have visited Aijal and made on-the-
spot studies. As a result of this the
Army had been asked to deal with the
situation in Mizo Hills District. Trans-
port of treops to Aijal by helicopter
has been going on since this morning
and of other troops by road ard they
are expected to reach by noon today.
The armed police forces have been
placed under the operational control of
the Army for dealing with the distur-
bances. The Army will be in charge
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sary in support of the civil adminis~
tration.
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Shri Hari Vishnu Kamath: He has
not said anything about the Mizo
National Frqnt declaring indepen-
dence unilaterally. What about that?

Shri Hem Barua (Gauhati): May
I say one thing? I am one of the
signatories to the adjournment motion.
The hon. Minister has referred to the
statement made by the Home Minis-
ter here yesterday on the floor of
this House. There the hon. Home
Minister said that the gituation ir
Mizo Hills District of Assam was
under control. That has been falsified
by subsequent events. From what I
know, they have disrupted all com-
munications, have kidnapped our
officials and their pirate radio broad-
cast has given the news to the worl®
that Mizoland has become completely
independent. Now, the roads are also:

blocked. This is the situation.

Mr. Deputy-Speaker: It is all right
...... (Interruption).’

Shri Hari Vishnu Kamath: It is ali
wrong ...... (Interruption).

Some hon. Members; What is all
right?

Mr. Deputy-Speaker: Order, order.

Shri Hem Barua: I want India to
live; I do not want India to be broken
into pieces. Here are a group of
people, called the Mizo National Front
who are secessionists, who have bro-
ken away from India and I want the
Government to take the sternest mea-
sures against people who want to dis-
rupt the Indian Union. There can
be no political discussion on this....
(Interruption).

Shri Swell (Assam—Autonomous
Districts): Will you also allow me to
Speak?

Mr. Deputy-Speaker: Hon. Member
will please sit down. You will have
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an opportunity. There is deep concern
over this affair. There has been
some failure of Government. Shri
Prakash Vir Shastri may ask for the
leave of the House.

=t swrT ot (faemic)
IAEAE AGIRA, WITT T {11 T
AT FFAEA § qERT TG 8, waiAd
¥ g Y sgafa T g e e
T AT )X faare e e wi)
I F1 FEAEr 4w F w3

Mr. Deputy-Speaker: Those. who
are in favour may please stand up. I
find 47 hon. Members standing. So, the
leave is not granted.,..(Interrup-
tions).

Shri Hari Vishnu Kamath: We de-
mand a recount.

An hon.
counting.

Member: It is wrong

Mr. Deputy-Speaker: I will recount.
‘There are 50 hon. Members standing.

o TREAT ¢ (FAIA) © HEAT
AR, AT SqETdr FT AW §. . .
Mr. Deputy-Speaker: The leave is

granted. We will take it up at 4
O’ Clock.

Shri Hari Vishnu Kamath: There is
a Half-An-Hour Discussion also.

Mr. Deputy-Speaker: If the House

is willing, we will take it up after
that. Otherwise, it will go to some
-o:her day.
12.31 hrs.

RE: BOMBAY TEXTILE WORKERS'
STRIKE AND DISPUTE BETWEEN
MANAGEMENT AND LABOUR IN
D.C.M., DELHI

Mr. Deputy-Speaker: A point was
raised yesterday about the Bombay
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Textile Mills’ workers strike. Is the

Labour Minister going to make any
statement? Have the Government
issued any instructions to the Bom-
bay Government to end the strike?
The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): We have not issued
any instructions nor is it necessary to
issue instructions. The textile labour
is within the jurisdiction of the State
Government and the State Govern-

ment is dealing with that matter.
(Interruptions).
Shri Hari Vishnu Kamath: (Hosh-

angabad): Was the Rajasthan matter
discussed in camera, that is, in your
chamber, Sir? '

Mr. Deputy-Speaker: We have dis-
cussed it. (Interruptions) Order,
order. Papers to be laid on the Table.
(Interruptions) The Government has
not issued any instructions to the
Bombay Goverment. It is purely a
State matter.

Shri S; M, Banerjee: (Kanpur):
The textile industry is paralysed in
Bombay,

Mr. Deputy-Speaker: Unless he is
called, he cannot go on speaking like
this. (Interruptions).

Shri H. N. Mukerjee (Calcutta
Central): Sir, the Bombay strike in-
volves something which concerns the
national interest. In so far as the Bom-
bay textile industry and its work is
concerned, it is surely within the pro-
vince of this House to discuss the
matter. The strike in that industry
has been going on for several days.
200,000 workers are on strike for the
last filve days and we are here not in
a position to discuss this because this
Government has not chosen, according
to the Minister, to intervene in the
matter in a helpful fashion, That
itself is a condemnation of this Gov-
ernment and we surely have a right
to discuss it

Shrimati Savitri Nigam (Banda):
May I make a submission, Sir?
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Several hon. members rose—

Mr. Deputy-Speaker: Only one at
a time. Mr. Nath Pai.

Shri Nath Pai (Rajapur): May I
make a submission? I am a little sur-
prised at the cavalier reply of the
Labour Minister, at the casual way of
dealing with a very serious problem.
Government never tires of invoking
that we are in the midst of Emer-
gency. In Emergency there is g special
responsibility cast on the Government
to see that production is not interfer-
ed. This is one of the major industries
and lakhs of workers have downed
their tools. There is another thing.
Let me point out this responsibility.
It is the Union Government which
appoints the Textile Commissioner
who looks after the textile industry
not only to see that production is of
quality but also to see that produc-
tion is continued and ensured. The
fact that perhaps it was not aimed at
the Commerce Minister should not
provide the excuse for you to take
such a casua] look and say that this
does not arise. The law and order
may be the responsibility of the
Maharashtra Government, but to en-
sure production in this vita] industry
is a responsibility accepted by this
Government; they cannot disown it

now. We want a reply to this. (In-
terrupticns):
Shri Vasudevan Nair (Ambala-

puzha): The Commission Minister is
also concerned with this.

Shrimati Savitri Nigam: I want to
submit humbly that this question re-
garding the closure of sixty textile
mills at Bombay is a very serious onc.
First of all, there is a Textile Com-
missioner appointed by the Central
Government. Secondly, there is &
Textile Advisory Commit'ee, of which
I am also one of the members. Third-
1y, the question of production is
everybody’s concern; whatever is being
produced in Bombay is not being con-
sumed by Bombay people only; it is
being consumed by the whole country.
Fourthly, we want to increase our ex-
port earnings and we have signed

2621 (ai)LS—5.
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very important trade pacts under
which we are going to export lot of
textiles. You can understand the
importance of these points and I
would beg of you to impress on the
hon. Minister to take up this question
here and to give a reply which may
convince us. *

st wg famd  (WAT) o
EET, T AW § WM A v
Fray § 19 @8 | OF § woge faw,
FET & smmare fawm, w7 § an
farwier w1 =T & FF I e W
fawrr | g aF FHA AR SFEAT
FiETrg g A A g fFag wsa &
W WA € | dfET s7goaF wege
fawrr 1 @y § ag fawg G § 5
TST & T W § 9% 7% F o7 Wy
& | SIgT T ST & G § WG STAY
¢ srefirr fasm o frawaor s
¢ forad wwe 99 F9® *7 fAet F1 a
T TE gAT A agh 9T qIT gAT HAT
g T AR AT wEE =i ¥ fag
gt a7 @ 9 wWr @F W=t
YT § A AT A FT B 1 0w
& fr Fug #7 fa & arx & o gwwm
de1 it & SUF a1 ¥ a8 o g )
@ig sqT TAHT FT THY qEE
¢ | gt aF g F1 qar g, & faaew
FTAT A g 6 sfaem< g s
g & fau & 9T Ao mEw og
¥ fag @ ? Ingw & &1 qew § Sy
@ FW F fau  dewr AWl
Ak dwm W § gy
FE@ WX F HET Y ™
[T ¥ AT ST § | A TF TGV AL |

fe 70 397 GHedrw A feafq
& s so SfaeE €1 W 353 FY
T G TEAT g —

“While a Proclamation of Emer-
gency is in operation, then not-
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withstanding anything in this Con- The first reason is that this has

stitution, the excutive power of
the Union shall extend to the
giving of directions to any State
as to the manner in which the
excutive power thereof is to be
exercised”.

F a0 & a1 E Y F & www
38 T FgaT g ;s () F feoa
T § foF FT & @ gwS § | FfE
o AW FTI-FART WX GHT FT g
& @ swewre I feafa & @@ gu AT
&1 7g qU #fawr< } {5 ag Ty qw
%1 fRw & | gafeg &0 g ¥ fAT @
fr aat § w¥@ F0w @Y I A
FY g qE & g § | T w7 I
*1 gy fggeam ¥ qaw a3 § wibg
AT o7 § fracT & fF @ s
TETE F TETT I AL GHRT T
qea F1 AYeT faar 917 |

Shri D. C. Sharma (Gurdaspur): I
had also sent a notice on this, but you
never look to this side at all.

Shri 8. M. Banerjee: Yesterday, a
point of order had been raised and
that was why you wanted a reply from
the Labour Minister. May I submit
in all humility that it is not as if this
matter was raised only yesterday?
For the last five or six days, we have
been tabling calling-attention-notices
inviting Government’s attention to
this and requesting them to make a
statement on the strike by more than
two lakhs workers of the textile in-
dustry in Bombay as a result of
which the textile industry has come
to a standstill. I was asked by the
Hon. Speaker when he was in  the
Chair how this matter became Cen-
tral matter, because the Labour
Minister or the Commerce Minister
perhaps was not convinced of it. I
had given three or four arguments
which I would now reiterate for your
information and for the information
of the House.

arisen out of the bonus dispute. This
has arisen as a result of the Bonus
Act which was a Central legislation
that we had passed. It is g fact that
the administration of this particular
Act is done by the State Governments
but it is a Centra] Act.

Secondly, labour is a concurrent
subject. Thirdly, the laws relating to
excise duty and other duties on tex-
tile goods are Centra] subjects; so
the Centre is responsible for it.

My fourth submission is this. Even
if these grounds are negatived by the
attitude of the Labour Minister or the
Government of India and they do not
want to intervene but want to teach a
lesson to the workers at the cost of
misery, I would refer you to article
353 of the Constitution under which
during an Emergency it is the duty
of the Union Goverment to intervene.
My submission is that this calling-
attention-notice satisfies all the
grounds which justify the Centre to
intervene or to make a siatement.
The attitude of the Central Govern-
ment and the Maharashtra Govern-
ment seems to be that they would
face the workers this time because
they do not want to displease the big
Milliowners since they have to take
huge funds from them for the elec—
tions, as the elections are fast approa-
ching; that is one of the reasons why
they do not want to intervene. I am
not imputing any motives to anyone. ..

Mr, Deputy-Speaker: The hon.
Member should not make a speech
now.

Shri S. M. Banerjee: I want that
the Centre should intervene in the
matter effectively. It is not only we
on this side who are concerned, but
all Members are concerned; they may
be vocal or they may be silent, but
everybody is concerned. An indefinite:
strike by the textile workers im
Bombay, if it is not settled, may
spread to Delhi today, and tomorrow
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it may spread to Kanpur and so bn,
and an all-India strike is not desir-
able at this hour.

Mr. Deputy-Speaker: Has the hon,
Leader of the House anything to say?

The Minister of Parli: tary Affairs
and Communications (Shri Satya
Narayan Sinha): We have nothing to
say.

Shri A. P. Sharma
want to say something.

Shri K. N. Pande (Hata): I also want
to say something about the matter that
we too feel....

(Buxar): I also

Mr. Deputy-Speaker: Four Ministries
are concerned. We are also working in
an emergency. Does the hon. Labour
Minister want to say anything?

=t gEN WT wYAW (I377) © AT
Y o9 A F7 A7 fear &y g
st fear o

Mr. Deputy-Speaker: I shall give him
a chance afterwards. Let him sit down
now.

Shri A. P. Sharma: 1 quite agree
with the concern expressed by Shri
S. M. Banerjee but in a different way.
Shri S. M, Banerjee has expressed his
concern about the strike going on in
the textile mills of Bombay. We are
also concerned. As I pointed out the
other day, there are labour laws, such
as the Industrial Disputes Act, the
Bonus Act and so on. We want to
understand whether Government are
going to allow such thing to happen in
this country where people will not
take recourse to law but they will do
whatever they like in the name of the
labour movement or on behalf of the
workers, So far as the workers are
concerned, and their grievances are
concerned, I am in ful] agreement, but
there is a rule and there are laws for
settling them and we have to follow
them. But if people do not take re-
course to the law and they take the
law in their owp hands, then that
would definitely result in creating
chaotic conditions in the country.
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Shri Inderjit Gupta (Calcutta South
West): The hon. Member is arguing
on the merits of the strike. Are we
discussion the merits of it now?

Shri A. P. Sharma: It is not my hon.
friend’s monopoly only to speak. I
have also got the right to speak.

Therefore, what I am pleading with
this House js that in thig particular
case, the hon. Labour Minister has
very rightly said that so far as this
textile strike in Bombay is concerned,
it is absolutely within the competence
of the State Government and the
Centre should not interfere in this
matter (Interruptions).

Shri S. M. Banerjce: Why does he
not go to Bombay and explain to the
workers?

Shri K. N. Pande: Although I agree
with the statement of the Labour Min-
ister, T have to say this. Though the
Bonus Act was made by Parliament,
yet its implementation lies with the
State Governments. Therefore, this
is within the jurisdiction of the State
Government, to see that the Act is pro-
perly implemented. But this is a big
strike. We should know what are
the causes due to which this strike
took place. T would request the
Labour Minister to make a statement
at least on this subject, whether the
strike is justified or unjustified.

ot gve W weTw : SIEw
wérey, a7 9 dw fadew T a@
arT ¥ Fer #1 fAww & 1 g@ AW &
favg #1 ¥ qETAE, Toew, feewr
I gRW AT qET N2 A1 T e
ar e & Y @ § I ek § g
g€, et are faweft 3 wer <t &, T
% g &, o w R AT
ITT WY A W W wEw T & A
T A0 S A T WA T FEA
T TEWT | gW WA W qATT TBA £
# o ag %y ¥ o7 fear sman & FF 7g
AT 9w qTETT w1 & A Ay
¥ fidgw s fw fv 1§ ¥ 4=
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15,000 AT Y BT WY § | 99F
AR F FY weq A A e g
FH! fa &) 10 | OF @ @ AT ¥
strar &1 fora & i ser wh & A srae
T fear § A AT @™ W W
FAATHN T 5 AT F1E A1 T
R[/_E

gt a% faeeir sy faer &1 grary
& & ag mi% wrQw wnar g fF ag w7
#1T Fe1 faw & wifest & gra ang
gl gemiddgme. ..
(f=eomm) TofAg T #1 F1E G-
ard 7 At & | A gen AR § fE
T AT TH AHAE 5H T F w5
QTG AL T § ? W HC I faeT
wfet ¥ gra § At A A ag Sw
I AT ST Fof oeq WA agi haAT
FTETT | gH qaT § W gETT A €
fr a7 37% g9 # ¥ § wiwg @
AN 9 g § w=i A aga qw
I ERAM AT GA @ & Ig 7
=T T g I8 |
Shri Hari Vishnu Kamath:
Sharam Mant:i or Shram Mantr:
(e wefy a1 s waT )?
Shri Jagjivan Ram: Are we discus-

sing the Bombay strike or something
else? )

Is it

=t gw¥ Wy weAT : Tg ¥ F
fawg g ke g AT aT@ F R E |

S WTWAA R ITEAR AGRT
. (feeeniw)

ot armt (frame) @ omo {9/
F9 A
o ged W weAa . wifet &
oY @ g @ 0 (gTeeam)
Mr, Deputy-Speaker: Order, order.
If you go on like this, I will have to
ask you to go out of the House.
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Mr. Deputy-Speaker: I will have to
ask Shri Kachhavaiya to go out of the
House. He is obstructing the proceed-
ings. Please go out of the House.
(Interruptions).

Shri Surendranath Dwivedy (Ken-
drapara): This is not the way to con-
duct the proceedings.

An hon. Member: Everyday you are
sending Members out of the House.

Mr. Deputy-Speaker: Order, order,

Shri S. M. Banerjee: Are you
Speaker or a dictator?
Shri Mohammad Elias (Howrah):

Every now and then, you are asking
us to go out of the House.
Several hon. Members rose—

Mrr. Deputy-Speaker:
down.

Please sit

Shri H. N. Mukerjee: Will you not
even listen to us?

Mr. Deputy-Speaker: Please sit
down. Let us not lose temper, let us
have some dignity and decorum in the
House.
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Sbri Surendranath Dwivedy: You
are making it impossible, the way
you have asked the hon. Member to
go out. If you think the remark is
not, parliamentary, you could have
asked him to withdraw it. If there
is some objection, you should listen
to it, as to what he actually said...

Mr,
down.

Shri Surendranath Dwivedy: But
you ask him to go out, you are order-
ing like a military man.

Deputy-Speaker: Please sit

Shri Swell (Assam—Autonomous
Districts): How can we discharge our
duties as hon, Members of this House
in this way?

Mr. Deputy-Speaker: I have been
seeing the hon. Member sitting in his
seat and disturbing the proceedings of
the House. This cannot be tolerated.
Unless the Member is recognised, he
should not go on speaking. That is
not the way to do it. Let us observe
some decorum here.

oY WO : 9T T wErEw, qA
qra g A

Mr. Deputy-Speaker:
down, Mr. Bagri,

Please sit

Let us observe some decorum in
this House. The national Parliament
should not be reduced to this state.
1 am very sorry.

Shri H, N. Mukerjee: Dignity and
decorum are a two-way business. It
has to proceed from either side.

Mr. Deputy-Speaker: Yes, certainly,

Shri H. N. Mukerjee: Day after day
Members are asked to leave the House
just like that, and the rest of us do
not happen to know what exactly
was their offene. We might be differ-
ent groups in the Opposition, but if
Members of the Opposition, one by
one, are asked to go out just like
that, without our having been able
to find out what exactly was the
default that was committed, it is
very difficult for us also to maintain
our temper. We want to maintain
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dignity and decorum and all that, but
when the Leader of the House sud-
denly comes and intervenes in a com=-
p.etely unhelpful fashion, or when
the Minister of Labour who is up-
graded on account of Bombay burn-
ing while a Nero of a Minister is
fiddling away his hours in Delhi, when
that sort of thing happens, they try
to push away that problem. Two
Congress Members have spoken in
this matter. It is not that you have
not allowed Members on the other
side, and yet the Leader of the House
gets up to say as if something very
wrong has happened as far as this
side of the House is concerned.

Here is a subject on which a dis-
cussion is being demanded by differ-
ent sections of the House. Maybe,
some of us have formulated our
demand in a rather impatient langu-
age, but that is because of the very
peculiar situation which has develop-
ed in Bombay. If the Bombay situa-
tion is not to be taken notice of by
the Government of India, when four
Ministers of different colours and dis-
positions are in charge of this busi-
ness, then what are we going to make
of this administration?

We are going to discuss how one
part of India is trying to separate
from us because of the default of the
Government. Every now and again
this Government is giving evidence
of this kind of separatism develop-
ing in this country because of the
complete bankruptey and inefficiency
on the part of Government. You want
dignity and grace. If this kind of
inefficiency continues, dignity and
grace cannot be purchased at that
price.

Some hon. Members rose—

My, Deputy-Speakcor: No more now.
Pease sit down,

Shri Satya Narayan Sinha: I think
I have the right, and I simply took
exception to the remarks that he
made. Everybody has a right to take
exception to what is said. It is for
you to decide whether what I said
was proper or not. We can always
discuss things without making any



3599 Re. Bombay

[Shri Satya Narayan Sinha)

insinuations. All that I said is you
have every right to demanq that a
statement should be made, that we
are not making a statement, but going
to that extent and saying that the
Government is in collusion with the
capitalists . . . (Interruptions).

Shri Hari Vishnu Kamath: It is a
statement of fact.

Shri Surendranath Dwivedy: We
are perfectly within our rights to
say that Government is an agent of
capitalism. You ask the Member to
go out because . .. (Interruptions).

Mr. Deputy-Speaker: Order, order,

Shri Indrajit Gupta: Is it unparlia-
mentary to say that the Government
is an agent of the capitalists?

Shri Hari Vishnu Kamath: We do
not say that he is the agent, we say
that the Government is the agent. We
do not say that any particular Minis-
ter is an agent, but that Government
is the agent. Government is imper-
sonal.

Shri Satya Narayan Sinha: So far
as I remember, the hon. Member said
about Bharat Ram, who is the pro-
prietor of DCM, that he is coming to
the Labour Minister in his house and
hobnobbing. So, it is an individual.

Shri Mohammaq Elias: What is
wrong if an employer comes to the
Labour Minister’'s house? Why are
you so much afraid of this thing?

Shri Swell: What is wrong in any
Indian seeing the Minister, going to
the Minister and seeing him in his
house? What is wrong in that?

Mr. Deputy-Speaker: You cannot
stand up like this and go on.

Shri Ranga (Chittoor): May I have
a word?

Shri Bhagwat Jha Azad (Bhagal-
pur): Please hear us also if you want
to maintain the dignity of the House,
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Mr. Deputy-Speaker:
your leader.

Shri Satya Narayan Sinha: I have
made a submission to you. It is for
you to decide whether such remarks
should be allowed or not, that ig all.

Mr. Deputy-Speaker: Have you got
anything to say in this connection?

Shri Jagjivan Ram: I was going to
submit that we are functioning in a
federal set up where certain subjects

Please hear

have been assigned to the States
under the Constitution.
Shrli Maarya (Aligarh): Not fede-

ral, quasi-unitary,

Shri Jagjivan Ram: The Constitu-
tion allocates subjects to the Centre
and to the States. We should not
also forget that in the State: there
are legislatures elected by the people,
and that they are as conscious of their
responsibilities and rights as the
Members of this august House are,
We should not forget that in Bombay
there is a legislature where represen-
tatives of the people of that State do
sit. They also enjoy the confidence
of the people. They are also mindful
of their responsibilities and dutics,
and we alone are not the custodians
of the good of the workers in textile
industry.

it fewrd (A7) © Fgf R
T dwramfad ?
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Labour is in the concurrent list, but

the Constitution itself....

Shri Ranga: Why do you go into all
this?

Shri Jagjivan Ram: ... .divides
labour into parts which should be
entirely dealt by the Central Govern-
ment and others which have to be
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dealt with entirely by the State Gov-
ernment. The appropriate govern-
ment in respect of labour in certain
industries is the State Government;
the appropriate government in res-
pect of other industrieg is the Central
Government. And may I humbly
point out to the Members that accord-
ing to the Constitution, the appro-
priate government for the workers in
the textile industry is the State Gov-
ernment,

Shri Nath Pai: No.

Shri Jagjivan Ram: Look into the
Constitution.

Shri Hari Vishnu Kamath:
gency powers,

st wy femg : ITeTw wER,
A AW Y FTH AT FQ T AN
¥ grewEi foafe wd § o) gud
o) greqrew  feafy & W= W
foredzifeat § 99% wmr €

Shri Jagjivan Ram: This august
House decideq that we should have
planned development of this country.
We have also decided that the deve-
lopment of the country will be deter-
mined according to the five year plans.
‘The priorities are determined by the
Central Government in consultation
and discussion with the State Govern-
ments. Simply because we have
decided to have a planned economy
where the priorities of development
are decided by consultation between
the State Governments and the Cen-
tral Government, wherever planning
is done by the Planning Commission
will the subject be discussed in Parlia-
ment? That is a very relevant ques-
tion to be asked. And simply because
the priority is determined for the
development of the textile industry
by the Planning Commission, is the
subject of textile workers to be dis-
caused here? (Interruptions).

Emer-

Mr. Deputy-Speaker: Members will

not sit and go on.
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Shri Jagjivan Ram: If they have a
little patience, I will give the infor-
mation in my possession, but certainly
I will have to say that, though the
Centra] Government is not responsible
for what is happening in Bombay, and
though the .appropriate Government
for the textile workers is the Bombay
Government, in order to satisfy the
anxiety of the Memberg of this House,
1 will share with the Members what-
ever information I have in my posses-
sion, but let the position be made
clear.

The Payment of Bonus Act was
passed by this House, and the Mem-
bers of this House, in their wisdom,
laid down in the Act itself that the
enfor t and impl tation of
the provisions of that in respect of
the industries lying within the sphere
of the State Government wil] be the
responsibility of the State Govern-
ment, Then again the hon. Members
of this House in their wisdom laid
down in the Act itself that in the
contingency of the failure of the em-
ployers to pay the bonus according to
the scales laid down under the Bonus
Act, recourse will have to be taken
of the provisions made under the Act
itself.

18 hrs.
Shri S. M. Banerjee: Scrap this Act.

Shri Jagjivan Ram: You are a parly
to it, in your wisdom.

Shri S. M, Banmerjee: We all voted

against it...... (Interruptions). Only
one Dandeker voted for it.
Shri Jagjivan Ram: I expect the

hon. Members of this House to see
that the provisions that they make in
Acts are observed and if the autho-
rity of Parliament is going to be chal-
lenged in a way it is being challeng-
ed....

Shri Nath Pai: You are not recog-
nising it; you say Parliament has no
authority.
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Shri Jagjivan Ram: I am urging the
hon. Members to consider that the
Bonus Act was passed in this House.
Labour being a concurrent subject, the
implementation and the enforcement
of the Act was entrusted to the State
Governments and it is only to be seen
whether the State Governments are
enforcing the Act or not.

st wg famd @ WR A QR
TE ¥ & g T A IY @A AT
Eutcll

st qrolt (F=R) ¢ WO R T
Ty arwfare A

ot THTRTAR () ¢ W
% sfaffi < g a1 F3a &)

Shri Jagjivan Ram‘ Under the
Bonus Act itself, provision has been
made as to what steps are to be taken
by the workers in case the employers
fail to pay bonus in time, I will nar-
rate the history.

Mr. Deputy-Speaker: If the hon,
Minister wants to make a statement. ..

Shri Jagjivan Ram: Yes, Sir, I am
making the statement now; it is not
necessary that it should be a written
statement. I will narrate the events.
Just on the eve of Deepavali last year
bonus was distributed among the
workers of the textile industry in
Bombay.

Shri S. M. Banerjee: Which year’s
bonus?

Shri Jagjivan Ram: Bonus of 1963.
I will give all the facts; I have no
intention of withholding any fact from
the hon, Members.

Shri Ranga: You could have made
the statement in the beginning itself;
all that trouble could have been
saved, You were so persistent in not
making a statement: it was so foolish
of you...... (interruptions).

3, 1966 Textile Workers’
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Sbri Jagjivan Ram: I do not want
this impression to go out that the
Central Government is the proper
Government for the textile industry
in Bombay .. . (Interruptions). Now
bonus to the extent of Rs. 4.1 crores
was distributed on the eve of Deepa-
vali, Then, bonus for 1964 was also
due to be distributed more or less at
the same time. The textile industry
wrote to the Bombay government that
as they have distributed the bonus for
1963 to the tune of Rs. 4.1 crores, the
industry was not in a position to dis-
tribute the bonus for 1964 at that
time. They applied to the Bombay
Government for extension of time
which is provided for in the Act itself,
The Bombay Government gave exten-
sion from time to time till the 28th
February, 1966. Workers were natu-
rally pressing for the payment of the
1964 bonus which was due ... (An
Hon. Member: Overdue) If you want
to use some adjective, you may add
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jt. In the meantime the Rashtriya
Mill Mazdoor Sangh’s representa-
tives....

Shri Vasudevan Nair: Bogus union;
that is the whole trouble,

Shri K. N. Pandey: That is the real
union.

Shri Jagjivan Ram: I am not here
to decide which union is bogus and
which, real; a machinery for that pur-
pose is also laid down and any union
which feels that it is the only repre-
sentative union may apply to that
machinery, In the meantime the
Rashtriya Mill Mazdoor Union applied
for conciliation. The whole issue of
the payment of bonus for 1964 is pend-
ing before the legal machinery pro-
vided in the Act and therefore no
further extension was necessary to be
given by the Bombay Government.
The point for consideration is whe-
ther, when the dispute i3 pending
before a legal machinery provided
under the Industrial disputes Act,
illegal action is justified or not.

Shri Dinen Bhattacharaya
pore): What is il'egal action?

(Seram-
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Shr Jagjivan Ram: Whatever it may
be. In the meantime, thc Bombay
Government also made efforts with
the millowners but they expressed
their inability to pay bonus at this
time. The workers of the textile in-
dustry have gone on strike from 28th
February.

Shri Ranga: How many? What per-
centage?

Shri Jagjivan Ram: Quite a good
percentage. There are other issues
which I do not propose to go into.
There are eleven issues on which the
workers have gone on strike but the
main issue is of bonus which is pend-
ing before the conci'iation machinery.

Shri N, Sreekantan Nair (Quilon):
Can a statutory right be denied by
consultation or negotiation?

Shri Jagjivan Ram: This is the fac-
tual position so far as the Bombay
strike is concerned. Something has
been said about the Delhi strike and
my hon. friend, Shri Kachhavaiya,
has waxed eloquent over that. I do
not propose to use that kind of langu-
age which he has used or exhibit that
kind of temper. The House is an
august body, the supreme body and
it has to set an example of decorum
and decency.

=t gww a7 wBwg : foedt A
fomr & FTEWT ?

Sh:i Jagjivan Ram: I may say that
in the case of the¢ Delhi Mills, without
going into the merits of the case, 1
tried whether I could persuade the
workers and the employers to come
to amicable settlement and 1 devoted
quite a number of hours over that.
The employer, Shri Bharat Ram, and
representatives of workers together
met me. I have failed to bring them
to terms. But I am going to exercise
my authority. I have decided to refer
the whole dispute to adjudication; by
tomorrow it will be announced, That
is what I have lo say; I will again
say that labour iz a concurrent sub-
ject. In certain matters the appro-
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priate government is the State Gov-
ernment in respect of certain disputes.

Shri Harl Vishnu Kamath: Is an
emergency you can advise them under
article 353. Where the Central Govern-
ment is satisfied that the State Govern-
ment has failed to take necessary steps
under the Act provided for, then only
the case will come before us. We are
satisfied that the Maharashtra Gov-
ernment is taking al] possible steps
under the Payment of Bonus Act and
the Industrial Disputes Act. There-
fore, there is no occasion for us to
direct the Bombay Government.

Shri Mohammad Elias: One point
of clarification.

Mr, Deputy-Speaker: No questions.

Shri Mohammaq Elias: The hon,
Minister has misled the House by his
statement. I had been there on the
day when the strike took place. I had
been there and I know ... (Inter-
ruption) . . .

Mr. Deputy-Speaker:
Please sit down.

Order, order.

Shri Mohammad Elias: Please lister
to me. It is only a question of two
minutes. The hon, Minister said that
it is only about the demand for bonus.
It is not so. He said that the major
demand is bonus. It is not so; it is

about the wage-cut also. Since
all the Cabinet Ministers have
now been restoring the cut of

10 per cent.,—the amount which they
had been contributing to the National
Defence Fund—how can they justify
this wage-cut to the textile workers
in Bombay? The cut must be restor-
ed. And now. they say—(Interrup-
tion),

Mr. Deputy-Speaker: Order, order.
Please sit down.

Shri Mohammad Elias: Only one
minute. I know all the facts. I had
addressed meetings of more than lakhs
of workers. Shri Sharma says that
the real representative union is the
Rashtriya Mill Mazdoor Sangh,
(Interruptions) .
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Several hon. Members rose—

Mr. Deputy-Speaker:
Please sit down.

Order, order.

Shri Mohammad Elias: If that is the
real union, then, why did they not
prevent the strike. They talk so much
about democracy. Today, it was said
that more than 96 per cent of the
workers there on strike. This is the
report of the Statesman. Then, why
don’t they accept democracy—they
talk of democracy—and prevent the
strike? (Interruption). The Maha-
rashtra State has failed to tackle this
problem. The Central Government
must intervene in the matter. Other-
wise, there will be serious repercus-
sions in the industries throughout
India. (Interruption).

Mr. Deputy-Speaker: Order,
We cannot go on like this.

order.

Shri Yajnik (Ahmedabad): Just one
point. The Labour Minister has
spoken about bonus. But the real
question is the cut in the dearness
allowance, That had been secured
after a long series of strikes.

Shri Jagjivan Ram: I have said that
there are quite a number of other
demands.

An hon. Member: This is the most
impertant.

Shri Jagjivan Ram: There are quite
a number of other demands, but I
have said that the most important of
all, which exercises the mind of the
wrirZers, was the payment of bonus.

Shri S. M. Banerjee: And D.A,

Shri Jagjivan Ram: So far as D.A.
is concerned,—and I am being very
frank to the House and perhaps the
mi!l-owners have raised the issue of
reduction in D.A. as a counterblast
from the employers’ side. The issue is
pending before the lower court. We
hope that the labour court to which
this matter has been referred wil] not
agree to that. (Interruption).

Mr, Deputy-Speaker: Order,
Shri Bhagat.

order.
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13,15 hrs.
PAPER LAID ON THE TABLE

GOVERNMENT SAVINGS
RuLes, 1965

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg to lay on the Table a copy of the
Government Savings  Certificates
Rules, 1965, published in Notifivation.
No. G.S.R. 1889 in Gazette of India
dated the 16th December, 1965, under
sub-section (3) of section 12 of the
Government Savings Certificates Act,
1959. {Placed in Library. See No.
LT-5665/66].

CERTIFICATES

1315} hrs.
RE. CALLING ATTENTION NOTICE
(Query)

Mr, Deputy-Speaker: The House
will now resume general discussion of
the railway budget for 1966-67.

T”o IW wAET wfgar:
(FFETET:) F AT OF ST FIEAT
g1 WA w9 I@ FIA F Tl
qr ...

JqTeuLT REIET : FIT G1 €A § 7
Tio TW ANER Wfgar: wH
F7 TH G+ ¥ w21 A1 fF qo=a= F
¥THa § A1 7oAy fam s agida. .

IUNeTe AZNED : AE TH A AR
2 ) mrad < W 99 wTd 4 AR
IEA ZHIT Q19 39 19 &1 femay
T ar
I stick to the rule.

Y gEN AT FBAD : FFGT 1T
ar ?

2o TR AAYET Mfgar : 3L Fweq
AaA T Fgr g fF I W FEEE
A A qmar | g@fen § 3T e
uF fra| g e wear g W™
IMTH WEIET .

Mr. Deputy-Speaker: Order, order.

Tro TW ANEL wfgar: 378
fraw = &fad 1
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Mr. Deputy-Speaker: You cannot
raise a point of order on my rulings,
o T ANET wWfgar: zas
wrag & W Y e gwrd
JqeAR AT : A ¥ o
ATET AR MTET ALY I5 qFAT & |
Yesterday I requested the Members.
At the instance of Dr. Singhvi, they
came and saw me; we had a discus-
sion, and they were satisfied and they
have taken some steps also. I am
not going to allow any furtner dis-

«cussion on that. There cannot be any
point of order.

o T wAgT wWfgm : wmw
gz w6 wET WY A qAT ? 376
& i 7 Y A AT ?

IUETA WEYIT : HIET WTET |

Mo TW AR ®fgar : gt
wd &g § f& R § IR
ATEZ HTE WIETE |

IIEAW HEITA : AT 1T &5 AR |

1 am sorry the hon. Dr. Lohia is
obstructing the proceedings of tie

House. I will have to take serious
steps if he does not resume his seat.

=t wdt (fgae) 197 F T
U OF qFEqT FT AW § | QA
FoIT I @ F AN R E N
TAETATE & 7T AR F | gL AW
FHRIL . .,

Mr. Deputy-Speaker: I am not hear-
ing any point of order.

ot vt : T I B e S
q1 T § G T2 X @T WA
AT &V |

Mr. Deputy-Speaker:
any point of order.

I do not see

Shri N, Sreekantan Nalr (Quilon):
It is not for the Chair to rule out a
point of order until and unless he has
heard the point. The proceedings of
the House must be respected. You
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are not acting legally; you are not
acting correctly. (Interruption).
W UREEE AR (FCERY) ¢

#7 OF L qTR far ar ) ag e
9SS, W W IAT W27 7 gfwey
F T A 971 qgT @ @ AT AR @

WEAT agi A amm &1 ® £ 1
TEARITIENTATE &

Mr. Deputy-Speaker: Order, order,
You must have received the notice;
it has been disallowed. You cannot
go on like this.

staimft: oz WMo § Wk
fra » arwd far @d & wwar

I T2 9T @A HT LA § |

Mr, Deputy-Speaker: If you proceed

like this, I wil] have to ask youu to
go out.

13.17 hrs.
RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

Shri N. R. Laskar (Karimganj):
Yesterday, 1 was speaking about the
self-sufficiency of the Indian railways.
What | wanted to say is that the rail-
ways should not lessen their efforts
in this regard. I suggest and hope
that the railways should make vigo-
rous efforts so that at least by the end
of the fourth Five Year Plan, there
should be no imports to be made so
far as the railways are concerned, and
thus set an example for other indus-
tries, both in the public and the pri-
vate sector, so as to follow the exam-
ple. I say this because there is great
need for self-sufficiency for the coun-
try’s economic progress and develop-
ment.

Then, about the surcharge levied on
certain commodities, Sir, most of the
hon. Members who have taken part so
far, in this debate have opposed this
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measure. After all, the increase in fre-
ight rates ultimately is going to affect
the consumers at large. So, I think
the hon. Minister will, while replying
to the debate, give some concessions
in this regard. The country is facing
a general rise in prices, and gso, a levy
or surcharge on freights will utima-
tely have an increasing tendency, and
so, whatever efforts be made to stabi-
lise the prices this increase in freight-
rates will have a neutralising effect.
The Minister, I submit, should give
thought to this matter, realising the
feelings of this House in this regard.
We all know the railway has suffi-
cient resources at its command and
also it has financial stability. The
railways are the only concern which
is in a position to give more and more
benefit to the public at large. So, the
railways should open up new areas,
new areas which are under deevelop-
ed in this regard for development and
for the economic progress of the coun-
try. The railways are now concentrat-
ing on developing the areas where
there are industrial belts or where in-
dustries are coming up ang also those
areas where there are basic raw
materials. This should of course be
done, but a'ong with this, the claims
and the needs of the different regions
in the country should a'so be looked
into. There are several regions in our
country which have their respective
special need and claim and are de-
manding various projects like opening
up new lines, electrification and doubl-
ing of certain lines and tracks and
other things. Especially the States
like Kerala and particularly, my State,
Assam  have special problems.
Assam is most under-developed so far
as railways are concerned. Whenever
occasion arises, our people and mem-
bers from that area also are voicing
their grievances, on the flour of the
House on several occasions demanding
certain new projects there, but nothing
has been done. Of late, two or three
Projects have been taken up. One is
the B.G. line upto Jogighopa and an-
other line is upto Monkong Selek,
which is a deep forest area. This for-
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est area has been opened up for
economic  exploitation. Our people
are grateful for all these. But much
stile has to be done. The hon. Minis-
ter, Shri S. K. Patil, who is not here
at the moment, knows it. In fact, last
year, while winding up the railway
budget discussion, he said:

“The selection of particular new
lines to be taken up in the fourth
plan will obviously have to depend
on the relative priority of the indi-
vidual projects.

Many hon. members have pressed
that these things have got to be done
for instance, in Assam. ] can grant
that. It is a place which deserves
it. But thinking merely from
the financial point of view, it
risky to do. Even now the NF
Railway does not pay. That is a part
which is neglected. The defence
part apart, the other lines do not
pay. But whether they pay or not,
we have got to generate capacity be-
cause, after all, you cannot always
say that unless sufficient traffic deve-
lops we are not going to have rail-
ways. Traffic will not develop unless
railways are there. These commu-
nications have got to be done and
we are taking every opportunity to
see that we give a higher priority
to the request from Assam. That
will be done.”

This is what the hon. minister said
last year. So I on'y hope and request
that during the fourth plan, the two
unfinished projrcts like the extension
of the BG line from Jogighopa to Gau-
hati and the extension of the MG line
from Dharmanagar to Agartala must
be taken up and completed.

There is no meaning in just touch-
ing only thé border of Assam by the
BG line and leaving it there, and claim
that Assam has been connected by
B.G. line. It must be taken to its logi-
cal conclusion. The MG line must
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also be extended from Dharma nagar
to Agartala.

There are other demands also from
that region like a railway line upto
Garo Hills. There is g lot of minerals
and forest wealth there. For exploit-
ing them, a railway line should be
extended upto Garo Hills. Also.
There should be a line to Manipur.
This is the only State which is not on
the railway map yet. The line from
the railhead at Cilchar can be taken
at least upto the foothill of Manipur.
That should be looked into.

There is also a demand for the fur-
ther extension of the line from Gauhati
upto Dibrugarh, touching all the im-
portant towns like Nowgong, Jorhat
and Sibsagar, because the present MG
line does not touch all the important
towns. So, to give better facilities to
the public, there should be an alter-
native line upto Dibrugarh touching
these important towns.

Now, I would like to say something
about the Third Class passengers. In
our arca, one mail train and two or
three other express trains are running.
Last year also 1 demanded a janata
express. This is the only zone without
a janata express till now. The reply
giv-n is that the track capacity is not
such as to introduce a janata express.
When we are going in for improved
mechanical  equipment and  better
track material, I think it shoulq be
possib'e to improve line capacity and
thus to introduce a janata express in
the NFZ one so that third class people
may get a little relief.

Also, we are demanding for a faster
through train from Cachar District
upto Gauhati. This demand has been
there for a long time, but it has not
heen conceded till now. This should
be done.

About late running of trains, a little
improvement is there, but effort
should be at least to see that all mail
and express trains run on time,
because g-nerally long distance peo-
ple travel on these trains. If they do
not get the connecting train at the
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other end, you can imagine the diffi-
culties of the pcople. So, efforts
should be made to run express and
maijl trains on time.

Third-class sleeper coaches are be-
coming more and more familiar with
the travelling public. Already some
hon. members have spoken about the
difficulties regarding three-tier sleeper
coaches. In the metre gauge, it is
most uncomfortable to travel in a
three-tier sleeper coach. So, instead
of three-tier, two-tier coaches should
be introduced at least on the metre
gauge, if not on the broad-gauge lines.

Lastly, 1 appeal to the Railway Mi-
nister and the administration to take
some positive step to bring some sort
of security to the minds of people who
travel in that region, because some
lawless elements are doing ugly inei-
dents like trying to blast the railway
track, killing innocent people. So, a
pi'ot engine with sufficient arms
should move ahead of the trains car-
rying passengers, so that there is a
sense of security and safety in the
minds of the travelling public in that
area.

Shri Dinen Bhattacharya (Seram-
pore): Sir, I have gone through the
speech of the Railway Minister. He
has tried to point out that the increase
in freight on certain items like salt
and coal will be very insignificant and
there is no chance of the price-line
being seriously affected. My submis-
sion is whenever there is any oppor-
tunity to enhance the price, the tra-
ders always take the chance and they
do not increase it calculating mathe-
matically. They increase it at random.
Freight on movement of sa't beyond
800 KMs has been increased. 1 am
sure the merchants will take this
chance and increase the price of salt.
It is an important point. There was no
reason for increasing this freight.

Regarding the reduction in the cost
of season tickrts in placeg other than
Bombay, Calcutta and Madras, I do
not- understand why the poor daily
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passengers in these suburban areas
have been deprived of any relief that
might have bcen possible in this year’s
budget. The minister should consider
this and see that the daily passengers
travelling in the Howrah—Sealdah
section also get a reduction in the
cost of their monthly tickets. He
should also reduce the cost of season
tickets in Madras and Bombay, so that
som2 relief may be given to these
passengers.

Then I come to the question of ame-
nities and the fund that js provided
for that purpose. I have seen that that
fund is not spent in due time. In my
constituency there is one station at
Haripal. For that station an overbri-
dge was sanctioned long time back.
Even after repeated representations by
the local pcople and also myself, the
constructicn of that overbridge has
not yet been taken up. I can mention
many examples like this. Overbridges
have been sanctioned on the G. T.
Road at Serampre. Even after so
many years, even the preliminary
construction work has not yet been
undertaken. There are other issues
like this. There is the question of the
remodelling of the Bandel station the
importance of which has increased re-
cently after the introduction of elec-
trification on the Bandel-Naihati sec-
tion. The question of remodelling
Bandel station came up at the time of
ele-trification of this section, but that
has not been looked into. These are
some of the items to which I want to
draw the attention of the hon. Rail-
way Minister so that they may be
undertaken at an early date and com-
pleted within a certain period where-
by the people may not have to
wait for an indefinite period of time
for the minimum amenities that they
require.

Sir, 1 have some personal experience
and based on that experience I would
urge upon the Railway Minister to in-
troduce more trains from Howrah to
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Purulia via Adra. There are two trains,
one in the morning and another in the
evening. This is a very important
route from Howrah as the passengers
of Bankura-Midnapur and some por-
tions even beyond those districts tra-
vel by this line. Therefore, some
more trains may kindly be introduced.
At least one more Up train and one
more Down train may be introduced
in this line to cope up with the traffic.

There is another route from Purulia
via Adra to Asansol. Only one or two
traing are there but even in those
trains only two or three bogies are
attached with the result most of the
people of that locality, especially the
people of Purulia, cannot come to this
side of West Bengal except via How-
rah. Even though this is the shortest
route, this Purulia-Asansol route, this
cannot be availed of because practi-
cally there is no train. From Farrakhg
to Howrah this is a convenient route
for the people of Malda and Murshi-
dabad, but there also there is shortage
of trains. Only two or three trains
run. Last year also I suggested that
at least one more train should be run
Up and down. I would request the
hon. Minister to introduce at least one
more train from Farrakka to Howrah
and from Howrah to Farrakka via
Katawa so that the congestion in that
route may be reduceq to a great ex-
tent.

Another point over which the peo-
ple have been agitating for 5 long
time is the heavy congestion in the
local trains in the Howrah-Burdwan
section and Howrah-Tarkeshwar sec-
tion. Even after the introduction of
electric of coaches it is found that in
almost all the trains there are two-
unit coaches. My suggestion is, if you
cannot introduce new trains, at least
please see that every train may have
three-unit coaches so that a larger

ber of people may be da-
ted. At present people are not able
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to get accommodation and accidents
also take place. I think it is not a
very difficult problem for the Rail-
ways to provide three-unit coaches.
Again, the number of trains in the
Howrah-Sealdah section is far less than
that prevailing in the Bombay area.
‘We have also travelled in the Bombay
suburban trains. I have seen that the
passengers there have not to wait for
more than 10 or 15 minutes to catch
a train. But here, in our place, in
the Howrah-Sealdah section, passen-
gers sometimes have to wait for more
than half-an-hour. When the electri
fication work was going on in the
Howrah-Burdwan Cord line, it was
told by the local authorities that after
the completion of the electrification
work we will have more trains run-
ning on the HB Chord line. But even
after that it is found that the number
of trains has not been increased. Sir.
this is a vital line. I would, therefore,
plead with the Ministry to gee that
more trains may be introduced in this
Howrah-Burdwan Chord line and the
Calcutta Chord line from Dankuni to
Sealdah.

Another point is, in my constituency
there are a large number of villagers
who carry green vegetables from the
villages to town areas. These people
expected that some consideration will
be shown to them by way of reduction
in the freight for the vegetables which
they carry daily from their own places
to the towns. I would request the
railway authorities to see that on these
green vegetables, which is taken by
people as g supplementary food for
which the vendors or the villagers
have to pay heavy freight charges,
some concession is given.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Sir, I rise to a point of order.
I am sure you will agree, when my
hon. friend, the solitary representative
of one of the Communist groups,
whose other members have been
wrongly detained anq are behind the

PHALGUNA 12, 1887 (SAKA)

Budget 3618

(Gen. Dis.)

Mr. Deputy-Speaker: Shri Bhatta-
charya may resume his  seat.
Quorum has been challenged. The
Be'l is being rung

There is quorum now. The hon.
Member may continue,
!

Shri Dinen Bhattacbarya: Another
mosst vital point I want to raise is—
it has been raised here many times—
I do not know why the Government
is hesitating to take over the control
of the light railways which are still
run by private companies. There is
the Howrah-Amta and Howrah-She~
akhala Railway with which I am con~
necied. There is the Delhi-Shadara
line. I do not know why the Govern-
ment is not willing to take over the
control of these light railways. What
is the barrier? There cannot be any
reason for allowing these private
companies to own these ligh! rail-
ways even now. The people who run
these railways not only exploit the
people but create serious inconveni-
ence to the travelling public of these
places. These are very important
connections with the village areas. In
Howrah and Houghli these are the
life links between the villages and the
metropolitan  area. Thousands of
people travel by these railways.
If you cannot nationalise them im-
mediately, you should at least
take over the control of these rail-
ways. I would request the Minister of
State, Dr. Ram Subhag Singh to visit
this area and see the conditions pre-
vailing there for himself. In the
Howrha-Amat line and Howrah-
Serakhela line there are platforms
but no sheds. There are trains but
they move at a snail's pace. They:
take one whole day to ravel a distance
of about 20 miles.

So far as the railway employees are
concerned, no rules are followed
governing their conditions of service.
Taking advantage of the emergency,
they have increased the  working
hours of the employees. It is still
g without further sanction

continui

bars, when he is speaking, there should
be a quorum in the House.

for extension with the result they
are deprived of overtime wage even
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though they work extra time. Their
Pay scales are poor as compared with
those of railway employees in other
Indian railways. I would request
the hon. Minister to ensure that the
service conditions of these railways
employees are brought on par with
those of railway employees in other
railways.

Then [ come to some of the
problems agitating the minds of the
railway employees. The commercial
clerks in Howrah Division are asking
for the preparation of their seniority
list on a reasonable basis. They de-
mand that the date of appointment
should be the relevant date for de-
ciding the seniority. I do not know
why it is not done. If seniority s
not given on the basis of date of ap-
pointment but on some other conside-
rations it wil] be doing an injustice to
the employees. More than 500 to 600
clerks are deprived 'of their promo-
tion because the seniority list has not
been prepared after taking into ac-
count the date of appointment.

The TA examination was abolisned
after the intervention of the Railway
Board. Appearance in the TA lower
or higher examination was g pre-
condition for promo.ion. Even though
this examination has been abolished
in other zones by the Railway Board,
it is still insisted upon in Howrah
Division. Even though afier a long
agitation this system was abolished,
the real benefit has not been deriv-
ed by the employees because of the
‘wrong calculation of seniority. 1
would request the hon. Minister to
look into this peculiar phenomena ob-
taining in Howrah Division of the
‘Eastern Railways.

Then, there are 7 grades for rail-
way commercial clerks. I do not
know whv there should be so many
grades. A majority of these employ-
ecs while retiring  from service are
in the sceend category for which the
scale is Rs. 150--240. T would suggest
that the first four grades, namely,
Rs. 110—200, Rs. 150—240 Rs. 205—280
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and Rs. 250—380 should be merged into
one scale so as to ensure that when
one is at his old age he would get a
reasonable gmount to meet the grow-
ing expenditure of his family, inclu-
ding the education of children. A
comparative study of the pay scales
of commercial clerks of different
Government establishments will show
that it is the lowest in the railways.
I would request the hon. Minister to
ensure that the disparaties in the
scales of pay of railway employees is
reduced to the minimum.

Coming to provision of residential
quarters, I understand that in How-
rah there are 2,000 goods clerk,
parcel clerk, booking clerk, ticket
cnllec.or and ticket examiner work-
ing on shift duty. Out of them hardly
125 clerks have been provided with
guarters. Now  suppose one clerk
hag to report for duty for the first
shift which starts at 3.45 am. If he
has no quarter nearby the office, he
will have to go to the station the pre-
vious night and stay in the slation for
the whole night. I know that it may
be argued that there is no land for
construction of quarters for the rail-
way employees. I may say here that
in Dhankuni there are vacant lands
where sufficient quarters can be built
for the railway employees.

Howrah is a big station which
bandles every day 40,000 passengers
excluding the monthly season ticket
bolders. Yet, there are bnly 64
ticket booking counters. So, one
counter handles on an average 625
passengers. These passengers alsp do
not turn out throughout the day but
intermitantly, mostly just before the
departure of trains. The existing
number of ticket booking counters is
considered too low is evident from
the fact that long queues are scen
before the booking windows, special-
1v in the evening hours when most of
the long distance traing are scheduled
to originate. It is, therefore, suggested
that the exisling number of city
booking offices in Calcutta and How-
rah may be doubled and the city



3621 Rallway

hooking offices made to function in
two shifts from 8 AM. to 8 P.M. and
efforts may also be made to increase
the number of booking counters at
Howrah station.

Last year there wag a lockout in
the Lilua Workshop because of a
dispute regarding the working hours.
In order 10 stop the agitation the
workshop guthorities declared a lock-
out of the factory. The employees
went to court and the court has given
a verdict that the lock-out was illegal.
The court has given a verdiet in
favour of the employee who has ap-
plied to the court for the payment of
wages for the period of the lock-out.

Now I see that Government is going
to appeal against this judgment. I
do not know why in this way the Rail-
ways should spend public money. One
judge has said very rightly that the
Yock-out was not justified. So, I will
urge upon and request the Railway
Minister to see that without delaying
this matter full payment for the lock-
out period to all the employees of
Lilua should be made so that there
may not be any delay causing dis-
satisfaction in the minds of the emp-
loyees there.

Shri Sham Lal Saraf (Jammu and
Kachmir): But under the law.

Shri Dinen Bbhattacharya: Then,
another smal] thing I will draw the
attention of the Minister to is that
the Railway Board is trying to shift
the printing and stationery office that
is existing for the South Eastern
Railway in Garden Reach to Kharag-
pur. I do not know what is the rea-
son behind it: but so far ag I have
gathered the information, there is no
reason for shifting this establishment
{from Calcutia to Kharagpur. It will
create more inconvenience and it
will not be fair to the employees
because if the office is shifted from
‘Calcutta to Kharagpur, accommoda-
tion and other questions will crop up
and you will create great in.onveni-
ence to the employees concerned. So,
1 will request the Minister to see that
‘the idea of shifting the printing and
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stationery establishment of the South
Eastern Railway from Garden Reach
to Kharagpur is abandoned.

Then, the point regarding casual
workers has been raised here by
many hon. Members. I do not know
why the Government authorities will
not even deal with the casual and
temporary hands like humap beings.
There is the Pay Commission’s award
and even in spite of it they are not
giving even that scale, that is, Rs. 70
plug DA, coming to Rs. 108 plus which
increase has been given recently. If
you cannot make them permanent
immediately, which is our demand
and which is nothing very big—this
demand 1s made by every section of
the people, namely, that the casual
workers must be made permanen'—
if you take time for their decasuali-
sation, at least pay them properly &as
per the Pay Commission’s recommen-
dations.

Then, I know, injustice ig being
done to the trajn examiners. Previ-
ously, in the British days, there were
the white skin and black-gkin officers
and discrimination was made; but
that discrimination is again being in-
‘roduced in the case of train exaral-
ners. There is a system of direct re-
cruitment, recruitment from outside,
from amongst the technical person-
nel and there is a sys'em of promolion
from departmental cadres. Now,
those who are getting promotion from
deparmental cadreg for their efficien-
cy are getting less than what is being
given to the direct recruits. I do not
know why there is this discrimination
or discrepancy. So, I will request the
hon. Minister to see that no discre-
pancy is there and no discrimination
is made at Jeast in the case of train
examiners who are promoted from
the department and those who are re-
cruited from outside by various agen-
cles. This is creating a serious agita-
tlon and I know the train examiners
organisation has placed their demands
before the railway authorities.

Next, I want to say that in some
places after the completion of the elec-
trification projects thousands and
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thousands of workers are throwa out
of employment. A large number of
these workers are skilled, semi-skilled
and in some cases highly skillea.
When our country is in need of so
many technical and skilled personnel,
I think it wil] be a national loss to all-
ow these persons to go away. I will
request the Government to have co-
ordination in this matter. It ig said
that from the Bhilai construction pru-
ject 20,000 of them are going to be
retrenched. In the same way, I have
heard that in the Allahabad section
thousands of electrification project
workers are being thrown out. In
Calcutta, Sealdah, Howrah and every-
where thousands of workers are on
the point of being retrenched. So,
these things may be considered.

Another thing for which they are
agitating is that they are not get-
ting a fair deal in respect of their
wages. They must be given at Jeast
the minimum that is now existing
for other railwaymen in spite of their
being casual or temporary. 1If this
is looked into and proper considera-
tion is given, justice may be done to
these poor employees.

Another small suggestion that I
have—and I finish with that—is for a
new line. It was several times men-
tioned by so many hon. Members here
that from Malda to Hili there must be
a line via Balurghat and a line from
Kaliaganj connecting  Baniadpur.
These are the new lines which I sug-
gest to the Ministry so that proper
justice is done to the West Dinajpur
people who are on our border, who
are really in a pocket between
Pakistan and Hindustan. It is also a
border area.

St WUTAA AT WA (AW
A7 qg AT FTEG Ry FELTCH
LI

Shri Dinen Bhattacharya:
my constituency; it is Shri C. K.
Bhattacharyya’s constituency. It may
not be in my constituency but it is a
very important area. Jute, paddy and

It is not
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other products are imported from that
area to the Calcutta area; 50, to make
transport easy, I will request that this
new line may be introduced.

With this, I will again urge that the
freight that has been increased in res-
pect of salt should net be there and
the monthly ticket holders of the
Calcutta area, Howrah-Burdwan sec-
tion, should be given proper justice
and some sort of concession may be
given in their case also.

With these words, I conclude.

Shri Ravindra Varma (Thiruvella):
Mr. Deputy-Speaker, Sir, I am thank-
ful to you for giving me an opportu-
nity to participate in this debate on
the Railway Budget. I would like to
support the proposals that the hon.
Minister has put before the House.
In doing so I would like to join the
hon. Members who have congratulated
the able and dynamic Minister and his
equally dynamic team on the credit-
able performance that the railways
have put up during the year that has
elapsed.

14 hrs.

This year was, indeed, a year of
graat challenge to our railways. As
a result of the aggression committed
by Pakistan on our frontiers, our rail-
ways had to work in conditions which
approximated to conditions of war.
The fact that thousands of our rail-
waymen functioneq with devotion,
with a sense of dedication to their
work, with efficiency, speed and
precision, was responsible for the
fact that we were able to meet
the challenge that war imposed
on our country. Thousands of
them worked for many hours and
helped in the transport of defence
personnel, equipment and ancillaries,
in the protection of railway property
and in the movement of essentials like
foodgrains to different parts of the
country. I must also congratulate the
Railway Minister and the railway-
men for the fair measure of success
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ways in the realisation of the many
targets that had been set before them.

14.01 hrs.

[SHRI SHAM LaAL SARAF in the Chair)

Sir, we all realise that the Railways
are the biggest public undertaking that
we have in our country with 57,610
route km. with capital at charge of
the magnitude of Rs, 2,224 crores,
with gross earnings of over Rs. 660
crores carrying nearly 2000 million
passengers and employing, as the hon.
Minister has proudly claimed in his
speech, nearly 1 million men and
women. This is one of our few public
undertakings which work without loss
and which in fact, works with profit.
It is paying a high dividend to the
general revenues, to the depreciation
fund, to the development fund and to
the pension fund. There has been no
alarming increase in the operat-
ing ratio of the Railways during
the last few years. In fact, there
has been an increase in passenger
traffic, in goods traffic and in
the earnings that come from carry-
ing the traffic. But in a country like
ours the Railways have to perform a
function which cannot be easily identi-
fied as some thing similar to what
you see elsewhere, particularly in many
of the advanced countries. In a coun-
try like ours, the Railways are the life-
lines of administration of industriali-
sation, of commerce and of national
integration and admiristrative stabili-
ty. The Railways have to open up
new areas to combat isolation and to
promote economic integration.

But, Sir, no one can claim that our
Railways have been planned and deve-
loped with these objectives in view.
The development of our Railways has
taken place in a haphazard manner
with objectives very different from the
objectives that the nation has set be-
fore itself today. Private companies
set up under a foreign administration !
were responsible for the pattern of -
the railway system that we inherited.
No one should, therefore, be surprised
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Sir, this takes me to the question
of new lines to which the hon. Minister
has made a reference. He has said
that in the Fourth Five Year Plan,
the choice of the new lines that will
be constructeq will depend very much
on the amount of money that the all-
powerful, the all-knowing, Planning
Commision earmarks for the Railways.
Sir, Mao Tse-tung hags referred to the
‘paper tiger’ one is tempted to refer
to our planners as ‘“paper-planners.”
Perhaps this is not the occasion to refer
to the Planning Commission. But
when we talk of new railway lines we
have to refer to their mercies. We
cannot say that the railways are the
only means of transport that should
be developed. Nor can it be gainsaid
that the development of roadways and
waterways may be more urgent, econo-
mically advant ous and fi ially
feasible, in certain regions to meet the
requirements of traffic and transporta-
tion, But, Sir, what is the extent to
which the railways have been extended
during the last ten years? I am sorry,
when I think of this, I do not think
I am in a position to congratulate the
Government on their achievements.
In 1955-56, the Railways had 55,010
route km. and in 1960-61, after plan-
ning, the figure went up to 56,247
route km_ and in 1964-65 it went upto
57,610 route km. It means that there
has been an addition in ten years to
the tune of 2,600 route km. which
averages to 260 km. a year, that is, the
increase or expansion has been less
than 0.5 per cent of the route km, that
existed in this country in 1955-56. Sir,
1 shudder to think, where would we
have been with this pace of expen-
sion that the Railways have given
evidenze of, if we had to start from
scratth or very nearly from scratch.

The Railway Board says that the
lines that have been laid have been,
generally, laid for promoting the over-
all social and economic interests of the
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country and for strategic purposes.
But, as the Neogy Committee has
pointed out, it cannot be said that the
decisions to open new lines or to ex-
pand capacity have been taken with-
out parochial pressures. The Com-
mittee says:

“However, there are several
instances of decisions on new rail-
way lines being taken on conside-
rations other than commercial,
such as, the administrative need or
general regional development.”

I do not want to burden the House by
reading out the five considerations
that the Railway Board has proposed
for the opening of new lines. But I
would like to ask the Minister to tell
us how many of these 2600 route km.
that have been added to the railway
system in the last ten years have been
added for the various reasons that the
Railway Board hag advanced. Take,
for example—I do not think I am
wrong in citing this example—my own
State of Kerala which has been refer-
red to as backward in this respect.
The hon. Members who spoke before
me, even from the State of Assam
which is far away from my State but
has problems very similar to the pro-
blems of my own State, have referred
to the fact that my State is very back-
ward in the route mileage, as it is cal-
led by the Railways. While the natio-
nal average is 9.5 route km. per lakh
of population, the average for Kerala
is 3.5 route km, I am not suggesting
that the Railways have to be distribut-
ed on a per capita basis. But the fact
that there are many considerations
which determine the growth and deve-
lopment of industries cannot be ignor-
ed by the Government which takes
such decisions. The Kerala Govern-
ment had asked for the conversion of
the Ernakulam-Trivandrum line to
broad-gauge and for new lines on the
coast connecting Mavelikkara Allep-
pey and Cochin, a line connecting Bodi
with Kottavam and a line connecting
Punalur with Tiruvella for the trans-
portaticn of forest produce. But what
has happened? The Government’s
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favourite answer is that it is not pos-
sible to think of these lines because
there is no money and it is not possi-
ble to convert the metre-gauge into
broad-gauge because there is no
money. When there is a question of
industrialisation, we are told, not only
for Kerala but for some other States
too, “you cannot set up big industries
In that area because there is no broad-
gauge line to transport the equipment
and the raw materials are that neces-
sary.” When we ask for industries,
we are told, we cannot have industries
because we have no broad-gauge line;
when we ask for a broad-gauge line,
we are told we cannot have it because
there are no industries that the broad-
gauge lines have to serve. Between
these two answers, we are caught in a
vicious circle which has enveloped all
the backward areas of this country.
One is tempted to observe that in this
country which has adopted democratic
socialism as its ideal, the blessed are
those who have, for more will be
added upto them; the ‘have-nots”
should find consolation in the Biblical
injunction, ¢Blessed arc the meek,
for they will inherit the earth” if not
the railways! I would like to know
what is the total amount spent in the
course of the last three Five Year
Plans on new lines and what is the
total expenditure that has been incur-
red by the Government and the Rail-
ways for raising the plaforms, for
building covered pedestrian over-
bridges, for beautifying stations, for
remodelling stations, etc. Then, we
will have an idea of what comparative
importance has been given to the open-
ing of new lines.

Now, I must refer to the amenities
for passengers. When the develop-
ment fund was instituted in 1850, it
was made obligatory that a minimum
of Rs. 3 crores per annum should be
earmarked by Railways for expendi-
tura on passenger amenities. The
Railway Convention Committees of
1954 and 1980 reiterated the recom-
mendation. The actual amount ear-
marked since then, every year, has
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been Rs. 3 crores which is the obliga-
tory minimum,

Only in 1965 one crore more has been
earmarked for passenger amenities
over and above the obligatory mini-
mum which the Government could not
but provide for.

Shri Sinkre
crores.

Shri Ravindra Varma: I do not have
much time. I understand it is Rs. 4
crores nNow.

The Audit Report points out the fact
that, in the First Plan period, in the
Second Plan period and in every year
of the Third Plan period, what has
been provided for has not been spent.
I do not have the time to read out the
relevant portion of the Audit Report,
but the total that has been saved, that
has not been spent on providing
amenities, is Rs. 857 lakhs during this
period. Money is earmarked for a-
amenities, but it is not spent. Is it
because amenities have reached an
optimum stage, and there is no neces-
sity to provide more amenities? On
the other hand, it will be seen that,
during this period, the number ot
passengers has gone up. The number
of passengers has gone up from 1275
million to 1992 million. The earnings
from passenger traffic have gone up
from Rs. 107 crores to Rs. 198 croree.
Yet, the sum provided for ameaities
remains more or less the same, sub-
ject to the correction that my hon.
friend from Goa made a few minutes
ago—even accepting the suggestion
that he made a few minutes ago.

(Marmagoa): Rs. 4

As far as amenities for passenge:s
are concerned, it is necessary for the
Government to take greater interest
in seeing that amenities are provided
and what is provided for is actually
given.

What are the amenities that the
Third Class passengers enjoy today?
Many of us do not travel by that Class
and, therefore, we do not realise the
condition. I would liav twe Railway
Minister to travel sometime by Third
Class in cognito; it is not possible for
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him to travel in cognito since he is a
popular man and he may not succeed
unless he borrows a beard.

Shri Vasudevan Nair (Amballapu-
zha): He can come to our State and
travel.

Shri Ravindra Varma: Even in our
State he is sufficiently known.

The amenities that the Third Class
passengers get today are overcrowded
bogies without fans and lights and
discourtesy and discomfort. I must say
that the Third Class passenger who
is the representative of our common
people, is subjected to a kind of dis-
courtesy which is intolerable in a
democracy. If the Railways were run
by private companies and if the Third
Class passenger who provides 90% of
the i from p ger traffic was
treated the way he is being treated
today, we would have described those
companies as exploitative compani:s
and asked for their nationalisatior.
But since the Railways are run “y the
public sector, I do not know what «e
can say except that it is callous i.dit-
ference which is unworthy ot our bon.
Minister.

Sir, if you would permit me, I want
to refer to the Diesel Locomotive
Works in Varanasi.

Mr. Chairman; Only two minutes
are left.

Shri Ravindra Varma: It is unfor-
tunate that I will have to deai with
only

Shri Vasudevan Nair: He speaks for
all of us; he can be given more time.

Mr. Chairman: I know how to deal
with him.

Shri Ravindra Varma: The hon.
Minister has mude a referenve to the
Diesel Locomotive Works and so has
the Railway Board in its very interest-
ing paragraph which looks rather in-
nocent. The Railway Board, in its
report, has pointed cut to the fact that
many . locomotive engines ure being



3631 Railway

|Shri Ravindra Varma]

produced from this workshop. Unfor-
tunately the hon. Member from Vara-
nasi is not here at the moment; other-
wise, he would have testified to the
fact that it has a history (Interrup-
tions) longer than what the parajraph
suggestes. It was started us a Loco
Component Works Project in 1853 /fin
engineer-in-chief was appointed and
a nucleus organisation was set up. In
March 1957, the Project was reviewed
by the Board in the light of the policy
of dieselisation and it was decided to
go ahead, though Finance did not agree
to release foreign exchange. In Sep-
tember, 1957 the work on buildings
started. In April, 1958 it was decided
that 31st March, 1961 would be the
date of completion of the project. The
work was suspended temporarily from
1859 to 1961* it wae< suspended again
from 1961 to 1962 and no loco compo-
nents were produced till 1962. The
Project accounts were closed in 1862
and the expenditure of Rs. 1.95 crores
was transferred to the Diese] Locomo-
tive works which was established and
to which a reference has been made
by the Minister. The Public Accounts
Committee, in its 32nd Report to this
House, has made an elaborate reference
to this and pointed out how the target
schedule which was accepted, namely,
the production of 91 locomotives, in-
cluding re-assembly of knocked-down
locomotives has not been stuck to.
The Committee has pointed out that,
in accordance with the production
schedule laid down in the Project Re-
port, the production of locomotives
during the Third Plan was anticipated
as follows: 1963-64—3; 1964-65—26;
1965-66—54. As against these, the
Committee observed that four locomo-
tives were merely assembled from a
knocked-down condition during the
year 1963-64, and during the year 1964-
65 only seven . .

Mr. Chairmar: The hon. Member
may just quote the paragraph and that
will do; it will save cme time.

“"Shri Ravindra Varma: The point to
which 1 wanted to drew vour attenti
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was that even in the year 1965-66, only
18 were expected to bc assembled or
manufactured by this Diesel Locomo-
tive Works. Actually the report of the
Railway Board, as submitted, shows
that even this revised schedule, the
attenuaded schedule, has not been
stuck to.

Mr. Chairman, you have been kind
to me and I do not want to impose
myself on your indulgence. Before I
conclude, I would like to say a few
words atout the freight increase.

Year after year, the surcharges have
been levied on freight rates or freight
rates have been increased. We realise
very well that the hands of the Rail-
way Minister are tied. He has to raise
revenue either from passengers or from
the carriage of goods. Even a very
resourceful man like our Railway
Minister cannot perhaps think of a
third source of revenue. Perhaps he
has not yet succeeded in thinking of
one such source. Therefore, it is
but natural that there is either an
increase in passenger fares or an in-
crease in the freight charges. But
year after year, there are increases in
freight charges and s euphemistic des-
cription as a surcharge which has be-
come very fashionable, is used. In
spite of the euphamism, it is not diffi-
cult for me to realise how actually
this increases the prices of commodi-
ties that are transported; how this
adds to the spiral of rising prices and
how this leads in some cases, especial-
ly when the slabbing is such, to inequi-
tous and harsh effect on certain com-
modities in certain areas.

Sir, I want to conclude with an
appeal to the Minister to consider the
effect of this surcharge on the increas-
ing commodity prices and to see whe-
ther anything can be done to reduce
the effect on the poorer sections of the
people and also with an appeal to
consider the economic, administrative
and social necessity of taking over the

ic private lines on which the
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Government has to spend so much to-
day—owned by private companies but
operated by Government; companies
that are able to bank on the clause
that a certain percentage of revenue is
assureq to them by the agreement
under whirth they are being operated.

st WA wre waR o awely
Agrea, frew ad [|WE q9e W A
FT & v X A oY A7 a<rgAr
N ff gafae fr sE 99 a9 ¥
T Faw weowa feamr ar o framan
qr afer 3§ & g fedy Wi &
7fg oY 7 F1 Y, 7 At WA A W%
@ R wiE ¥ ) oE ad o S
gATR ATHA UT FIYAE J9E TWT § |
TH AN F F9E WIT T I &F qore {
&% Taqr g1 § fF 9gi foed are ogiv
frat gaTT Wt wE # 3fz 7t w1 ot
[ 9T ¥ 4T gy A § TE qiT
g 7o ww WiF ¥ gfg @ § 7
¥ fag oy aga & F<or o @y
79 ¥ WA AT 18,10 TUT FIY
sfafer smaet ol | & ¢w § fas
oF qT TAT wrgar g 1 o €
AW I afg g Ta AT
# fad oF ox FG TEAT ATEAT E |
cas § wfas gfec & ad afer wamr
#) gfez & agaT a1g@I g 1 TE N AR
tagans ¥ & oy an g B
afe arag W@E Fd) T a3 ¥ v
geT ot I A WY gl ax @R Wy
F9F qaq Ag faam agt | T wY
W 1 q2ar ) ¥few qww F W
AT gAY WAt T A § et gf &
IF X AT WE AqT E FY qgr
T W 7 AR | gEifE I9F A
W AT W Axwa ¥ e | AfEw
qfF a7% g o7 § ovar § wafEd
Ay vt wEEy ¥ graf ¥ 99 F
g & gl wifgd | XA

PHALGUNA 12,

1887 (SAKA) Budget

(Gen. Dis.)
AN oWt T qA (wwaR)
HETAT ST FY 9T 0T WY a7 A )

st wrax W WAt - Wo EX
AR AT IR T@TY | § AT
e & og fr ag o A EA ¥
AT 77 QT T gH a1 ag A a1
Y AT ¥ quw gET |
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¥ e a3 @7 Ot fo @
¥ fag g & 3 foed af T
W wAlr It FY gegary frar av 9@ AT
gequf ATAAT & qTY @ A 97 ¥ 99
T g | A wEET A W wiE ¥ 39
gfz #1 ¥ | afs ag T&T 7 TA @
arE fadndt wxer T fr R
it ot ¥ guT e Tafay <ar fr oy
e A7 A9 1 & TgAT AT g
f& & @ wgEw A A W K
afg X & Taen for fr § armg §°
W & faew feafq & wfas sod
tany Ty ¥ fr qg oyeme A
a1 TE

7g ara i & for e 39 Aol
¥ oA W ¥ 3fg # oW F fay
IE I AF TV AT | OF AY
ag fr o W9F FAww TR F P
2 99 ¥ gaTC ag 7 FXS T wfafoa
Q@AY T [ I ) gaT T
IRW 7 a@amar fr Awt ¥ aFf F
Tt 3fz 1w § A gfw W 7
Tg o9 o Te § wafed gwa
growad Tree § 7fg 1 vk & dma
TTRor I 7, Faerman fr gwrdy FaT
FTE FAA: Fqqr 9T WY § | T A
qeT FTON A7 I qqary A
ox T & qradE A AgRT b AT
s WgT AT ag ag § e
=g ¥ o g e e F o o afy
g& ¥ ) iTemg o ¥ A @I ¥
FEa 9 o gk AW w7 o=
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[t wrew w7 mTenE]

qT R § fradt gfz g€ & 1 &
draT T 1 gfg o a1a TCF R/ §
fr 38 & soww w1 ¥ gfg
@ & wg W § froag g3 oht g8
T § TH woIAw q1ee #Y gfg 7
FE FUY 9T G F @A § FAN F
W T MY | WH 199 FaA o T8 &
fr qft g7 Fmen wogw T § AT
vu% Tw ¥ gfg @1 7 § eafed gw
sz ¥ gfg 7@ § 1 @ & agAr T
g frog wriari At v g AT R E
Sifrfega e Faw ST am &)
Sgi A 9w W & As § gfy A
wamw § 0 fr oo & @ A AE R
I & qX F A & W0 F @A Tww
grar g &few fow st & wo gfe
T § Wi I@ AI9E T AW BT TG
€ og o A gww § A wd ) &
ST =g g fr Ay @ wisew
F e § IA% weTar S W O
¢ S awg & faaet afg g %

AT X AT GFT WG Y E
faedr aut & awax 9z ¥ gfg & a1ew
W3 w1 wfgw ¥ afux oqmr fawar
TAT WY A IHE GHTX AR WA
Ty 9T IS & qTe grerd guTdt T |
T q9€ H W W9 A ST wAAT
waman qr $fTa &Y afg 71 9w § mraw
afur afe gl 8 wfaw cad ara am
# g qIq &7} ST TT AT AIFE
TT AT {4 99 £ M7 & 919 41y
3 F @d § W afg v a1 W
o for AT a< W9 ¥ 19 AT HiAw
T § fr g aw &9 ¥ i@ a0
w7 fr awAg faw @a 7 a91 &
10 93T FE © g a@d ¥ 74 791
aa g frme & agidargmaifes
g iEa ¥ g I8 atg TR frawg
Hi & e gg @d § awa F fal
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TfFmmmar g | yg @@ o § f®
oY FT § GF Few R § N fw
o9 F gy # § | ¥ awew a2
T ¥ A W WIE | WY ®T TG
¥ UrqraT @ @ A ot 9% g
mEHY 1 w3 § 1 I F q¥ oF
g § wegl ¥ quaT waty qfq ¥
Forerast & T}

WY & qET FEw ¥ NA W @I
g I I Y ) BT W 9T A A
2t &, A wEF w7 AW AT L,
1A FY G Qe @ w9 e Y
gl FT AT Y | TF AT F IXEW
G AT A § A A ITF AT F
qIF AT § | W I T WO WRAL
F qrg Wd § Afwd 9 THET 99
i & qTe 99 N9 2 § faw § fawmes
fowraa 41 | gafed agi & 3 s@=
o sar & fe o

“Dear Sir, I am very sorry, it is
not a fact.”

T & w9 & arw fowwa wwdr §
AR WY Iq &1 I4Y ¥ qrg W @
fom & faers fapraa o @t wry g€
1T ¢ f T sEE o 9 oW
77 X W qifeegea o1 98 W T TA47
21 Tg o fawg ST #I4 F1 A
aEI@ A4 § Afoq afEwew W&
yfas wfew agw & ugt tFaw @r
I @ & | WY A wad gifead &y
frera®e Wi 55 @ 58 99 FT &I,
A wrer w7 wgr &Y, wfww ss qd &
ST WY 719 I F1 JALWA qo 9T @
iy g e ausga & fx
g wrvawey & & wEn g fw
frgeaT S T 3w |, wgl W19 & W<
H, S g AFT A IF T ARG
Rl FTH §W § s WY § 9g W
& g g, afes S 9w § 59 w6
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WTAAT &Y, I & FTH FI ) {7 1,
37 & gaa & AW W% IeEg F A9
OREW A7 AT FT F gETA W
fear & | ag W fas wmw & agh =Y
e W F gL g 9T 9 @I ¢
Afwa gfic wIo qem T § cufed &
WY & @ 6g @ E ) Atk W F
e AR wfafafu i s @ &
Ig T T wEgaw |

ot ETH AW N A 4T FQ
qwF §

ot JrTew w1 W o ag & ad
HE THAT, WY HF qFF § |

Nar aframag g s 1w
TFENT FY awg fFAT 914 | w9 F
55 ¥ 58 a¥ #T fxar 78 1A §
58 ¥ SuTer fFe T 93 WY &9 Frfad
WR T qT0F AT B Wy A A g
o | T AT ST & R Qe Site
q°9 T HT FF T | THo o J59 7
21 a1 fr felt N AR F s s@
& arg qT 3 a1d1 T, 7UR gHEE $R
wifpina fegle w1, maT gear ¢
w0 feemde &t wafu 58 99 FH F
T IR qA: FT a1 ww @, 37 FY
fararr  fFar wmr €, @@ %A
QAT amal #FORE 6T IT F AN
@ g | wig wfuw § wfus g a i
frow a9 & % #3F. WA FaA1g
I7 B g2 & | qifed qwo Yo ey
7 T f ag @ gevdE A § S fin
freT ¥t wRET FT FW FA § IR
feeta & sl ad) T aX SO & o
"R FET § 1 afer fogreariiz &
TR gL A AT gt oww &
W fawm § g am a® g ¥
a9 @ g WY I FH T WK
waw =g %1 &A@l @Eear B
feramT & B W w w9 5A-
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feedfaawr &, form & far w00 7Y
T |l W ofeew W &
1Y 919 @ THRETF A7 F1 W I
e s

ot frwt ;T weY W ag ww
T oaRy § 7

o wrrew WY wrw : § o gawar
g f& wad 4l Y afew 7@ W
Ty € 1 & wawar g 5 we =g 3
T a1 § *faw £ Y 37 ¥ @ v
&Y erwar & 1 ¥ QET ) Aran fE
JTHTEAAAT T | IAF Qg
{1 AT IT% LT ST FAT § qg o
AT FT FHY &

¥ AT Y TF IV | TS T/
or Wa Aar o fagR wow & fefr
o H Ay 7 e w1 9w F o
T{T ¥ ey o 5 g W= oA
T&A( gy | wTeg wAY Y § Aifer
¥ a1 5 w9 ¥ qg @YW | IER g
I & T TUF T FAGR ¥ w77 fF
e wat o 7 v A & fe 3w
a¥ frum feaT ende | g A A
35 F gl e afsT W19 1 qar ST
A A a8 A Amw oo qa
SO FTAT ¢ A I WET AT T
g1 % fad oo § g s =wEAT
g & oo & agi 0¥ ot W & o g
ara ®1 quad § e o s oY @
AN wEe &1 AwAT AT Ry AHA
1 gaad fFar oy T w1 W oS § )
# mq #1 @& IR A g o Ay
GaT T & | oW TEE F qge qE%
T wE A 9 ¥ wgr fE R Ewq
7 GFIAfAE GEATISR §WAT: THo Yo
wae & 99 %1 Ao FEefae § 9
A A AWM wW FA | NG
TR § 7T 6 e & 3w 1 Ane
¥ wew fafreet & 97 & qer fr &wd
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[ woras a7 s
1 g faar a1 NE FFEQ A A
fear f& :

“Sorry, we are trying for it.”

AT ¥ qO7 A1 39 F w7 fw:

“Still sorry.”

A qPI AAT TEFACRE ¥

.and the bureaucracy did not want him,

g} fem saw el & w7 fe

“Chief Secretary, you vacate
your room, this man will get it.

IqF X AT T HOA FrErE { vyl £

‘“The battle between the new
Minister and the bureaucracy is
won in the first 24 hours.”

7g fra=mar § wwaw §1 fF g7 39 #Y
AT qHE FT A7 qT ag FAT ATH
-q%g F qo | ¥ awean g fr oag
Z1AT FAT AT THIT FT AAT AN G E
qg ATE THT FT /A FT 49T IR § 1
i a0 fAdzA & f& WX & @
A € G qW § 1 @A
g g ¥ fodr w7 &% | a7 @ga
FE T gEfa g fmwer ww
I aOF T @Y | AT AWM F qgR
it § Sgr S § agr 9 | oW
ant fggam &1 sfs #1 g% @,
g faFre &1 oF Tqgd g7 AW
fag & afeT ag o 9w F @
TS F YT WEE W agT I R,
™ @ gy § | Efeg 3w aEe
2 & sigi a8 =8 19 § va& 99 @1
M A9 ¥ 69 64 A9 A9 @9 ¥
ot TSN F AT g T HT a5 HgATT
2 Ffew g ag o w1 A e
Eeit w9 # 5 9gf g 9w ¥
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fe o ¥ = & 7 F o 2 w9
frar &, feetr WY & § 39, feer Wt
RA A | g FwAwd g A
% aF g Wy #) fA @ A W
s mre a2 & fF fawe s & fawr
&Y | fawre ¥ W o |7 T @
™ arr ¥ favaw wvar & v owat
fawre g1, adff ol fasw w10, @
foemr g1 AT &) e AT e FQ,
gt fawre & mar & A WE @
faor v 1 ant &, 1952 § 9w ¥ K
qriwaTie & 971, §19 FT TF BT T F,
FuaT &7 waEr e feman, mow
q AT @A AT A Har S W &
AT o femman f5 o &gw & grawn
TN ATT A INE TG § AT A ¥
IqHT Taw AT F @ a7 A g
FE W FESEAUE oA AG
afer arqui Toe fagre & fawm w7
W & gl ¥ ww o & faqoar
e fagre sy & fag swd glar
g | Afew T ¥ AT aF wEe
AEA FIA FI W AEIAT WU AV
o aF qU A fFu @ 5w w@w
A AE a9 qRT ) WA q@T ¥ G
o wET § FE AT M9 9% oeee
@ &, Afew 977 & war a7 W o
AR &Y, /T & I qAWG &, AGT Y
FTH 9GS & T | JY AT § IGH
W e F W | AT a9 g s
g fr fee & g=< TR ®
afaq #Hw g arfe, A ag WY
W | fom T &7 wEEr & 10
afqwa & =g & wew) w9 ) fagw
F =T A & ) fae o Qe A
oz & fr qfie o1 ardr A fasge
Fora F ohg @ & qrh N
feed W ¥ AW O FAFY ¥ 4R
IaF TR § § 1 A S am o
gt fage & wfml 3 dwer ¥
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17 & famr FwrT 7o Afer 393 tafaw o aa) & aq & e

a2 T A AT NI @ W7 AT
FAFT F HT WA | AT AT wofaa,
& #ré ST EaT w1 AT 9 FTRIE |
AfwT & g KT F1T FE, TFo0 Ao T
a w1 & fr fray ar wwm & fawm o1
gax gz AR, fag ag ¢ fr

How far that part gets prominance
from Govt. in development,

ag gE F a9 qA@ W & | A
o9 F WA qF THET AE 4T ALY
fear 1 oo wrq fage & weA ®Y
TF A7E ¥ g wen A7 gaH AfEd fe
T FR ¥ & 7 oW o
e 2 fo @l famiT & 4 7
65 ST STANE[ H TE AT AL I
ATAT WA AT &, F1E IHH FH TAT
AT AEL, FTE AFAT A4 ATUF ALY ?
|1 fagiv & Zoel &Y g 0w q7E F
@ qET .

Mr. Chiarman: Not even in divi-
sion?

st Wrwa Wi WA qY, feEea
aF ¥ og= aff § 1 & A aga S
AT E 4 8 gaar § uAe A few-
femmy gu wai @ Afea qal wr g
aFT OH wEw A gu E fr w FB
FT AL AT | TF THAC ¥ IFL AW
F 1 g FAe ¥ e fer . IR
w21 fx & amer 31 w10 I A
St oF a0 T I 9T ISTAT |
FTT RIEF g1 A o % ag wgy ¥
AT AIAT ¢, TEAT § @i INA,
& @i JergaT ! I§ AT EW TR
faar qamr & w@d oAy @ F
HEFA ¥ IY qATH w7 frogw W@
FX @ Y A WIX ? gt ¥1 @nr
w7 g T, qTeATg AAT & | IAA
*gT f & aaearg WY gar A =T oY
AT | wAT qF A7 T A A ¥
wrefedi #1 ¥ 3T &

T AR aife argw & fr Ty
2T g€, Wy A ag wiwarew faar § 6T
Fha-adw W faar § fr fage &
HZT YT F A0 qEAT § wgi W g1
W gfaw oA Y Aty @WT AN
g wfawaw oo A Afge )
% wegTawgT § | YA€ worar &
Tw g fag ot 47 eare sty foan
qr g agr ©1 fefgwe gewrEd,
ot qearer Q¥ st WY § gerrdramr
AT gHET N F A AR A E 1 IAwY
Tora ¥ e fag T AR (o0 qER
At w9 @ qAT ¥ g7 A gEw feg
g1 a1 fr T d@ ¥ WA Aw
MEr ¥ gU g7 av 7 Hfay aife
wg fefgre gewarde fuomr a1 w
TR A 7 i & Xd Y Fr AW
¥ g fr ag gt oo A wRw
faar WY Ig 1 & 9OT Y HTAW gHT
fr gzr AT sy firey arem §, A
IgF qE A a2 g AT | A AT T
@ # tEEmE § fr T AR e
DT T WT FHT FZ AT g
g, AT W AT FEA1 T, WA
Harem W ga & favarg awar § aww
s ag I§¥ faware Adf Twam A
FqF ¥ AT ATH QAT T AT AR
FT A anfge | I F @ AW AR
at & for a1 T § W W S
g for < & § wira< o qar faan
T, TFATRY #§ qATH 9@ AT I g,
faqd & & 9 @ E, T AT Al
g AT o aF v g oA AR
ITH qEE AT AAT § ) L@
g §  AR-AE qEeAg T
X AEAC A3 § N gL WA {3 TS
¥ 1 s & g5 e 1% AY A9 2w
Moy Tad N Fold v ) T
o ¥ fau—are Tifafaw AT BEY
drw & fog o are arfafesr @Y
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4643

[ wrmEE a1 wee)

&1 T aifafaw ? fr adt-ad ameny
X @ | I F o faw oy
T ¢, Tt & dfen ww @
TE &, et e i Sreww W frar
T gENE A €, AT A e AT
"o 9 a9 foradr gz sfawr w1 §,
ag T A § a1 qEwE w4 & wow
g § ? |9 AU gF 9 famme a3y
YR AT wTIEY TAOE T § )
a7 Ay W0, ¥ A< famm, ww oA
T FfaeT 70 av fax fgan f&am

Ay rgm g fr A I
qrer AT & (fory, QorwT 7 99 ¢, T
a1 Fifsx AT 7g # @ 7w fag
T *g g, I g N 17 WG,
IAET Y FE T g ar < Hifwy arfa
T wHE fr T Ao AW AT & |
9, 57 & T qra AT T I 9
FRAT | & qTAET W FAT AT & Wy
& v Wi FY W) fadw T A g
forg § g agr ¢ o g ool X K
STEHETHRAT HT qTE qET o & qGA
IR & & g g9 F fog graae
WM g | T q, w1 F, famta
ufyaaie sifz § sreafviat s 7@
F1 yare I frar § 1 Sf= § oF
s F@ g fr srown-fiar et
TR F1eg FY ¢ I frgd oH e AT F
T § a1 frgy i T e
o9 F § 9 famar w9 fajw & gy
&7 SergT ¥ fAag e 77 a8 A
¥ ofrfoa, faadam a1 & Afad, g7 §
fag sfgma mw a7 gfevimg & A%
frem i@ agr vy § ? T &
g% @ I 77 mwre faeen f faaet
vreafadn o #7 & 7 gty
Agred, w1 # & ag g fr wa fowd
aFe ¥ @w § 97 orfrem 7 gAa
2 g gqrRaw frar 97 @ n gy
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W A, g A ¥ AW g faaq
Iq AT A EH GUGAT W\ T NWET T
& | wwar I & T aF w5 9w
Ty 97 fr @wdl v aw e <@ ¥
I g g IWE ¥ T gk @
A daE 1 R nEfrmg
IEH TTWT g Ia% &< g1 5N & WY
IAFY wwET ¥ § W o =
AR ifew AET ARCAT q9E q9
W & EO-AY ®W F v IT qql
Y T W AT gt fw onfy, faww
o wf & v w9 & fara ff
T, IR A WY W § fEowm &
faaT, w9 § saw s fawan & ol
oTY J GG TOFT &) A4 qTET AV 0
T =l & wre & s wwan g o
SRAE #u Y Wy ¥ §.87 W
IARIAE M JTETEAAL T | HiTaAIT ¢

s THdAw anew (ITAaE)
st gwefa wgiea, w9 w9T 3w §
W W T A wgE @ weeaw
% A DAY I T 8 WRT TIAT I
T &< AT § | A AR AT AATHY
o< & sgm 5 wifewr T M a3 T
wn gun fag a1 W AamwE W
sfgs sracqr ¥ amwifas ofiadw
FT T@H] /AN T A1 T 4G TS
FH F Fwd § 1 AfFT gw F A
FgAT ggaT &, shwe, f& o @ v
waraw € AT 7 qg A wATET W
FEFT HISAY FAT T &, 7 TA0% &7 WM
o @ @ g A ¥ gwrmr
JEFT AT G %t § Wi arfee qew
w1 & a1z famrs: #qife widw & Janm
# ag OF Al § sy s wad
R gt T FwrAE & Y |
T, SN ITHT & 9 @ NI
& & ww, faow wf fear @
X fqQy fFat g At saEd s #



3645 Railway
fEagrad g ¥ A §) wrr gw e
Ty §? AT Ay S gm a7
aff W& T I IT B I a0
REMagmIgHanar a1 @ &1
¥ agi a5 5F 5 adqr F v gur §
AN o et argfegq £ ara ey 3
IF T WY 7 79T A F AT TG F
qRE | AT T T F HT R N g
oY IF 397 T F ¥ 5 qromera
g AMTAT § | 99 997 @AV ¥
AT AF gAT FQ@ A, TZ FET M
Licaull

at fay A (3E) X
orar

ot TRFA® T037: ALKT w7 7
FRroaTe g FF AT 7 qv ogw A
¥a7 At 5 g 7 ot #1 A7 fired
F AT IT § 3 AR T i AR
3 10 WM M3-am frafaa migar
ar af 1 # 71 F4a7 T E FF W
FATAIIT FT FX AT TFAT 90X §
N7 & I3 F N AT FIARM, OF
At mifaF # oF T, DA T &
AT w37 ¥ AAs Ara A Qo
FIF F7 TF 7 T TF AR IR
TFIT FT T @I T IF AT TATH
ANrfamdaffawarmm g @&
A TN IF, FAT TA H A A
33 ad 77 9T &« v £, fyaar e
IT AT T HIY & 39 F 79 F) H1E
qrRsdY I AT & | T I F AR
F A agi v v @ § fF oA
HEATAT FT IT F A F FOOAT A7
AN AR IT ¥ HE AFT AT
W2 faarr A s Gt R
40 Jaq quiy § FrH-aT, TIT-auT
¥ g, A faamr & aew< &R ar
T AT A Ty § o e
fae ST AT T Y T4 FA@T § AT
FrE TFT ArAEAT TE AT £

PHALGUNA 12, 1887 (SAKA)

Budget
(Gen. Dis.) 3648
ow wrAdta wwE 99 few s

¥ apt @ § 7

st TAAAE qIIT . IGAT JqN
7 T & AR ag @A EN T FR
§ f5 dra F § 999 @ ag fawwar
fadfr dgaf afigas & . . .

=it firq ATCTAM: IT FT AT IT

# X1 g 1

st THATE avew : ITAT AE A%
AT & T FT &

s, At & &7 et &
It seafus g g § AT AN F
S A I § W] Fw s ad
Tgar X § 5 T O amdy At W)
F AERX T § gEC FE H AW
faaar § AR A& T9 oA F AT
I IAN A 0 | AE A AW &
sfgard & faad i TR R A &
T ITT RATHT HY FTETATY AT HIY
& T IT FT IqR WA T E, TV
A 49T AR wrq-ara frafaa migat
¥ 5T A | AdvAr gg gt & o
gt & F arfaal & ga ¥ I ;W
# Ff O FF IO F AT w3 I g
I I0F F feoai ¥ ag 5.8 F9aAT
FWXE | I fe=al F71 dwr.a@ET @
Tiqr At ¢ fF wrag 9@ § weae a
AT WY 9T AGY HOW | FWY FWT AY
qrt oY 78 o ALY graT § | v Ag
Sar & e ot #2qral o< mfeat e §
a qg TEE FW A AT A BIA
g st & fe=at & gy a3 7 I &,
32w fest & amaw aiw o §
FfFT T 39 & aTA F A g

# o9 £ 0F IR WL
§9 &Y fo 0gd daAs ¥ & fEy o
¥ fesd & 51 AT & 7 a7 fiw 7gi A€
gt 7Y ¢f Y | IuF fog 9w wr
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[ Tmaas ar7a)

A AFrE FA AT WAT AT IEA
T& Ars amy s AR Fg far fE
gt Ay apr a3 gu § & qwrf #Y w€
SR G F§ FL T AT T4( | F33
& Fraqz N 39 /1% A4 s
fHe gq & I T Y fowraa &
T AFT T AFTE AT 7§ | AT IT K
fary #91 Frdardy g€ A 7% TR wE
AR 78 & 1 ¥ ag W@ wgr v
AT TF T4 AT FT ATATT THAT FHY 7
gt % & arfagl A gu ghaar &
LEEARKUIE EAREAC i B CUBK £ RE 2 O
F5A £ WY syaear afY @\ wwlag
9 939 % F FIr@r g a7 I
¢ & it 39t # qEreT F X Faw
A zAt @ 7T 767 qH & fag
AIFTAT Q1 FY AFEqT G IFAT €
# A 31: T P07 FATE 6 @y 7t
) AN T FF FIA AGT 9T @
J@ 1 97 I8 A A gE oA gEr
FEAANT 7Y 7 ®=q F7 3260 fag W)
a8 ¥4 w20 fRar f5 &7 # o 7w
FAF A Avgmag g fw
=g FY I FT TV AT FT AT A1 §
g InfaerE &t &gl A @y 7
gafqena ¥ &1 A §, uF I W
arAr, wYeE W) gasT aver w&a, foad
i® IqAr =wrw g fawar | 9T
guRM AT T A T G ? zw &
q7q I8 aur & fir 3@ e ¥ fyeg
I ZEI AT AR FL ! A AR
| {ar A &, A g F O F
ECLESE Sck SRCELEISLECE it
T 313 aTZ FT F7 FT ¥ G 7 A7
fagtn < a5y & #% 39 @ ¥ A
AT AT AT T A § 1 T oo
fogeam & 1 &1 frmis & o,
3G AT T3 AT AT H B T G
g, 3% g, o glagr I g O
7 MM & T 7 T F glaar

MARCH 3, 1966

Budget (Gen. Dis.) 3648

X 7 AfET 99 9% @ A F AE
T & AEfE A 57 ¥ w19 swAear
g ®T AFY qq q% qg TIAW Hofv,
fadta Sy o= ofm, aiw fafaa
w fagY £ @Y ¥ F1€ T 7@ v ¢
TAFT T@T qATIA T 1 I §
T 2w & O & qmq fawars q
AATE FAT § )

% A ¥ fargw ww0 fF aovTC
A9 W wWa, a.9 fafag sEw Y
T @A F faw qwgT AWy A oqw
Y § o< 37 W oY d FET § AN
& | & % 9d qarem 7, S 7957
ar &, I ¥ 7T i, a9 fafaa
mfeat 1 o 2} w@r § qfE g
T IHIC H{Z I & I /T | I
&1 I ) TTF ITHT AT A A9+
dfe & g7 @@ ar § fragd F9 qe
w7 F€M fF 719 77 i, @y frdfas
aifegEt w1 guT T | el aF qATD
1 awgs § A A9 F emA gEwt
T @ |

g & g @il % g3
TR F I W7 FWIHAT F AL
¥ gw fadew w0 wgm | & @y
Fgm wgm & wn owAdw wad
SR & A} ¥ gak M3 A TTo W
awi  fag tq aR W =W W
g N Wwfedl ¥ vewd W Fi9
ey YT § 9w A ¥ owaT §
AT wmfeat & o Wiy 3 A §
T F AT N W7 F wAwA AA9
& 9 oY F IR F drav g fomw
FICHT 7qAA § fr AR qweATy,
aqw, Wi, 9, AW, wreAv, T’
R a9 =g faed aeft  glaamdi
&1 fe@ma g @1 20,000 s
wifaw & w7 7€ wmar grm wY w9
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QIATER fad 100 T | TFAT LiavgEd
oA | vf) qwreAE # qg A
T §, wel A= @ & a8 & wrAar
agm ?

T WAl AEIRT FEd § frogw
A& e § snEaE § gfe =<
& et agrad wifs gar garad
FE § d1 37 g §F aX ¥ 7AQ
WAIG S 1 GH FIF, $7 57 Q0T
qFTaAT Y KT EHA | Iw WE B
e ¥ % ag woi §, T 4 «TS,
& gmmar 3, fs g o 3@ woh
v ¢ e Frax 1 9 wrEr § 37 39
AT ¥ SR EIATE | g g
¢ f ®1as &1 9 wieT & 9% 99 F AN
T N e i & IG qg SWET £ |
FEY AaTv & ag IR 2w w1 Ay A
fr fuad & <o T 81 9w § sanar
Iq & 3AE qTAY g AL AT A
w1E WA} gAY F AT Fgraq NivaTg
g1 ad | FiTF FTJAXFH WL I§
FY ORI, T A FE T aAQ0F #
fadiawig adf 2@r | ¥ wgw fE
wat ngigw 1@ 7.7 va1T & W g @
fawwar oI M S F aFEAgi
¥ ¢, 9§ %1 39T H 99 T Mg | g|w
AT & ITY 7 g 9§ fw gmT
FUTA FaA1 7 TF WEG T # § ;R
aTEE w1q st A W T A @ fw
T a@ q wF s ¢ fa, g, a6,
aw & foa & faens ad $0 T @F
TE § g0 O A g |

ag T wwar @ fF ®iE faw
ATEER Mg w1 e 2 o) fy da1
T & @ fear § AT ag v o 9y
§ T W E N IF 7 5w Tfegw
= o %1 gav faaa wifgy fomd
W A F1H OF a0F § I9 G |
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wtaw, & g vamfeat & aw
F wEAT ATEAT | A €W TQqw W
WEMrE F14H § | TF a9 ar qg mfeqr
g W ®Y A 9 gA aWE qrEe
mfeqt 1+ ymmfedi &1 wgt @
[T § 9% FO THG q IWG A0 &
giofe ag #8 ¥ § 99 F WY OF-
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e wgaa . I AT
qEed  WqAY qTEl w1 a1 qag A W@

g7?
ot TrHEEe awew ;S AT o

T4 0% AT ¥ gAY BWA A% A
gy ¥ Fm wwT WA {1 TS
sqrat awy  fran marg e we & agt
WY ST /T AT H gt IER
@A ATE I g A1 EwA 9 9.
saafy wfed dr 7 w7t |q WY I4
&1 #1% fgare A w@ar ot § AfF
st g wifswr § watar AW
mfegi & 7 gadt wfow §TH F@Y
§ fr gaw =1 fgmw A AR W
WX HA1F #1849 7F F 4G T
21 ¥ famrer WY T S A SwAS
& gidYy snat §, o o ¥ IW &
¥ gran g, afw foafq ag & fo WY
Ig F1 FAawA TG frear §, wifs
qg i, 1T 92 | T & 1 gEY W
qq e W wrey wreA & ag feafa
¢ f oY WY mifeat e o2 A T
§ 1 agi © s A Y, afe
ERLER ORI G T AN SN
T $TTT & HY €T § 4

M I qAT9T 4§ Hiforar T @
t & qug Ml R ogAMT sl
sgw @ wrx i § aoeRt #/
femaedt 4 & | §© 47T W wT ag
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[+ TrwE=® arza)
oy Y fF Wd F woge enda
frral & g ¥ feemr @ @wy & A
3% & fag A= AT o Har a1
AR e g @
|7 FEt ¥ warew ¥ wigwfa f
HAA At & A 3 & folg o
Halt W FIHTT T qET T AT FAT
&

W gy § & o faae @
=gan g, forw Y ot ofesr o
§ A fag T g7 w7 WAz 7 N
Y | WTEETT, T & I FHEr
¥ rgfafadfad &1 ga @gw & fag
FQ AR | A wND IW R AT
% gt faefl, 919 @ fir STFT AT
T T gAT |9 ag I LA F A
T, @Y 99 A FEE 3 F g w7
T | ¥F GATA F AFL I Y A
3} gt feqm mar | T@ AT Y W A5
T gl g ¥ ¥ eI
M| T 9Eg WAAYT qEEn
¥ zg w wwor f&r o Ake
FAAT gaeqt § g9 A F oF-ad
qa foeT 9T 92z ¥ AST AT 9F
fag, dfea gg are & oY as #1
FHATEY 7 g€ ¥ 1 79 ¥ H=ST A
g Tg &1 AR 7 Al faq gwar
g fF fag atg 3 A AR
TARIAE I faamT 9% g & 9%
welt AT AT fasr Faw Aoy AT
I F 1 TF ITH AEF FT AR A
FATA & AT AT J@T § AR
@ avw wHAfE @1 wadfy @
fagda & &1 Ffaw w® ST @0

YT 59 20 § qurorare wqrfoe
A FT AT FWGW § | 4 547 FW
FAMATE %1 MT 737, & @l faay
fasfy Sqvrud § § 97 @A
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IR | T T T X\ e ! I}
I =T fol SEveEt ¥ wm
Y E q@aw 9 F qofa #
feeam % a0 O g2 Wi T @wTS-
T H/Y A, qF § KAy UeEa A
faegar maw @ s ok faegw

AR QA )

FUTT #1 AR A S AN aga
faad &1 ot § 1 GedE A FAwW 16
HEd g w3 §, oy aesfe
# foemr 7 v gz T8 €, 28 Bl
FHAry @ &, o wreE F A
feeam & wa & e @@ qTE Tl
T TH & A 56 By wAfeat
F1 T gF W F G § | TER
QETIATE "I F77d F1 X HAT &,
Ffew ag wogd F afasrd F1 Sty
A AT

ux qar fagw t §, faq ¥ g
FAATQ F AF T o AT FY TF
W F feas  efmErid s v
Neqred faaar & 1 ag faga ag & 5
TR frat YT F fedy wage, FAard
a1 mrfeae Y asearg o fFar s
T Fraw E, A IF@ FT WY 7g Foren-
T & fs ag 99 FHAQ qx fageor
@ M 38 F qAdfer A foear A¥
¥ OF | ug feafa & & 78 gawan fw
&9 T AW FY T X AT Agd F—
qATAATE A FAda #7 s a1 wfe-
AAFATE W THGT F AT |

st §d (F)
L il

. HgHTT FY

ot Tragaw qaw ;& A7 W@
¥ A3 8w f§ 1@ Qar wew
sy forg § wwgd &1 AT dreT
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o, St A wgmE wd & g
T w3, afer WA B dwA & g
w1 R ST | 99 an wgaE
T Tt § 9 a% aEmE W v
EEET A AT E 1 9E oW
Tgré s fasar § AR @ w3 &y
wgmE q@dr g )

gt F qTE FT gEEew §, fAAv
wT@E F a9 #7 sgaedr g, ¥fw
FTE IARIT F, a0 qET F, AF
st H, e 1 sgmen ®@i @
e A mwm o g g &
qHAT§ 6 I F7 gawq g e
=Fifgw 1

o & foewa F 7 F & grw
- gWTE X T § | X
st dmie AR doiw Fwm oFw § @
WE F FHEAREN § AR W@ AT
e § @y § afer gaorw
& frerr qfewal ¥ 39 AWl X wdw-
-wifew W T St ERowie &
ggamar FE A Faw g g &
g g fe dar wgied W ¥ q@w
& HI A dW #Y a0

xy

wawd war g g &
cﬁmﬁmtlmw@iw
) worgdr F1 ¥ A aF g * A
SR ) e FT agmE H oW 9w @
gy A Adt agrar W@ g ot
a% I F| fre %1 gaT §, ag 8-
Tl amg gt g€ ) & wgw e
ww& R T Ffeat 7 feafy o W

!ivﬂ‘fvm,.m,m‘
fr m%aﬁﬁrfﬁmﬁl

S S g

pis (LS.
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oY forwd foat amt §, 9K W
ar§ FEEEy A7 Iy @ o o, W
T § Fr¢ ST AL T § 1 SR
& fag & qamar wrgan § i oF ar
R ¥ feeet 3w fodw qr,
e @A W wfymfa X
fodr o A%HER ®1 qg g LAY
W TEIT R i
e & g g faer ) gwoare &
forsma & a1 WY w1 Faa)r T
o g

TF T qIOEEH ¥ @A AT
frado a7 1 9 SR B & O
¥ wigerQ, wyaw fag, G
IR A IR WA & A
37 ¥ W fean a, Wifs ag @ T
¥ A o gEar 97 | Ay wEaEE R
feed HAzFXAATY 1 gH A GT AR
¥ fremqa &1, AfeT g7 * g ;Y
et 1 ‘

] Wghﬁwm«'m
fear s

Shri Basappa (Tiptur): Mr. Chair-
man, when we are considering the
railway budget, it is worthwhile that
we compare the vast Indian railway

‘system with other railway systems in
‘the world. ‘We have built a net-work

of railways for which we can ¢

ly be :proud. The hon. Minister uld

the other ‘day that when we go to

riegotiata any.loan agreement for Uie
ays, our oreditworthiness is suéh

‘-'that it 'wayld be dens in no time. It

'meuu,thaf our. lyl ﬁnvo . rqnp-

'htion n’{he worl
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Our late Prime Minister, Shastriji
was good enough to send some dele-
gations to African countries on good-
will missions and After visiting Africa
I had on my own an opportunity to
visit some parts of Europe, America
and Japan. ] saw some of their rail-
ways but I had no time to study them.
But from my little experience, I can
say that our railways have a reputa-
tion in the world. In Africa the
railways are not so well equipped. In
some places there are underground
systems of railways in Europe and in
other places. In Japan they have
achieved a speed of nearly 120 miles
per hour; we know of the kyoto line
in Japan where the speed is 120 miles
per hour. Because of the vastness of
our country, we have to build a vast
system. We can improve no doubt.
There is a lot of goodwill in the world
for our Indian railways. Our hon.
Minister of Railways, Shri S. K.
Patil,—I heard everywhere in America
—has left a very great impression
there, and at one time they were ask-
ing me whether he would head the
Government here, and when they came
to know that Shrimati Indira Gandhi
was chosen as Prime Minister, they
were asking for my reaction, and 1
told them that she has a great reputa-
tion and she is well known and popular
throughout the length and breadth of
India and that she would also see that
all parts of India are united to meet
any challenge in the world.

15 hrs.

I would say that this reputation
must be enhanced, increased, and 1
think our Railway Minlster will do a
lot in bringing about greater under-
.standing through the railways and

ugh other constructive methods. 1
vould invite him to meet the Indian
communlt also when he goes out of

wi‘;en I was in America, the
people were asking me, and they told
“me that while the Rd!wty Minister
was in America he did not imeet the
Indian eommunity there. I told them
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that he was only interested in the rail-
way affairs and that he was not the
External Affairg Minister. But still
they wanted him to meet them. So, I
convey this to our Minister of Railways
in this context.

There is also a lot of false propa-
ganda going on in those countrics,
about India, especially by Pakistan. I
do not wish to say much on this, when
the talks are going on between the
Ministers of India and Pakistan at
Pakistan.  But still, this has to be
counteracted and I think our Railway
Minister will also make note of this
and see that the reputation of India,
the heritage of India and the culture
of India, which is very well known,
is emphasised and brought to the atten-
tion of the people, wherever he goes.
We want that some of our MPs who go
out shoulq contact some of the pro-
per authorities there. Ot course, our
Indian Missions must not take this
amiss, because, here, at the moment,
we are concerned with the goodwill
for our Indian railways and the loan
agreement that we are going to con-
clude. I do not wish to say much on
that aspect. But, speaking as I do on
the railway budget, the able people
who are handling this subject should
put the railways on proper rails, and
I am sure that our able friends, Dr.
Ram Subhag Singh and his able
deputy, Shri Sham Nath, not to speak
of the Minister of Railways himself,
will take care to see that thig reputa-
tion is enhanced to meet not only the
defence side but also the development
aspect.

Going through the Railway Mini-
ster’s speech, I find that he has given
a fine record of the events that have
taken place. He has been able to re-
shape the Plan in the context of the
difficulties that we are in, and I have
no doubt that during his time, our
railways will increase the capacity and
efficiency. Already, our targets mve
been surpassed ‘and more than six per
cent has already been reached. There
is improvement in the speed of the
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trains, in gignalling, and also there is
self-sufficiency in the railway equip-
ment. All these speak very well
The way in which the railways have
played their role in the emergency
and also in respect of the foodgrains
to be moved from one part of the
country to the other, must be said to
the credit of the Indian railways.
When I say all this, it must not be
understood that I am just over-simpli-
fying the whole thing, and that I am
very much over-complacent about
these things.

Now, the freight increase has been
touched upon by many Members and
has been explained properly, and
therefore, I do not want to speak
more on that. Our Railway Minister,
was also for sometime the Minister in
charge of transport, So, I hope he
will see that there is a co-ordinated
policy in regard to road-rail commu-
nication and that there is a good-
neighbourly policy in respect of both
roaq and rail; he must see that such
a policy is built up in this country, so
that the transport system may go on
very well.

There is still the problem of over-
crowding which has to be solved, and
the people ameliorateq from this diffi-
culty. There are so many amenities
which are wanting in respect of the
railway passengers. So far as catering
is concerned, the working group of the
National Nutrition Council has stated
that the health of the people who tra-
vel in the trains is not very good be-
cause of the catering inefficiency. The
Minister has also said that there is a
lot of pilferage and that nearly Rs. 5
crores are lost due to pilferage; it is
also said that eight million people are
travelling without tickets. These are
some of the points which, I submit,
should be attended to. (Interruption).
T request the hon. Ministers to attend
a little to all what I sam saying,

Cominy to the question of expediting
certain 1ailway lines in the South,
which have to be taken up in my part
of the country, I may point out that
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the Hassan-Mangalore railway line has
to be completed; the Bangalore-Salem
railway line has to be opened. There
is the need for broad-gauging the
Hassan-Mangalore railway system.
Yesterday, my frienq Shri Hanuman-
thaiya and also our friends from
Kerala were speaking and they were
pointing out that the railway system,
the grouping, has to be reorganised
properly. There must be a scientifie
way of doing it. Particularly in the
South, there are so many transhipment
points, and even with regard to the
transhipment of foodgrains from the
broad gauge to the metre gauge and
from the metre gauge to the broad
gauge, it is such a mess. Therefore,
I request the hon. Minister to give his
early attention to the smooth running
of the system through broad gauge.
I invite his attention particularly to
the line from Guntakal to Bangalore
and from Hospet to Huhli and Karwar,
where broad gauge lines have to be
constructed in order to see that our
iron ore is exported in larger quanti-
ties. Again, the need for the laying
of the Kottur-Harihar line has to be
emphasised. I have emphasised this
many a time and also the line from
Chitaldrug to Rayadrug and the Satya-
mangalam-Mysore railway line. Last
time, my hon. friend Shri Shankaraiya
spoke enough of it, und Shri Gopala-
swami Ayyangar, the then Railway
Minister, had assured the House that
this line will be taken up, namely,
the Saty 1 Chamaraj

line.

About accidents, ¥ might point out
that I referred even last time to many
of the derailments thet take place in
a particular place between Bangalore
ang Arsikere. Still, cven on the 4th
or 5th of last month, 1 must bring to
the notice of the hon. Minister that
there was a derailment there; I was
on the spot and I met the Divisional
Superintendent and asked him about
it. They gave the reason as human
failure, It is not human failure; in
this case it is the rallway equipment
faflure. 45 years back, they had laid
the sleepers on that line there. And
I have been crying hoarse for the last
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12 years that these sleepers have to
be changed and the track has to be
strengthened. But nothing has been
done. Derailments sti'l take place.

I must also bring to the attention of
the hon. Minister the need for an over-
bridge in Tiptur. The hon. Minister
promised me last time that after all
this could be done. But sometimes,
the Central Government says that it
is for the State Government, and the
State Government savs that it is for
the Centre to do it. So, in all this
confusion, the things are held up.

Mr. Chairman:
will now wind up.

The hon. Member

Shri Basappa: I come to my last
point, and that is about the new zone,
the South-Central Zone. I welcome
it. Of course, the Minister has assured
me that it has been dune only on the
grounds of operational efficiency and
that no other influence has been
brought to bear on it. The new zone
has been formed with its headquarters
at Secunderabad. But I request the
hon, Minister to see—he must take
care to see—that the seniority and the
service conditions of tne people who
are transferred from one zone to an-
other zone are not affected severely.

One last word abovt the Railway
Service Commussion. I have seen that
a Railway Service Commission has
already been set up recently at Bihar.
But Mysore, with a population of more
than two crores has not yet been given
a Railway Service Commission. 1
want the hon. Minister t6 analyse and
see. how many people from the Mysore
region have been appointed to these
Service Commissions. I request that
a scparate Railway Service Commis-
sion should be set up in Mysore. It
that is not possible, I request some
members from the Mysore region
should be appointeq to the existing

Railway Service Commission in the

seuthern zone.
Thank you. |
Mr. Chalrman: Shri Mengl.
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Shri C. K, Bhattacharyya (Raiganj):
I have some submissions to make on
the railway budget.

Mr. Chairman: 1 am sorry, he will
have to wait.

Shri C. K. Bhattacharyya: Not one.
Member from West Bengal from this.
side has spoken so far. We have some
problems.

Mr, Chairman: He will
chance; there are
hours.

get his
still some more

Shri C. K. Bhattacharyya:
last two days, I am waiting.

For the

M. Chairman: I have called Shri
Meng:.

Shri C. K. Bhattacharyya: Today,
our Whip told me that my name is on
the list for the last two days.

Mr. Chairman: Order,
have ralled Shri Meogi.

order. I

st TweRw &N (W qEr
FAR) - gwfe agea, W faem
wifadie &, @ # ot @) v A
g | foN 3o adt ¥ I fawrr wY
g ¥ qwfedt ®1 egfwed faslt
¥, 7o st fodr § godt ot &
e g, AfeT AR ga) WK A
& fradl ¥ o, W % qieRs
fagr 29 ant ¥ @ waTE_ w7 A
oft @ wR g &
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¥ W) & gaEdr g fF dww A
gl qX WY Ay WEY agd O 9@
¥ o3 | IR KR T &
R fed NIy & &
mafed gu ) | R IH
&8 IR A & | g A wIOEI
& agfaad 7t &\ oy A agar
fr agi & S0 w1 UgT W F fog §®
W@ fom #1 W favd &1 wEEe
wEw feur oo fomy @@t @A o=
AN AT § TE §9 TET e, IR
T T w § qgart o),
agt S A3 I w@ § A
@ g A W A § o
Tl X qimE ST | SfE g A
qar & #@Y T A 7 fomwr W
AR WAA T Tifew g Fget § § Wi
for # a7 g =10 ww gww Tz AT
WIS AT AT OFT AT § A AT q<eRT
X WA a1 AAE FFEAIRTTAETS
& o o § A% 7 o g9 A
T g afew IR0 @ NMSE § agt
IAST TEL AT | AT /Y A
g fF ™ aga & gEssin
S pie B e

g Foww ¥ w9 I9
AT FATEAT § | Y FHIT TS
T gy g, aET e T L L.

Q% AAA\T §IE . FEHE FT
Lac

ot Muww & ;o FEEE F
HIAAT TGT T & | TG gAY 9T ATE
oW A g, FAR § @ Gy
WY AT § AR TAERE FTF IS
forg w7 o & 1 e F,
qrET § St e m@m&
S R gt el ¥ e
i /9 e W fagre & wrar
"Qltrsah T § ag g & AR A
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g freileT & T & | BN ww
A wrae fReT A7 5.3 W wfT
@ W e & fem o g
aw AW @ U & w0 @l
o i wRzm ¥ g
Tt wgT T g {1 I fe
feifae ot feld w® @ aw@ A
T fAear @ oAy seRr g
9T W A g I, W] ¥ qwdaw
& st | & aF fawarw & g wmm
T § g W W @
™ N R e s ¥R
AR WG F @ wmag § ag
T FT R § |

Tl @ TwE Y § ) qgre o
STHER 9T 9N wRwW arEy § )
wafmat & fag W I7FY TF Y T
SITAT ATAT F ATARATAT SN & 1 gHIR
Tl #, werst ¥ e owmh ff agA
g & | w9 Ew W T
I qg W W WET @Y S
wafag s< o gafem gy ar & wdan
wnfrmtamsﬁwrwz:

.- — U S

o & qg'r?rm‘tﬁﬁwﬁwr
a7 frf T § A AU oW wer
fearog, o WX FWER, ® G
«AT AT | WG a® F a7 gH
FZAT qF WA A faenr § 0w
a1 ¥ ug W faelt § 9wy gd oW
AT A Y W TF WEd A
W9 9T § | 99 wew T F anghn
ot @& & Nfx S 7 § 1 N W
& MY el § SHY IW WA 29 1 A
grifes & 7€ 1 & o gEm @
aTgat § W1 WL 9 93 g S
qafea g1 & % srdar w37 ox
W & A wfer W Qg o
ag qater Tl § fe o G vew i
o go 43 fosd wd o1 il
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[s s e it
FOFTNAT TRAG & q1F, Fro a
% qTq AR EFAIE ¥ qA arey A g
mfat &, ottt e § 3%
g f 9, % e @ fad s ?
it ag ¥ feedt ¥ ge mfsar garm-
TR fog 99 § 97 Faw 39 fesd
T & o1 T T aF N A g Ay
Wil ®Y aga wyfead @ awdt 1 9
fesgi ®7 AT WA IW ISR
¥ oAt I &, SEF @9 am
AT GEAT § | A IF AT TG G FQ@
§ qaar ag v T ¢ fF feedr
7 GEEE ¥ W A qIR A FHAT
& s Y e T ¥ oA § A
wguT ¥ A A W ¥ qar g

q# THHT 9 B F qie F
w7 TS TR 1 WA F fg A
qaaT /A W e e frar qr
T 9g W @ g ) afsw § wgar
arean § fr @ ®e W I W
agt &, ot ¥ s ¥ fag A
e wear Ak &, agt o At F faq
a7 ST I g TG, H Awil7
T FE FTET AH § | AT IF /A
T ¢ mgfead 7 &F a1 ag Rvw 7
TR I aTATE ! R Agh AR
TR ? wmawy ifed fr 9% wiaane
TR T AE N 79 e ¥ gt
9 B AT ®F MO F9E, T
TR g, AT W BT I i
*1 770 T qI0F 9 qERT ey ax
9 g WET W Wer 451 gy
T A W a9, WO 5D &
ferg ST g A faw wF 1 W A%
7 7€ B qw av Wt agt g
wgi ! e ¥ gd dar g fF
a7 ¥ v WX BT ¥ qge ot
gy T | e 9 ¥ s W
gt 2w ¥ w=< (7o v T ar
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IET WY {TIW & AT | W=
STTTA g ST A TR WY T HAw
T TTATH FIAT T TG T aG LA
T Er - Srey AT frg st F fag
&k §, gzt ot O gY T,
G TFGT WY QT G QAT | I TF
WA AT T4 AT &, IAHY AT FA
¥ grary §ar i frd WY § A7 @F
$9 7f g, g7 qw qAnteC T
AT AR W wew 3 A § A
qvEraF aifaq adt w0

o & 37 a9 gy FA @ g
¥ oF weara et a1 fow § 8% ag
i &7 o f NY o 7 9T A
TIAT ¥ AW A IF F A A AT
Tz ¥ formfy 9F 9% & StvAr Sy |
I Her o W A0F T ggraafT feamd
M X Ay IF wErT A qrfow A
foar a1 | Afe wF a1 90 &
%5 oI foew ¥ gamg W fawwr ¥
qre w1 T & faa a1 ooy ag § f
¥ FY A T ¥ Avar Ag iz agre
q e 7 & s 7 IX foay ¥
STt e AT ag aRr A oo
 gfee & ug wrawT § 1 g9 WY
# & wgar wgan g froeg a7 @7 &
FART F@TE TR, §O F SART A
T A} 9 TR AT § e ww
T T TXAT 97 A A FoArE 7
& i ag i Temifasd ifoed
T 1 I9 W F sl wrEr
T E Iw A mET g afE
¥ FTRAR Tow A afet A ae-
ot § | IEAT oAy 33 W@ @
T R AT, fuAm Tie ge
wed ot &1 T | T waw o< At
& o wer guE § ) 9w W
W WY dowE ST & @ &
wger g e ot gt gt e
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FA AL T § | T T BT qGT T8
AT I T A § 1 IS ag W
tar g ot ¥ f ogrd g @ww
A AT e T §, 9w ¥
FAY AT A WRr AN,
T a7 ' }fY ) g =t
AR gER A fareg § g
10 3T 12 FAT To FT ST a7 HIA
gy A g s wEw ¥ aw
I& WA T fae W @w 1,
FAfFT agr WA FOH AT JEE
t afes & a1 agm 5 el #Y §
wifs 39 @ & 7€ ar qfemt
§ Tl ¥ A 9T QWA &, IT W
AT I T TE@ § | WO AT By
T 10 AT 12 FOT TG I JATA
R A ag 9T I A A AAIR
JTIT T F IT T @IS AT FAT
arfgy #oifs ag T war & W

WHAEAFAF AT T
AT ¥ W F @I ¥ g JIAYT
Qs TaTE &1 WL AT BT W BT AT
G 4 frd 37 7 @ gv@ § v gq
Y TAT @Y 2, 99 Iq F 9 a1
F1E T 7 w1zq fAerd, Afvw a7
T weE e a8 ge, Tadr arss
T griy ey fr ag foq =1 gy
T FTIF § 1 A9 F a1a 39 A Feayd
W &\ AT IAFT FATT | I ¥ AW
¥ UF qE TT THATT HTAT, T
o 5 gawa o &7 JgId A
& W gAw IT TAF Fr A6 qEHA
& 1 1T Ay Y X9 WrgT qAr Aigy
foq 1 g0 ¥ g & wa@r forar §
A I§ T AT FT LA 12 FAE AT
FF wrr Afer WA ww ¥ ggrE
Y Fe q& foar ay 99 9 12 FQAT
¥ wff wamEr T @€ wrgar 1w
WA FhA e A TN
o9 I FY TE wd A, A
Wi o et o wA § )
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¥ g gl ¥ gw fywt ®
A T g # § AT FEER
& qa feed & faeger aoy adi @Y
oY & | W 7Yy w0 § f5 7w gw
[WE AT A TTF | AT F e
€ N g Adt wer wrfey fr ag
T #Y gfee & Fwe) g 0 A
g  fr W3 wet o ifew gwaw
Fr g @Y i e AYE A wraE
E FTAE § D I A AT B
T F7 GIT AT § | WK qG 9H
F A & Sy @ S e AgY § v
T AT BT FT SART GITW T & |
w far & gt Fear & oy A qH
ST F G qg W FE fF 5w
grEg ¥ AT A I qOAT AT
F a1 9g HIAT AT T JIATET |
T ATAY FT AFT GH AW F1 &
qgrr frrEd fr wifee gr AW E
ST AT FATFE | ART agt T [ACFRR
FANTATRIAIFT Ty
#Z1 {5 ag gty AT, YA H
q3 U & 9q A gAry Ay Wk whR
¢ 3 A 746 ) & gagar g fr
AR | I8 Tarh frar e

gfad @ o g7 wd  FEA
% ag 73 ¥ fw agr qaw g 5 @
¥ Y AAT AT FAET § IT FT R
frqr o | oY FB WA aeed At
THYaT Ared Fg @ ¥ & 99 & wgAq
§ fr Fard @ Ty & Tedt 79 F AW
Fyfrer Y S AR, AT W qRfeT
Darar e ¥ Y anfz 3T fraa
o st o T feegeam  fad QY
RS T A, WA AR AL )
AT T A AW AR qR wR
sqreaT & Afe Srafoow W g
3T T QI AT AG T Fw ¥ oy
wvros Wi 7, gk fad it S
L
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‘Dr. L. M. Singhvi  (Jodhpur);
Chairman, Sir, it is customary for t.he
debate on the Railway Budget to be
overcast with constituency claims or
congratulatory approval of the doings
of the Railway .Administration. But,
like another hon. Mcmber, [ do not
want to sound a discordant note. I
would like to preface my submissions
by paying a tribute to the railwaymen,
officers and the men, who did a heroic
job of their work particularly during
the Indo-Pakistan conflict. I had
occasion to witness this in different
parts of the country, particularly in
Rajasthan, where the contribution
they made, the dedication with which
they met the emergency, the efficiency
with which they functioned is truly an
example which should be remembered
and enshrined in our hearts with
gratitude.

Railway

I am sure that the Railways will
keep these ideals of high performance
before it even in normal times, even
in timeg of peace, because in a coun-
try like ours we have to operate
almost at all times on a war footing,
in a country like ours transport
including railway transport is the
kingpin of the entire process of deve-
lopment. ‘It has been rightly observ-
ed, recently, in a.report submitted
by a stcering group on traffic in
towng to the U.K. Minister of Trans-
port, that when it is a question of
the stimulation of under-developed
countries transport is one of the two
great nation-building influences edu-
cation being the other, which are
basic to everything else.

In India, Sir, this is particularly
true, for transport would help us to
achieve a better rate of economic
growth as also a deeper and more
genuine emotional integration in the
country. 1 often recall the observa-
tion made by Sir Winston Churchill
when he said that the victorious
general in his shining armour is often

» remembered in moments of victory
‘wgnd triumph,. not . equally. often is
-remembered . the columns of logistic
mpport “provided by the " transport

svstems in the country . which make .

that victory possible. This has been
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proved beyond doubt and proved
compellingly to the country that
transport ' has an important and
pivotal role to play, and I hope that
thig Parliament will take its respon-
sibilities, particularly in the matter
of transport, more seriously than it
has tended to take in the past. I say
this particularly because constituency
claims or questions are not the only
questions to be raised on the floor of
this House during this debate. There
are more important matters concern-
ing railways and transport coordina-
tion which must engage our very earn-
est attention.

It is my purpose, Sir, particularly,
to draw the attention of this House
to the need for a national transport
policy for which the country has
been groping for the last 18 years
'since our independence. I am quite
sure that the Railway Minister would
agree, an objective observer of
events and institutions that he s,
that a national transport policy has
yet to emerge and this will not
emerge as long as the problems of
transport in different sectors of
transport are not considered as one
group of problems. Ag a matter of
fact, 1 strongly feel that perhaps the
time hag come when all ministries
connected with the work of transport,
including the Transport Ministry,
must be grouped together and placed
under the charge of one Minister.
This has been done, and I think
rightly, in respect of the Food and
Agriculture portfolio with which
rightly has been added the portfolio
of Community Development and Co-
operation and other related matters.

Mr. Chairman: Will that in any
way lessen the competition between
the railways and road transport?

Dr. L. M. Singhvi: As a matter of
fact, competition between road ' and
railways can be creative only when
,competition is on equal terms Since
thig cannot happen ordinarily in our
country, it is necessaty to provide a
(measure . of 1-egulam?ni & fmeanyre of
co-ordination between road ang rail
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transport.. That co-ordination cannot
be brought about unless gll transport
Ministries, that is Ministrieg connect-
ed with all matters related to trans-
port in the country particularly the
Ministry of Transport, the Minisiry
of Railways and the Ministry of Civil
Aviation are brought together under
the charge of one Minister.

I would also like particulariy to
make reference to the recent report
of the Committee on Transport Policy
and Co-ordination. This is a report
which I think has very considerable
and far-reaching importance for the
country. Though the report wag sub-
mitied in January 1966 and has been
placed on the Table of the House, we
do not know as to what progress has
been made so far in the consideration
of this report and in the implemen-

tation of its recommendations. It is
quite customary in our country to
have committees appointed and to

pigconhole their recommendations. It
has happened in countles: cases and,
therefore, I am apprchensive that
once again the old trick would per-
haps repeat itself in r-spect of the
recommendations of this Committee
on Transport Policy and Co-ordination
which had on its own showing a very
chequered and a very difficult career
of nearly seven years.

I would like particularly to refer
to some of the recommendations of
the Committee and also to a memo-
randum submitted to the Committee
by an expert from the United King-
dom_ Mr. Bonavia. In respect of the
recommendations of this Committee 1
would like particularly to draw atten-
‘tion to the fact that the Committee
“had emphasized that a national
transport policy must seek to build a
transport structure of the right size
and pattern, consistent with the
scheme of  economic development
envisaged in the Plans and capable
of meeting the Qemandp of the future.
_The Committes has mnot in _this res-

. pect—T shall come | to it ina minute—
far enough ln its recam-
nﬁda:frm bt 1‘!3;‘" fatfonal
and ndministnﬁve changes. 1 would
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like the Government to go farther
than this Committee, because the
recommendations of this Committee
do not go far enough. I would like
particularly to refer to the recom-
mendation made by the Committee at
page 188, where it has stated:

“The approach of integration
can be extended with advantage
in three principal directions.
Firstiy, wherever possible, joint
rail-road transport for passengers
and goods should be facilitated
through arrangements arrived at
mutually between the Indian
Railways and State Road Trans-
port Corporations as well as Cor~
porations which the Central Gov-
ernment might set up for operat-
ing on specified inter-State
routes. Secondly, efforts should
be made to develop the operations
of the Central and State Corpo-
rations, with the participation of
the Indian Railways, on a scale
sufficient to give them a signifi-
cant share of the traffic. Thirdly,
wherever at present public trans-
port enterprises are organised as
departmental undertakings, they
should become corporations or
companies so that they can ope-
rate on wholly commercial lines.”

Then I should like to refer to other
recommendations made by this Com-
mittee. One is in respect of the
problem of suburban railway trans-
port on which it says:

“The problem of suburban rail-
way transport has to be dealt
with in any long-term solution as
part of the problem of metro-
politan transport, involving a co-
ordinated approach to rail and
roaq transport, development of
‘roads and urban and regional
development around major cities
such as Ca]cutta Bombay, Madras
and Delhi”

,The other recgmmiendatien relates to
"the “mainténariée of proper data. 1
Cregrét'to lkny “fhat in the memobrsn-
dum of Mr. Bonavia references are®
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made to his efforts gt finding out
certain information, certain data, and
-in each case he was confronted with
the flat answer that nosuch data was
available with the railways. I could
understand this with regard to some
jesser organisation in the Government
if such data were not available but
this is not easy to condone in the case
of the railways because we have
always placed the railways on a
certain pedestal in these matters.

Mr. Chairman: Is the hon. Member
taking the full time of his group?

Dr. L. M. Singhvi; Yes, Sir. I am
taking all the time. 34 minutes are
allotted to my group.

1 would like to make a reference
to this recommendation which says:

“The Indian Railways are well
placed for extending to their ope-
rations modern economic account-
ing and statistical concepts such
as are coming increasingly into
use in large-scale enterprise for
.measuring efficiency, improving
reporting systems, reducing capi-
tal and operational costs, securing
more scientific programming and
scheduling of projects and creat-
ing a greater sense of personal
incentive and achievement. This
awould help to bring the account-
ing and statistical systems more
into line with one another.

1 have already dealt with the expe-
rience, the unfortunate experience, of
‘Mr. Bonavia in trying to find out
.certain essential data in respect of the
working of the railways and which
data the railways was not in a posi-
dion to supply.

Now I want to emphasize the fact
‘that the railways have occupied a
pre-eminent place as a benevolent
monopoly in this country and they
are expected to fulfl] certain public
-service operations. The question that
we must consider is whdther the
sallways, as they are organised at
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present, are able to perform those
public service obligations. To bring
about that commercial efficiency in
their working, my submission is that
unless the railways are converted
into a corporation, unless all these
departments are placed under the
charge of a single Minister to deal
with transport ag a co-ordinated
matter, unless an Indian Transport
Commission is set up to take care of
these various sectors of transport we
would never make co-ordinated prog-
ress in the field of transport. I would
like the hon. Railway Minister, not
only as a Minister in charge of the
railways but also as a senior Cabinet
Minister in the Government of India,
as one who is credited with the
capacity to formulate and take impor-
tant decisions, to answer these very
vital questions which have been raised
by this Committee and I would like
him to reflect on these recommenda-
tions and their validity and their
merit.

I would now like to draw the
attention of the House to the fact that
zones have been constituted in our
country in a somewhat haphazard
manner. I do not know whether a
zone was constituted be.ause the
Chief Ministers of that particular
State had a particular pull with the
hon. Railway Minister or the Govern-
ment of India or it is in consonance
with any specific, clear and consistent
criteria in this respect. I would like
the hon. Minister to tell us if there
are any specific criteria, if there are
any specific objectives towards which
the Government is working in the
matter of re-zoning anq whether he
is going to give up the assurance
which he had uttered when he wag in
Jaipur in respect of constituting the
Rajasthan Railway Zone. This is a
matter which has been engaging the
attention of the hon. Railway Minister
for a long time but it has been post-
poned because Rajasthan’s voice {8
not heard in the higher counsels of
this country. It has been shelved
because the people in Rajasthan are
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not inclined to resort to methods
which secure attention at the hands
©of the Government. I would like to
know whether once again whether
the hon. Railway Minister is going to
describe the assurance he gave when
he wag visiting Jaipur as merely a
good-natured reply of a visiting guest
or as an assurance which was given in
all seriousness. If he intends to imple-
ment that promise, I would like to
know whether he has any time limit
before him, what his conception of
this new zone would be and how and
by when he wisheg to implement it.

I would also like to know whether
the Government is formulating any
plang for broad-gauging the metre
gauge railways. I know that it is an
expensive proposition and it may be
that the Government is not always in
a position to spare resources for
undertaking any large and massive
programme of broad-gauging, but
either the Government must give
very special and added attention to
the problems of those who have to
use metre gauge railways or they
must announce a plan, a massive plan
if need be, to broad-gauge th- rail-
ways in the country as a whole.

I woulq also like to draw the
attention of the Railway Minister and
this House to a very important prob-
lem—a problem which is assuming
gigantic proportions with the onset of
scarcity conditions and extreme
drought conditions. The railways have
been undertaking responsibility in the
matter of making water available in
these drought-affecled areas and I
would like that a massive programme
is formulated now, when there is still
time to formulate such a programme,
for the coming summer when several
parts of India, particularly Rajasthan,
would be faced with one of the acutest
and direct water shortages in their
whole history. At that time we come
up against the difficulty ot inadequate
tanks, we come up against the diffi-
-culty that there is not sufficient capa-
city, there are not sufficient wagons
and engines. 1 would like therefore
‘that the Railway Minister is able to

PHALGUNA 12, 1887 (SAKA)

Budget 3674
(Gen. Dis.)
announce this now and to begin a
programme of undertaking to supply
water particularly in the worst
months of the coming summer,

In respect of new lines a great deal
has been said. I would like to rein-
force the comments made by my hon.
friend, Shri Mengi in respect of the
inattention from which his State, the
State of Jammu and Kashmir, has
suffered. It is not a mere constitu-
ency question; it is a question which
is of national importance. In 18 years
of our independence, in spite of our
having poured in millions and millions
of rupee for the safety and security
of the State of Jammu and Kashmir,
it i a great pity and it is quite
inexcusable that the Government has
not been able to create an efficient
all-weather transport system. I am
not concerned whether it is to be a
railroad or a road; but neither of them
is in evidence during the several diffi-
cult months in a year and I would
like the hon. Railway Minister to say
something in respect of this.

Another demand for a railway line
on strategic considerations is the
demanq for a railway connection to
Jaisalmer which was embattled dur-
ing the recent emergency and in the
neighbourhood of which we had lost
to Pakistani occupation thousands of
square miles of our area. I hope that
this important link which has also its
economic aspects in respect of the
availability of oil and gas in that
region will be completed before long.

There are other new line surveys
which have been long shelved in the
rallway’s offices for years and years
but are not being undertaken either
on the ground that there is not
enough finance or on the ground that
they do not enjoy the patronage and
sponsorship of the concerned State
Governments.

1 would also like the hon. Minister
to tel] us about the electrification
programme which the railways plan
to undertake. Electrification in some
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regions of the country has proceeded
extremely slowly and unsatisfactori-
ly. 1 hope that g somewhat larger
programme of electrification will be
undertaken.

Railway

Similarly, the need for acceleration
of trains cannot be over emphasized.
The point has been made by many
hon. colleagues and would bear
repetition that timings of trains are
not always fixed on the basis of the
advice and suggestions made by men
in public life and very often 1 have
found—in one case at least I know
that this was a fact—excuses are
given which are not wvalid and
correct.

I would also like him to tell wus
about level crossings and what prog-
ress he has made in securing the co-
operation of State Governments in
manning level crossings all over the
country in order to avoid the risk of
accidents.

Another matter of great importance
to the common citizen and in which
the railways have not been able to
show any progress whatever is the
matter of refunds which continue to
be tardy and difficult. This is not
the place to magnify personal expe-
riences, but I do nat know that ordi-
narily railway refunds, or claims for

refunds, take a year or more. The
smallest or the simplest cases take
this much of time; I suppose, the

more complex cases take much longer.
What is worse—I have heard it from
some friends—after this time is over
in the long procrastinated correspon-
dence with the railway offites the
railway turns round and says, “Now,
of course, the claim is barred by
limitation.” This is the most shame-
ful kind of thing for the railway,
administration to do.

As a member of the Railway Con-
vention Committee T must say that
we were very happy to inc’reésev the
allocafion for passenger _am‘ex:dties
and I hope that the railway has plans
to ‘confer passenger amenitlés ‘and
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benefits commensurate with the in-
crease that has been given 1o the
railway administration by the Con-
vention Committee.

Before I conclude, I consider it
important and incumbent on me to
emphasize various staff problems which
threaten to corrode the efficiency and
the administrative framework of the
railways. I have here a representa-
tion which is sought to be addressed
to the Prime Minister in respect of
compensation for the high cost of
living for railwaymen. It contains a
charter of eight demands. 1 suppose,
the. Railway Minister has received or
is shortly to receive a copy of this
representation. The point of it is that

‘the spiralling prices have made life

difficult and the railway staff is un-
able to support itself or to keep its
body and sou] together unless some-
thing is done for them. I am not
pressing for increasing their emolu-
ments as such; what you have to do
is to confer on them commodity bene-
fits so that these benefits would be
able to offset the disadvantageg of
spiralling prices.

The demands also include the ap-
pointment of a wage board, subsidis-
ed grain shops, compensation by grant
of equal rate of dearness allowance,
compilation of all-India  consumer
price index, grant of bonus to rail-
waymen, arbitration, abolition of
casual labour, planned absorption of
surplus staff of construction projects.
T think that it would be only fair to
say that at least 50 per cent of these
demands are pressingly legitimate. 1
hope that the hon. Minister would
have something to ‘say In respett of
fthig charter 6f demands.

A vVery important matter is in res-
of rallway
employees ‘'who, I think, perform &
very important role. One'ls the cate-
gory of guards which it séems has not

‘recelved a ‘fair’ deal ‘In ‘#pite of

varibus represéntations. I have had
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occasion to address representations
and to write forwarding letters to the
hon. Railway Minister but I am gfraid
that these representations have not
received the close attention which
they deserve. I have here detailed
figures with which I do not wish to
burden the House but I would like to
emphasize that the guards are the
worst treated in respect particularly
of their grades and their running
allowances. A travelling ticket exa-
miner who draws a pay of Rs. 205
per month is entitled to T.A. at
Rs. 4.50 per day, that is, Rs. 120 per
month, excluding the rest days; a
driver who draws a pay of Rs. 205
per month gets a running allowance
of Rs. 4 per day, on an average about
Rs. 120 per month excluding the rest
days; a guard who draws the same
pay, that is, a pay of Rs. 205 and who
performs running duties gets a run-
ning allowance merely of Rs. 2.86
per day, on an average Rs. 86 per
month. He gets even less than the
travelling allowances of the Stationery
staff which defles logic and it sur-
prises me as to how the Railway
Administration could justify this
unequal treatment meted out to this
category of guards. Their channels
of promotion are also greatly confined
ang, limited and their allowances are
meagre. It is undeniable that they
perform services which are extremely
important and which are extremely
central to the efficient functioning of
the Railways.

Similar complaints are sought to be
voiced on behalf of the Station
Masters and the Assistant Station
Masters and, 1 think they ought to
be looked into sympathetically.

The class I officers of the Railways
have grown bitter over the yearts
because they have been given a truely
raw deal—it is the rawes} of.the TaW.
deals. When recently dearness a_llo.?g-
ances were raised for persons getting
less than Rs. 1000, T thought it was
not proper to raisé’tifs mitter hers
gince all employees above Rsb.&lm h:ld
been excluded. Then ¢ame the Yery 19:
terestl:? information th?t mgdg has
been added to the salarles of those
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who are already getting more than
Rs, 2250. This category in between
Rs. 1000 and Rs. 2250—I hope my
figures are correct—has becn excluded
from receiving dearness allowance
benefits without any cause, without
any logic whatever, except the logic
of pressure.- The highly placed offi-
cials js in a position to pressurise the
Government because it is he, after
all, who really runs this Government.
The lower-paid official is able to
pressurise the Government because of
the strength of their numbers. But
this middling officer is unable to
articulate his demand which, I think,
in all fairness, in all logic and con-
science, must be conceded withcut
any delay by the Government. Either
the demand of the higher scholars
should not have been conceded or
once they have been conceded,
once the highly-placed official has
been granted a ‘fairly ample dear-
ness allowance and once the
officers below Rs. 1000 have been
granted the same benefit of dearness
allowance, how can the Railway
Administration possibly and in good
conscience exclude this class of per-
sons drawing above Rs, 1000 and
below. Rs. 3250?

1 would also like the Railway Min-
ister to tell us about the difficulty,
the stagnation, the furstration, that
has arisen because this class of people
are confronted with a relative lack of
prospects of promotions. I hope that
this matter would also receive the
attention that it deserves because an
unsatisfled class of officers would drain
the vitality and the efficiency, from
the , Railway administration.

Sir, these are matters on which 1
would like to have. specific and
pointed apswers and 1 hope that the
hon. Rajlway Minister would be able
to give a roeasure of satisfaction which
we,_ are entitled to expect trom him.

15.53 hrs. o
[MR. DEPUTY-SPEAKER in the Chair]

Shei‘A. T, Sarmii (Chatraphr); M.

Deputy-$pbaker, Sir, I'thank the hon.
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Railway Minister for presenting a
nice budget this year. I call the
budget nice because it is a surplus
budget and it has not increased the
passenger fares and it has made cer-
tain nice proposals for the improve-
ment and development of Railway
administration. But at the same time,
I want to point out certain defects
and draw the attention of the hon.
Minister for the rectification of those
defects.

First of all, I would deal with the
foodstuffs that are served at the rail-
way stations and in the dining cars.

The foods served are very inferior
both in quality and quantity. They
are not palatable at all. Whatever

they sell is not meant for human con-
sumption. There seem to be two
sections for vegetarian and non-vege-
tarian foods. But that is only in
name. They prepare all the meals
together and they are also served
together and there is no distinction
and the vegetarian and non-vegeta-
rian passengers are not being benefit-
ed. So, I draw the special atte-tion
of the hon. Minister to this and
request him to see that a distinction
is made as between vegetarian and
non-vegetarian meals in the dining
cars.

Then, in the dining cars, they
serve curd but really it is not curd
at all. It is just white water in the
name of curd. They have special
pots for that and the quantity served
is just one ounce or two ounces.
Even the dal that is served is iust
one ounce or two ounces. They
never care for the benefit of the
passengers. They always stick to their
measurements. Specially, when the
passengers have to travel long
distances, they suffer like anything.
So, T draw the attention of the hon.
Minister to this effect and I am sure
if proper checking is made, the
matters would improve.

Besides that, at the railway,plat-
forms what we receive is very infe-
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rior in quality, Hygienically, the
foodstuffs are very harmful to the
health of the public. So, proper
checking must be made to see that
proper meals and proper foodstuffs
are supplied to the passengers.

Now, I will turn to my own State
Orissa. No proper attention had been
paid to my State even during the
B.N.R. regime and after the nationali-
sation also, nothing has been done
in my State, Except the improvement
of Bhubaneshwar and Puri, the other
parts have been neglected like any-
thing. Even the big stations like
Balasore, Bhadrak and Kalikot have
been neglected. Even the platforms
have not been raised so that the pas-
sengers can enter into the compart-
ments without any difficu'ty. [ draw
the special attention of the hon. Min-
ister to that.

Sir, my State is lacking in railway
lines from the beginning. There was
only one line from Howrah to Madras
and one line from Howrah to Bombay.
For Orissa, nothing has been done.
Orissa is full of minerals and full of
forest products and they are not
being properly worked out . . .

Mr. Deputy-Speaker: The hon.
Member may continue later. We will

now take up the adjournment motion.
L 3

16 hrs.
MOTION FOR ADJOURNMENT
SITUATION IN Mizo DrsTRICT, ASSAM

Mr. Deputy-Speaker: We have to
allot the time limit also. I think 15
minutes for the mover of the motion
and 10 minutes for other Members
would do.

Shri Prakash Vir Shastri (Bijnore):
20 minutes,

Mr. Deputy-Speaker: All right,

Shri Hem Barua (Gauhati): 18
minutes for others,

Mr. Deputy-Speaker: All right.
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Mr .Deputy-Speaker: Motion moved:

“That the House do now ad-
journ”.

I would request hon. Members to
take between 10 to 15 minutes;
everyone may not take 15 minutes,
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because I want to give as many Mem-
bers a chance to speak as possible.

Shri Ranga (Chittoor): I am glad
that this House has got this oppor-
tunity of discussing this very impor-
tant matter. More than a year ago,
some of us were enabled by the late
Prime Minister to go to Nagaland in
order to study the conditions there
and make a report to Parliament, We
submitted a unanimous report whe e~
in we suggested that special steps
should be taken by Government to
make an appeal and reach the heart
of the people there. From what has
happened till now, it is clear that
Government have not implemented
the advice that we have given. All
that they did was to invite the rebel
leaders to come over here for a talk
and the other good thing that they
did was not to say good-bye to them
but to ask them to come back again.

Even at that time when we were
touring there in Nagaland, some of
the representatives of these Mizo
people came and warned us that
unless Government were good enough
to take timely action in order to
satisfy their demands they might aiso
go the way of the Nagas. We con-
veyed that message and also our fears
in regard to that to the Prime Min-
ister. During this one year, one
would like to know and one would
like to get an account from Govern-
ment about the active and positive
steps that they have taken in order
to reconcile the Mizo people and win
them over for India’s conception of
citizenship.

Let us not forget the fact that in
our country we have two sets of peo-
ple. One set of people are those on
the periphery of our Motherland who
for a very long time have remained
unconnected with our national move-
ment, separate from the general
stream of social reform and social
development that was flowing through
the veins of all our people all over
India, anq living in their own way
and for their own good reasons gain-
ing support from the British people
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for living in their own way too.
Those are the people who are not as
much influenced by our conception of
patriotism as all the rest of us in ihe
country. It is high time for all of us
belonging to all political parties to
give some thought to this phenomenon
that while in the rest of India, in all
these big States, all these hundreds of
millions of people do not even dream
of every making, and even for argu-
ment’s sake, of ever offering a threat
to declare themselves independent,
going out of Indian citizenship as a
whale, how it is that tribe after tribe,
time after time, raises this cry, and
how it is that we get this cry from
these people ang we get this demand
from these people. It is because they
have not been integrated as well as
the other people with our conception
and practice and the achievement as
well as enjoyment of Indian citizen-
ship. Therefore, there is every need
to make a special effort to reach lhese
people in a manner which is entirely
different or which may be entirely
different from that to which we are
accustomed in the rest of India.

To quote this Constitution and to
refer them to the chapter on Funda-
mental Rights makes no meaning to
them. To tell them that it is an
impossible thing and an impractical
thing for them to remain as an inde-
pendent nation all by themselves
with only 43 lakhs of people in Naga-
land, about three to four lakhs people
in the Mizo Hills and a few lakhs in
the other tribal areas, such as Cachar
etc, in Assam, makes no meaning to
them at all. Because they turn round
and say with full confidence in them-
selves that they can make an inde-
pendent existence and life for them-
selves. It is with these people that
we have got to negotiate and deal.
There is every danger, now that they
have declared by this recent revolt
their complete want of confidence in
the professions of this Government,
of the situation getting out of con-
trol—there have heen many profes-
sions made year after year from our
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one Prime Minister to another, and
they have lost their confidence in
these professions.

What shall we do? One way of
dealing with them is to send the
armed forceg which the Home Minis-
ter is trying to do. Whether you call
it the army or the special police, it
does not make much difference. The
other way is what was suggested by
Shri P. V. Shastri—to send one or
two of these Ministers to go and
make a study. The third one has
already been attempted; it has been
attempted by the Assam Government,
trying to integrate these people with
the rest of India, trying to integrate
them into the Assam society through
their administrative methods and also
through their language and so on.
Indeed, the unwise hope expressed
and attempt made by some of the
Assam statesmen to impose the
Assamese language on these people
has created so much trouble in the
past.

Shri Hem Baraa:
wrong.

No, no; that is

Shri Ranga: That is why I say
‘some’; I am not saying ‘all’. T ran-
not say it is completely wrong. But
we cannot forget the fact that there
were those riots a few years ago over
this language problem., Therefore,
there was also that attempt made.

Where lies the solution? It is
impossible for us here and now to
simply prefer any kind of solution.
That is why Government have ap-
pointed the Pataskar Commission.
They say the Commission is going to
make a report very soon. But what
earthly use ig there of getting the
report very soon unlesg there is a
determination on the part of Govern-
ment to implement those recommen-
dations, even go far beyond them,
immediately and without delay, with
the sole purpose of winning the
confidence of these people, making an
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appeal to their very heart, so that
they would be able to establish
rapport with the rest of the country?
Just as we have accepted the
Tashkent agreement without any
details built into it, similarly those
people also might be able to shake
hands with 'us and accept the out-
stretched hand of friendship.

What have they done in regard to
Nagaland? Let that be a warning to
our Government. Let them not give
frcedom to the military people and
the special police to go and deal with
them in the usual way in which
people who revolt against authority
are dealt with. Because there is
always the danger of a repetition of
what the Nagas themselveg are
demanding—an independent judicial
commission to go into the misleads,
so-called misdeeds, alleged misdeeds,
possible misdeeds of the military and
their activities,

Therefore, there is that danger. Let
us not risk that. Let us take caution
from our miserable experience in
Nagaland. Let us not also think that
just because they are only 33 lakhs
we can suppress their revoit. We
have not been able to do it in Naga-
land. No civilised nation can do it.
We are a civilised nation. Therefore,
we do not believe in genocide. What-
ever might happen, we would not
practise it. We cannot very well let
loose our army in order to suppress
and destroy these 3§ lakh people and
then simply say ‘there is peace’.
Burma has not been able to do it
with her own Chins. The Pakistanis
have not been able to do it with the
Pakhtoons. Nor can we do it, nor
would we do it—because we are too
civiliseld for that. We cannot also
allow these people to become com-
pletely independent and establish
themselves as another nation apart
from us.

But let us take some lessons from
the ©practice of the UN. Even
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Zanzibar, a small island with only a
very small population, had declared
itself independent. The UN accepted
it as one of the independent mem-
bers, equal in power and in constitu-
tion with India a great nation of
450 million people. Similarly, within
our own nation, let us make haste in
order to offer to these people equal
citizenship in an organised manner
along with Andhra, Bengal, Punjab,
Madhya Pradesh and so on. They
may be only 3% lakhs, it does not
matter. But let us make an experi-
ment, let us take courage in both
hands and invite these people.

You might ask; would it stop there?
Would not the other tribal people in
Assam also take the cue and demand
similar status, state autonomy or pro-
vincial autonomy? Certainly. Sup-
pose they do, if they care to do so,
we should not hesitate. If Manipur
could become an independent unit,
it Goa could become an independent
unit, why on earth should we shirk
and hesitate i accepting the demand,
legitimate as they think it is—and
certainly not illegitimate within free
India’s concept and citizenship? Let
us accept that demand, help them,
invite them into equal citizenship in
this comity not of independent nativns
but of autonomous States enjoying
autonomous powers within the federal
Constitution of India.

Shri A. P. Sharma (Buxar):
we not conceded Nagaland?

Have

Shri Ranga: 1 am coming to it. Let
us not do these things when it is too
late. Let us take time by its fore-
lock. Everytime we have been found
wanting in statesmanship and in reli-
ance; everytime we have been found
incapable of doing things just at the
right moment. This GovErnment has
been following the same policy the
British Government has been follow-
ing, the same old practice of opening
its eyes when it becomes too late,
when people have lost their confi-
dence. We made that mistake in the
case of Nagaland. Let us take our
lesson from our bitter experience in
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Nggaland. Now we are parleying
with whom? With those Naga rebels
who have taken to arms, who have
declared themselves in favour of
complete independence from India,
which we have considered to be an
anathema so far as our constitution is
concerned. Yet we are dealing with
them. Are we going to wait until
we are forced into some such predica-
ment here also? Because we have
banned all idea of military suppres-
sion of these people. Let us make it
very clear even now from this forum,
let the Prime Minister as well as other
Ministers who are there advising
them also make it clear that India is
not at all intent on suppressing these
tribal people just because they have
takcn courage in both hands, just
because they have lost their faith in
us. I say this because they have been
patient for all these 19 years. 1
charge this Government with having
failed in its statesmanship. Therefore,
let us be patient with them; Let us
nvite them into our comradeship, into
India's citizenship with the fullest
possible autonomy.

What degrce of autonomy? Not
necessarily the same kind of autonomy
enjoyed by Bombay, Gujarat or
Bengal. There may be more, if need
be. But then let us not forget also
that Indian citizenship comprehends
also the citizenship of the States and
people of Bhutan and Sikkim and
such other people.

Therefore, there are all these
possibilities. But there must be a
will. What is the will? We welcom-
ed the gesture made by the Home
Minister when he came and made
those proposals in regard to Punjab.
How many months have gone by?
What is it that they are doing? What
is it that they are golng to do?
Everything is writ in a big question
mark. When guch is the position.
how is it possible for me to place my
faith in this Government? Yet
because it is the Government of the
day, it is my duty to ask them to
exercise the utmost possible patience
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with these people and uccept them
within our comradeship and offer
them all that they possibly .can within
India’s citizenship, with only one
limitation that we want them all 1o
be part and parcel of our general
circumference of Indian citizenship.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, it is a
sorrowful thing that we have to dis-
cuss thig Motion before the House this
afternoon. It is a grievous thing that
the follies and the faults of this
Government create situations which
mar the beauty of that structure of
freedom which everybody wishes to
build in this country.

I do not know if the Home Minister
had occasion to read a beautiful book
called The Tribal World of Verrier
Elwin. The Prime Minister has had
many an occasion at least to look at
the book; I suppose she has read it
too—a beautiful book in which we
get some idea of the kind of contri-
bution which these people whom we
call tribals can make to the totality
of Indian life.

And here is a case where, on ac-
count of the unspeakably egregious
conduct of Government in postponing
tasks which should have been done a
long time ago g situation has deve-
loped where they have to come here
before the House and say that the law
and order situation has broken down,
military assistance has to be requisi-
tioned, the roads are impassable,
guerilla fighting seems to be in the
offing, and therefore we are in a very
grave situation. Nobody wants this
kind of grave situation, nobody in his
senses wants any part of this country
to secede from the totality of Indian
life, nobody would countenance the
tdea of any part of our country think-
mg of a life gpart from our country,
but it is a cruel shame that from time
to time we are confronted with such
a situation.

Mr. Ranga has already said how
even in regard to a certain area of our
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country as the Punjab, where there is
no such question of tribal complica-
tion involved, even in regard to that,
this Government’s continuous and
consistent policy of doing very little
and doing that little very late, might
be creating everi in an area like the
Punjab, where the people have fauit-
less courage and also perhaps a cer-
tain childlike quality, a situation even
in the Punjab which the Home Minis-
ter from day to day is aggravating, and
I say as a Member of the Punjabi
Suba Committee that there might be
a situation in the Punjab  which
would make the Government sit up it
{t does not wish to sit up in anticipa-
tion of the kind of thing which it is
creating for the country.

There are the Mizos. Mr. Ranga
and I were together in Nagaland )ast
year in January, and we heard, even
a. that point of time, some Mizo re-
presentatives who came to us, talked
to us about their grievances. They
told us, I cannot vouch for its ac-
curacy, thal they had been to see
the Home Minister, Mr. Nanda, and
they were utterly disappointed be-
cause they thought that in the coun-
try of Jawaharlal Nehru a better
sense of understanding would prevail
m regard to the attitude of mind to-
wards the people whom we, in  our
misguided sense of superiority, call
the tribal people. There was no under-
standing of this problem.

It is not yesterday that the Mizo
demand for separation from 1his
country, absurd and preposterous as
1t might be, came up. It has been
there on the map for quite a long time
and what have we been doing all this
time? In this House, ever since I
came, I have known of go many oc-
casions when there was 80 much talk
about the desirable amendments in
the Sixth Schedule of the Constitu-
tion. Even today those amendments
nave not been incorporated, and a
Commission is going round. I do not
want to reflect on the Commission
which js composed of very estimable
friends of ours and others extremely
capable and understanding. I hope
their. understanding proves really and

3698



3699 Situation

[Shri H. N. Mukerjee]

truly effective. I do not want to say
anything about the Commission, but
it is much too late to expect that the
Commission would produce something
which would really bring about a per-
manent solution of this problem, when
the Government of this country has
failed right from the beginning of
tnose days when there was trouble,
even to do such a simple thing ag 10
amend the Sixth Schedule of the
Constitution.

Then, again the hill people’s move-
ment in Assam has been there for a
very long time, and the Government
of India knows very well what the
strength of that movement is. It is
only after the Nagas had been fight-
ing and fighting away for years and
years that the Government came for-
ward with the idea of Nagaland. Per-
haps if the idea had been offered to
the Naga people with real generosity
a couple of yearg earlier, the problem
of Nagaland today would have been
resolved, but this Government never
knows when to act and how, And
even today they are talking in terms
of suppressing whatever has hap-
pened. Mr. Nanda, with his flair for
a peculiar kind of statement, says,
“We shal] look into their grievances, if
any, in regard to economic and other
matters”. If I was a tribal—and I
feel as a Member of Parliament that
I represent not only my own City of
Calcutta, bul that I represent the
whole country, I represent the tribal
population of this country and I try
to put myself in the skin of the tribal
people—and if Mr. Nanda says that
their grievances, if any, in regard to
economic development would be look-
ed into, I would say, “Good bye to
you, with the best of intentions, we
cannot co-exist” That is a kind of
thing which happened over and over
again. In Jawaharla] Nehru's time
also so many things have happened,
s0 many delegations came; there were
Naga delegations, there was Mr. Wil-
liamson Sengma or some person with
some such name—I forget. Jawaharlal
Nehru talked about the Scotish
system of Autonomy. It was never

MARCH 3, 1866 Mizo Distt., Assam

00
(Adj. M.) 7

worked out or spelt out in detail.
The Law_  Minister is there; a
whole horde of people able to
dratt all kinds of statements that
perambulate about things but never
meaning anything effective or
decipherable, they could never give
content to the no.on of the Scottish
system of autonomy which would be
applicable to areas which are so sen-
sitive, where we find this kind of
situation. What do we expect from
these areas? We talk about fighting
against China and even of liberating
Tibet, of doing this and doing that for
all kinds of places. Do we look after
our population of NEFA? Why should
a man who lives in NEFA area have
a  particular atiachment towards
India if all that he knows of India is
the government of India’s emissaries
either in the shape of policemen or
military forces or some footling little
civilian officer who wishes to lord it
over the place, who considers the
inhabitantg of these regions to be
sub-human? Why should these areas
really and truly feel attached to
India? We want them to remain at-
tached to India but we do not play
our role; we do not go forward; we do
not put forward our hand of friend-
ship so that they may clasp them.
These are simple-hearted and genu-
ine people, not the likes of you and
me who do not always say what we
mean; we know the kind of people
we are, g kind of gophistication has
changed us into a sort of insincere
type of people who do not mean
business when we talk. But these are
simple hearted genuine people who
answer straight if you put a question.
If you go forward and offer them
your hand of friendship, they would
grasp it. Did you do it? Our govern-
ment never did it; occasionally Nehru
did; he was the only person and
everybody looked up to him and to
him alone to say a few soothing
words from time to time which
would postpone the evil day. That
alone is what has happened, nothing
else—only postponement of these

problems.
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What are we going to do about the
Himalayan and sub-Himalayan areas
which we wish to be really and truly
part of India? What is going to hap-
pen to this region? Are these areas
going to remain attached to India on
more or less the same conditions in
which they used to be attached to
the British Empire in India? Why
should they? What ig our new con-
ception? What do we face China with
when we talk about the Himalayan
region? How do we go to Nepal,
Sikkim and Bhutan and al] these
other areas and also our own tribal
areas, sub montagne territory? What
do we go and tell these people? Do
we just say: you belong to us, I have
a national integration committee ope-
rating in Delhi of which Mrs, Indira
Gandhij is the Chairman and you
have a seat there and one of you can
fly up there and attend meetings and
thus feel very flattered? Is that all
you have to say? What is the point of
it? There is no point in it. The
Home Minister may come and say
that we have got a law and order
situation and I have got to tackle it.
Of course, if there is a law and order
situation, you have to tackle it, willy-
nilly you have to tackle it. If your
officers are in trouble, naturally you
have to do something about it. We
have to think of a long term solution
for that purpose we have to make
short term gestures, actual concreate
gestures. What has the Assam Gov-
ernment been doing about it? 1 want
very much to know. 1 know the
Chief Minister, Mr. Chaliha is res-
pected, very highly respected, by the
tribal population. But I know for a
fact how he is hindered in the prose-
cution of the imaginative and gene-
rous policies in regard to the tribal
population. I know it for a fact
and whoever contradicts me will not
get away with it; I can vouch for it
anywhere, I know this kind of thing
has been happening. What has the
Assam Government been doing all
this time? Engineering all kinds of
difficulties, talking about integration
and in the name of integration put-
ting your foot down whenever popular
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movements make their appearance.
If that is the idea of integration, in-
dependent minded people as the hilly
people are—they are very much more
so than we plans people—they are not
going to tolerate that sort of thing.
I heard Dr. Swell yesterday getting
up—he’ misunderstood our friend
Mr. Himatsingka when he asked a
question very i 1y, he got up
and protested against it because he
felt hurt; it hurt his self-respect.
That is the kind of people who are
much better than we are and con-
sider their self-respect worth g great
deal more than we in our sophistica-
tion appear to think. What have we
been doing al]l these years? We have
been postponing problems just as in
regard to Punjab problem they are
postponing things and are  black-
guarding even the parliamentary
committee which has the Speaker as
its Chairman. And they would reap
the whirlwind, because, if this is the
kind of thing they do, they have to
pay the price in regard to these areas
for doing all these things all these
years. We have to change our ways
and have to pursue imaginative poli-
cies. Here is a woman Prime Minister
who has the chance of her lifetime;
let her come forward and do some-
thing about it. She has got a certain
natural advantage; she is Jawaharlal
Nehru’s daughter; that is the principal
advantage which she can capitalise
and let her go and meet these people.
She is going to Nagaland. I would ex-
pect her to go and see Mizo; it does
not matter if there are only 260,000
people; let her go and talk to them as
friends, as brothers; she can go and
talk to them as sister; she would be
an asset to the cause and because 'of
her background she is likely to be
able to do it. Let her do that kind
of thing; let our Ministers also do
that. One of them comes straight
from Assam. I do not know what his
responsibility has been in all the kinds
of thing which have been going on so
far. The Minister also should do some-
thing about it.

It is not a question of issuing orders
from Delhi, getting the military into
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action, behaving in a bara  sahib
fashion, so that the native element can
be suppressed. That is the approach
which still continues. That is why,
with all my disgust at the kind of thing
which is happening, on account of the
outbreak in the Mizo district, with all
the abhorrence I feel for any section
of our people demanding secession
from India and for a separate existen-
ce, g State apart from India, ] can not
at all tolerate this sort of thing. be-
cause 1 know Government action s
driving them to that extremity which
is a terrible danger to this country.

I know these are foreign elements
operating in these areas. We have
found in Nagaland how foreign-mark-
ed military weapons had been used
by the Naga hostels. It is common
knowledge. We have seen also how
not every foreigner is like Mr. Ver-
rier Elwin who had the grandeur of
heart to be.ome an Indian citizen be-
cause he fell in love with our
wonderful country. Not every foreig-
ner is like that. There is one foreign-
er, Michael Scott, who struts all over
the place ag if he owns it and hinders
all efforts at solving the problem.

There are missionaries operating.
I have nothing against missionaries;
they do a great dea] of work for edu-
cation and medical treatment and
such other things. Many of them are
very wonderful people. But we have
to be very careful about them: an
amount of money, Rs. 10 crores or so,
comes cvery years from abroad in
order to finance these missionary ex-
peditions in this country, and many
of them are behind some of these
separatist movements which continue.
I know, at one time, I remember
having heard of a person—whom I
shal] not name, and it is well-known
to all of us here—who had stated that
if Nagaland or other contiguous areas
could be a sort of a neutral, non-
Communist State like South Vietnam.
that would not be such a very bad
thing. I know that there is a plan not
only in regard to Tibet, not only in
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regard to Sikkim, but there is g plan
in regard to all these areas contiguous
to our borders where they want to
put a sort of cordon sanitaire from
Kashmir to Nagaland and Mizo, and
where they can put up g pupet
regime, propped up by American
money and all that sort of thing—
people who spend more than the
tota] budget of the Indian Union and
the State Governments together, for
an escalation of the war in Vietnam;
they can spend a great deal of money
in order to prop up these footling
little States from Kashmir right ac-
ross the Himalayan region to Naga-
land and the Burmese border.

Now that we have turned g new
leal, now that we have the Tashkent
declaration, with Pakistan, and now
that we have got friendly relations
with Burma which will help Burma
to give some assistan:e to us in so far
as defeating the operations of many of
these undesirable people is concerned,
now, it is a wonderful opportunity.
But if Government merely contines
‘tse!f to police operations, I would say
Government will have to rue that day
‘yovernment will have to see a com-
vlete failure of al] those plans, and
that would be a disastrous day not
only for the very few people who
comprise the Government but it would
be a disastrous day for the country.
Which is why I am very keen that
even so late, the Government wakes
up to itg responsibility. So far, it has
shown only the Bourton quality; it
learns nothing; it forgets nothing. For
God’s sake, let this Goverment try to
learn from the past and try to act.

Shri P. C. Borooah (Sibsagar): Sir,
everybody, whether in the opposition
or on this side of the House. shares
the anxiety regarding the affairs hap-
pening in the Mizo hills district. My
sredecessors brought in severa] points,
with which T would deal a little later.
Before that, I think it will be my duty
to state the background of the case
Prior to the partition of he country
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there was a proposal according to
which the hill areag of Assam should
be separated from India and convert-
ad intp a British colony.

Shri Tyagi (Dehra Dun):
proposal?

Whose

Shri P. C., Borooah: Mr. Coupland’s
proposal. It was left like that. In
the meantime, we got independence
and the country was divided. At that
iime, our communist party was very
triendly with the British, on account
of the fact that in the second world
war, Soviets were allies with the Bri-
uish and Americans against Germany
and Japan. At that time the Cong-
ress was behind the bars and people
could not go to the hill disiricts of
Assam without  permission. But our
communist party workers had admis-
sion to those areas and they planied
the seed of self-determination. The
word ‘self-determination’ was propa-
gated among the people there and
this created g little bit of disunity
beiween the hills and the plains.

At that time the six hill districts
of Assam dcemanded autonomy  and
autonomy was introduced in the sixth
schedule of the Constitution. This
autonomy was accepled by five hill
districts, but the Nagas did not ac-
cept it. They started an agitation
and as a result of political settlement,
the Nagas go. a separate State of
Nagaland. But the extremist scction
of the Nagas did not accept that also.
They went underground and they now
want secession gnd complete indcpen-
dence for the Nagas. What happcuned
in Nagaland after that, I need not
take the time of the House in narrat-
ing; it is known to everybody.

The five autonomous hill districls
were administering their distric's by
district councils manned by their own
people and they were going on
smoothly. But seeing that concession
after concession was being given to the
Nagas, the demand came from the
hill districts that they should have
a separate Hill State of the five dis-
tricts. Of these five, two districts—
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the Mikir Hills and North  Cachar
Hills—were not very enthusiastic

about this demand; they wanted a
little bit more of autonomy with
which they would be satisfied. But of
the remaining three hill  districts—
Garo Hills, Khasi-Jaintia Hills and
Mizo Hills—the Mizo Hills did not
want to be part of a Hill State with
the other districts, but wanted a
separate State for themselves. This is
their demand.

In the meantime, the representatives
of the Hill Districts saw our late re-
vered Prime Minister ana the Scot-
tish pattern of administration was of-
fered to them. As a result of that,
a commission has been appointed,—
the Hill Districts Commission—under
the chairmanship of Mr, Pataskar. That
commission is working now and their
report is still awaited. When the
Pataskar Commission went to  Mizo
hills the other day, the officers of two
or three political organisations there
were shot down and nobody met the
rommission.

The reason is this. Because in the
terms of reference there is no men-
tion of a separate Mizoland, they have
dissociated with this  commission.
However, that was left like that. Then,
when the Mizos found that the hostile
Nagas or the Naga Federal Govern-
ment, this Peace Mission for Nagaland,
were coming to the limelight, were
getting reception and other  things
from all sides including the Central
Government, a section of them also
came up and wanted a separa'e State.
They wanted an independent State
of the Mizos (Interruption.)

Shri Swell (Assam-Autonomous
Districts): Are you jealous of the
Nagas?

Shri P. C. Borooah: You will have
your chance. I am only stating the
facts. I am only giving the back-
ground of the case. There is no ques-
tion of any jealousy.

These Mizos wanted that the ad-
of Pakistan and also
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Burma which are inhabited by Mizos
should be joined and converted into
a big Mizoland separate from India.
This is their demand that is going on.
This is the background of the case.

Now, the Assam Government has
been accused of taking no action in
the matter. Of course, I cannot ab-
solve the Assam Government fully, be-
cause there hag been g little bit of
delay and that is my charge against
them, but I must say that but for that
litle delay they are doing their utmost,
whatever is possible for them to do.
Two years ago, when there was so
much of food shor.age in that district,
Rs. 2 crores worth of foodgrains were
sent to that district. Again, Rs. 25
lakhs is spent every year in addition
to the help that the district is getting
from the State and the Centre. This
is specially given for the development
of that district. Therefore, that dis-
wrict receives special treatment.

Then, our friends have been saying
that no security measures were adopt-
ed. One full battalion of Assam Rifles
1s stationed in that district. Recently
their strength has been doubled and
two battalions are now stationed there.
The Mizos were opposed to this. The
Mizos who wanted an independent
separate State were opposed to our
sending this second battalion. Therc-
fore, it was very difficult for the
second battalion to go there because
the Mizos fought and opposed them.
After all that, they have now been
stationed there and they are taking
all steps for the security of the coun-
try.

So far as the allegation that none
of the ministers has gone there is con-
cerned, I have just now been inform-
ed that one of the Union ministers is
leaving tomorrow morning to Mizo
Hills.

Shri Swell: Who is going there.

Shri Shinkre (Marmagoa): The
ministers have to take orders from an
Under Secretary.
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Shri S. M. Banerjee (Kanpur):

Sir, I rise to a point bf order.

Mr. Deputy-Speaker: Under what
rule?
Shri S. M. Banerjee; Under Rule

41,

Mr. Deputy-Speaker: I am sorry, I

cannot allow it. Rule 41 relates to
Questions.
Shri 8. M. Banerjee: Sir, this is

a very important matter. Kindly hear
me.

Mr. Deputy-Speaker: No, Rule 41
relates to Questions and therefore 1t
is not relevant now.

Shri Bhagwat Jha Azad (Bhagal-
pur): He presumes that the Minister
is going; what is the harm?

Shri P, C. Borooah: Sir, so far as
the Centra] Government is concerned,
they are doing iheir part. Only today
morning the Home Minister made a
statement saying that all necessary
steps are being taken to deal with the
situation in the Mizo Hills. He said
that a]] necessary security measures
are being taken in that part of the
country. Therefore, I have nothing
more to say as far as the Central
Government is concerned.

I only want to say that the question
of language, which is altogether irre-
levant here, was brought in by the
hon. Member, Professor Ranga. It has
nothing to do with the language ques-
tion in Assam. So far as the hills
people are concerned, they are com-
pletely at liberty to have any langu-
age they like. With  thege words, T
oppose the adjournment motion before
resuming my seat.

Shri Swell: Mr. Deputy-Speaker,
Sir, I think at the very beginning I
must say that I participate in this dis-
cussion more in anguish than in anger.
I am sorry that these things have
overtaken that far-flung  distant,
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beautifu] district of our country, be-
cause it means innumerable, incalcu-
lable hardships to the people there,
the men, women and their children.
I am sorry that the Home Minister,
for whom personally I have very great
regard, should find himself in this
predicament, in the midst of other
problems which are occupying his
mind and attention. I think the Homc
Minister stil] remembers the 20th of
March, 1964 when he was persuaded
to pay a visit to Shillong and meet the
triba] people himself, when he was
given a reception by about one lakh
of people, men, women and children,
braving the downpour at that time
and giving him a reception which per-
haps no other dignitary in this coun-
try, including the late beloved Prime
Minister, Shri Jawaharla] Nehru, had
ever received. He knows the measure
‘of the love and regard of the hill peo-
ple for him, not only as Home Minis-
ter but as a representative of the Gov-
ernment of India, in whom the hill
people had full faith and confidence.

I am sorry that he and I should be
finding ourselves today in this posi-
tion where I am driven to a position
where I am to censure his Govern-
ment for-being responsible for this
situation. I say this Government is
entirely  responsible for the present
development in the Mizo Hills.

I know my time is limited. I will
follow in the footsteps of my very able
and illustrious friend, Shri P. C.
Borooah, from the plaing of Assam, in
giving the background, for the benefit
of this House and this Government,
that has led to the present develop-
ments in the Mizo hills, My friend,
Shri Fakhruddin Ali Ahmed has just
come from Assam and | see that the
Home Minister and the Prime Minister
as wel] are anxious and earnest and
keen to have the benefit of his advice
at every stage during the discussion
of this question yesterday and today.
Shri Ahmed knows Assam, he knows
the Hill people, and we the Hill peo-
ple know Shri Ahmed. Perhaps he
knows too that there is not much love
lost between him and the Hil] peo-
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ple. And it would not be wrong it
I make this submission to the Gov-
ernment of India that if they go by
the advice of one particular person,
however exalted in position he may
be, they will be entirly wrong in
their approach to this problem. It
they are to deal with this problem it
is with the Hill people and with the
Hill people themselves that they are
to deal.

Mention has been made of the Mizuv
National Front and the Mizo National
Union, the two organisations that are
mainly  responsible for the present
revolt in the Mizo hills.

3710
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I may tell you that the Mizo Na-
tional Front was nowhere in existence
till the year 1960-61, that till the year
1960-61 the leader of the Mizo National
Front, Mr, Laldanga, who was
supposed to have broadcast from the
pirate radio declaring that the whole
of Mizoland is independent today, was
a party to the deliberations of the all-
party Hill Leaders’ Conference whom
I represent here in thig honourable
House, It was in the year 1960 that
the All-Party Hill Leaders’ Con-
ference was born and it was born out
of the misdeeds of the Assam Govern-
ment of which Shri Ahmed happened
to be an honourable member at that
time.

This House knows very well, the
country knows of the tragedy through
which Assam passed in 1959-60, when
an orgy was let loose in that beauti-
ful State because of the declaration
by the Government of Assam and the
Assam Assembly making Assamese
the official language of Assam. In
the teeth of all opposition, the entire
united unequivocal opposition, of all
the Hill people and the other non-
Assamese-speaking people of Assam,
Assamese was declared the official
language of that State. The Hill
people came together under the
banner of the All-Party Hill Leaders’
Conference to protest against this, to

. tell the Assamese, who are the majo-

rity in Assam, that if they wish to
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maintain the unity of the State of
Assam they should not do this, that
there were other things more impor-
tant than language, that the declara-
tion of Assamese as the official
language there in that situation could
mean only one thing that the major-
rity community wanted to perpetuate
its political prerogatives in that State.

Shri Joachim Alva (Kanara): It is
so in any State of the Union.

Shri Swell: In spite of all our
protests the Assam Government went
ahead anq had the Assam Lanugage
Bill passeq into law, in the absence of
the representatives from the Hill areas
from the Assam Assembly and against
the protests of thousands and hund-
reds of thousands of the Hill people.
The leaders of the Mizo National Front,
who were with us at that time, and
we also, felt that if this was the atti-
tude of the Assam Government, if we
were to exist in Assam only on the
basis of being second class citizens,
there was only one way out for us
and that was to demand, to beg, to
pray, to intercede with the Govern-
ment of India that they may kindly
take us out of Assam and put all the
Hill people together and constitute
them into a separate State for the
Hill areas within the Union of India.

That was the position. Naturally,
in every organisation there were dif-
ferences of opinion as to the mode of
approach, as to the modus operandi.
One section wanted that a separate
State could be achieved only through
violent direct action. Rightly or
wrongly, unfortunately, an impression
has gone round in this country that if
you plead or if you argue nobody
hears you; it i{s only when you take
the law into your own hands that all
attention is paid to you.

Shri Maurya, (Aligarh): You are
cent. per cent. correct.

Shri Swell: That is the impression
that has gone round in this country.
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Naturally, & section wanted to achieve
a separate State within India by
violent direct action. There is an-
other section, and I am not sorry to
say that I subscribe to that opinion,
that we are part anq parcel of India
and whatever we are to achieve we
are to achieve through constitutional
means. That was the beginning of the
rift between the leaders of the Mizo
National Front and ourselves. They
thought that if we were not prepared
to go with them, they would go their
own way,

Then came the Chinese aggression
in 1962. A section of the people there,
rightly or wrongly, thought that was
an opportune moment when we could
press our viewpoint with the Govern-
ment of India by going through a
violent direct action. We deferred
that. The Mizo National Front leaders
went to the Mizo Hills and when they
felt that the Government of India did
not respond favourably to the demand
for a separate State for all these areas,
then they thought . . .

Mr. Deputy-Speaker:
clude now.

He may con-

Shri Swell: Sir, I come from that
area. I am directly involved and I
fee] that I must have my full say....

Some hon. Members: Yes, yes.

An hon. Member: He is going
first-hand information.

Shri Swell: When the leaders of the
Mizo National Front and a few other
extremist elements in the hill areas
felt that the Government of India, the
Prime Minister himself, were not
reacting favourably to that demand, &
constitutional demand, then they con-
cluded that they had no future even
within India and that the only logical
path was to go out of India. That was
how the spirit of secession was born.
That was how the Mizo National
Front was born. That was how a
few people who initiated that idea
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started to catch the
the Mizo people.

imagination of

My friend Mr. P. C. Borooah, in
his haphazard way, also mentioned
about the Mizo Union, The Mizo
Union is one of the two important
organisations in the Mizo Hills today.
It is the Union, the Party, that is
controlling the Distrist Council in the
Mizo Hills today. It is comparatively
a moderate organisation and its de-
mand today as against the demand of
the secession is for the constitution of
a separate Mizo State within the
Union of India.

Now, the Mizo Union felt that it
was losing its held in the Mizo hills
and that it was to retain and maintain
its political hold there it, had to re-
sort to some sort of & more extremist
line that would approximate the de-
mand of the Mizo National Front.
That was how the demand for the
Mizo State as a separate State within
India was born. The Mizo Union are
one with the Mizo National Front in
one respect, namely, that they can

achieve their demand only through a’

violent direct action. Unfortunately,
that is the language that seems to be
producing some results with this Gov-
ernment even today.

What I want to say is this—I do not
want to dwell too much on this—that
sometime after the Chinese aggression,
at the beginning of 1963, Shri
Jawaharlal Nehru, after spending a
lot of time thinking about this pro-
blem and meeting us, came forward
with the offer of what he called full
autonomy, It is a misnomer; it is a
wrong thing to call it merely a Scot-
tish pattern of administration. Shri
Jawaharla] Nehru had outlined his
plan of what he called the offer of full
autonomy. The idea was that these
people in the hill areas would enjoy
full autonomy and only the barest
link should be continued with Assam
for the better interest of the people of
Assam and the people of north-
eastern India. We spent sometime de-
liberating about this and knowing the
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position where the country was and
having been wedded to a constitu-
tional path, it was in November, 1963
that the All-Party Hill Leaders Con-
ference decided to give the offer of
Shri Nehru a fair trial and it was ex-
pected soon after that the Government
of India* would appoint a commission
to work out the details to implement
this offer of the late Prime Minister,
Shri Jawaharlal Nehru. Unfortuna-
tely, for us, the circumstances delayed
the appointment of this Commission
during the life time of Shri Jawahar-
lal Nehru. The House would re-
member that soon after that he fell
sick at Bhubaneshwar and after that
he was keeping indifferent health and
to our great sorrow, he passed away
in May, 1964, After May, 1964, when
the Government of the late Prime
Minister, Shri Lal Bahadur Shastri,
was ushered in, we took up this ques-
tion. I personally, as a Member of
this House, made a number of visits
both to the late Prime Minister, Shri
Lal Bahadur Shastri and to the Home
Minister. 1 persuaded the Hom: Min-
ister to visit Shillong. But it was
after a lot of discussion, a lot of visits
and a lot of praying, that this Com-
mission was appointed in April, 1965,
I do not understand how it took one
full year for the Government to make
up its mind to appoint this Commis-
sion to implement something that it
had solomnly assured. The result of
all this was that the hill people started
doubting the bona fides of this Gov-
ernment; they started thinking that
the Government was playing for time;
they started thinking that the Govern-
ment was not sincere about what it
talked. Now these are the kind of
ammunitions that could be fed into
the propaganda machine of extremist
clements like the Mizo National Front
and they started increasing their
strength, maintaining thefr hold and
getting more following from the
people in the Mizo Hills.

3714

I may mention another thing today
for the benefit of the Government of
India. In my humble effort as Mem-
ber of this House, T have always been
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trying to be constructive in my ap-
proach. I am not known to many
members of this House, but I can say
this that the few members who know
me and who have had discussion with
me have told me in my face that I
have always been constructive and
reasonable in my approach. One of
the things that I thought should be
done was to cater to the desire for
higher education in that part of the
country. Somebody has mentioned—
and he is correct—that the Mizo Hills
today have the highest literacy per-
centage in the whole of the country—
45 to 50 per cent. They are an edu-
cateq people, people with high educa-
tion; they have a large number in the
army; these are the kind of people
who cannot remain contented merely
with the little bit of education to
make so many clerks or teachers in
the primary schools. We wanted
higher education. I put this question
to the late Prime Minister Jawaharlal
Nehru and he understood it. He had
a Committee appointed by the Uni-
versity Grants Commission and the
Education Ministry, The Committee
went into this question and on purely
educational considerations it unani-
mously recommended that this Uni-
versity must be established to cater to
the special needs of the hill people
for higher education. It is over a
year now since the Committee sub-
mitted its report. The University
Grants Commission has agreed even
today in the report of the U.G.C.—if
you care to look into it, they have
made a reference to it there—to the
establishment of thig University, I go
to the Education Minister; he says
that they have accepted it; I go to
everybody, they say that they have
accepted. I had to wait for two hours
in the office of the Deputy Adviser in
the Ministry of Education just for a
chance to have a discussion with him;
I went even to that extent, but until
today this University has not come
into existence.

Yesterday the Home Minister made
an announcement that the Pataskar
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Commission’s report would be out by
the end of this month. I congratulate
him for saying that. I may tell him
this, however, that until today there
has been no earnestness on the part of
the Government of India that would go
and convince the people that they
mean to honour what they say, I tell
him that today this Commission and
its report have gone into the back-
ground. Nobody in the hills today—
not in the Mizo Hills alone but also in
the Khasi and Garo hills also—has
even a bit of faith that you are going
to implement the report of this Com-
mission even when it comes out.

The law and order situation is there.
It is for the Government to deal with
it, but I put this question to them:
are you going to deal with this pro-
blem merely from the law and order
point of view; are you going to bomb
and strafe and machine gun the people
and tell the whole world that this is
a Police State, this is a military State,
and you can deal with the people only
by bombing them, by strafing them,
by shooting them, by killing men and
women? Or do you want to go out
and say, ‘here we are; we can meet
the grievance of the people and set
them to stand up on their own feet”.
If you are going to do that, it is not
yet too late for you. But if you dilly-
dally as you have done until now, I
tell you that what is happening in the
Mizo Hills today will happen in the
Khasi and Garo Hills also, You have
taught us to be independent; you have
taught us to love freedom; we would
prefer dying to living as slaves and
unless antl until you become rulers in
the true sense that you are a free
men and you treat everybody as a
free man, you cannot expect peace in
this land.

Shri Hem Barua: The most vital
thing that should awake the consci-
ence of the nation is the preservation
of the Indian Union and the unity of
different peoples and the experience
of integrated living that the Indian
Constitution has made possible. Any
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living, the Indian Union or to reduce
its size and dimension must be view-
ed with all the seriousness it deserves.

My objection is that our Govern-
ment—] would not say thig is a
bunch of impotent men, but I would
say only—this is vacillating all along
in this direction, The Government
should not vacillate.

I could not understand Shri Ranga’s
argument when he made mention of
Zanzibar, of Zanzibar becoming free
of Britain. Why should he forget
that Zanzibar was a colony of Britain
which neither Nagaland or the Mizo
Hills District is of India? I do not
understand these things. The Nagas
and the Mizos are participants,
would say, in the broader stream of
our nationa] life. My objection is
this; whatever might be said about
the misdeeds of Government—I agree
with all those who make a narration
of those misdeeds—that does not
justify that a part of India or a sec-
tion of the Indian community should
break away from the Indian Union
and establish an independent and
sovereign State.

The problem today, or the subject
of discussion today on this adjourn-
ment motion is that a particular area
of India hag broken away from the
Indian Union and has established a
sovereign State.

An hon, Member: Who said so?

Shri Hem Barua: It was establish-
ed only last evening. May I tell you
that by last evening, the whole of
the Mizo Hills District except Aijal,
the headquarters town of that district
fell into the hands of the Mizo
National Front, and through a pirate
radio broadcast they have declared
to the world that Mizoland has be-
come free and completely independ-
ent? Thig is the situation, and we
bave to look at this situation in that
perspective. It says that the whole
ot the Mizoland had become free.
When I came to know of that last
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night, immediately I tried to contact
the Prime Minister and convey this to
her, but since she had retired to her
bed very early I could not, but then
I conveyed this to the Home Minis-
ter, and the Home Minister knew
everything about it. Whatever that
might be, this is a fact that the
eastern frontier today is in ferment;
it is in ferment not because of ex-
terna] aggression but because of the
intransigence of a section of our own
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people. el
The Nagas offer an argument
and say ‘Well, before the British

State, we were free; the British came
and conquered us by the force of
superior arms; now that Britain has
left India, we should be left to our
original status.'’. That is their argu-
ment. I find quite a lot of logic in
this argument. But if every part of
India goes on offering this argument,
I would say that very soon India
would disintegrate piecd-meal into
fragments. If India dies, who lives?
India must live.

How important the eastern sector
of our country is from the point of
view of strategy was demonstrated
during the days of the Chinese ag-
gression in 1962. If we forget this
fact that the eastern region of our
country must be a consolidated and
comprehensive whole we forget it
only at our peril. So, we must not
forget this.

The Nagas were the first amongst
the eastern Indian hill people to
d d freed and independence
from India. In order to supplement
and support the demand for freedom
they have taken to hostile activities,
The House knows fully well the
details of these hostile activities, and
so I must not narrate these things
My objection is this: our Government
have been soft-pedalling the Naga
issue, and it is this soft-pedalling of
the Naga issue which hag served as
a spring-board to the aspirations of
other sections of the community who

. ‘want to break away from the Indian
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Union and become what, independent.
At the same time, Government are
having useless parleys with the Nagas
—Naga underground, I would say—
unnecessary parleys, The Naga under-
ground have also formed themselves
into a independent government. That
government is known as the ‘Naga
Federal Government’. During these
discussions, the ceascfire and all that,
because of this vacillating policy
pursued by our Government, a psy-
chology! has been created and is
sprcading like wild fire from Naga-
land via Manipur to Mizo Hills. Un-
fortunately, it is striking deep roots
today, because here is a Government
that can vacillate like this; so they
say ‘let us be free and at the oppor-
tune moment; this is the opportune
moment’,

I can understand the Government
negotiating with a section of the peo-
ple, those who demand a Punjabi
Suba or those who demand a Hill
State, a Hill State comprising the
Hills in Assam. I can understand
Government negotiating with them
because they are negotiating with
them within the framework of the
Indian Union. But there are a group
of people, the Nagas, for instance,
negotiating with the Government of
India on the basis of sovereignty and
mdependence. Why cannot Shrimati
Indira Gandhi tell these people—Shri
Shastri did not tell them, but Shrimati
Indira Gandhi should tell them—that
‘unless and until’ you give up your
demand for independence, there can
be no talks with you’? She has told
us that on the floor of the House,
but she has not told that to the Naga
underground leaders who met her,
who came here for those talks,

And what are the conclusions of
those talks? She has agreed to en-
large the observer team. And what
is this observer team for? To see to
the proper implementation of the
ceagefire agreement with the Naga
underground. Absolutely she hes

MARCH 3, 1066

Mizo Distt. (Assam)

20
(Adj. M.) 37

agreed to an international proposition
with certain people who are part of
the Indian Union. They are a part
of the India nation, yet she has
agreed to that.

Do you remember a place
Tadoobi? It is in the Mao area of
Manipur. On the 14th August, 1965,
the ‘Nagas Federal Government’ of the
rebels organised on a grand scale the-
independence day of their independ-
ent state. The flag was unfurled by
the ‘Prime Minister’ of the ‘Naga
Federal Government’. The ‘President’-
of the ‘Naga Federal Government’
was there and other ‘Ministers’ were
also there. And Miss Marjorie Sykes,
who is a member of this e¢bserver
team, also attended. That is, a per-
son who attended the independence
celebrations of the rebels, their in-
dependence day celebrations, has been
appointed as member of the enlarged
observers’ tcams! I cannot understand
these things.

called

All these wrong steps adopted by
this Government in relation to the
Nagas have given rise to the present
grave and serious situation in Mizo-
land.

Do not forget another thing. People
think that it is a bad situation and
it has sprung up because of the Mizo
National Front’s bid for independence
recently. Not that. In 1954, certain
sections of the Mizos presented a
smal] booklet to Shri Nehru detailing
their demand for freedom. They said
“There are Mizos in the Chin Hills of
Burma, there are Mizos in certain
areas of Manipur and we are the
Mizos here; we will form an inde-
pendent State’, This was given to
Mr. Nehru gas far back as 1954. There-
fore, those people who think that
this demand sprung up all of a sudden,
are absolutely wrong.

Shri Ranga:
been sleeping.

For 14 years we have-

Shri Hem Barua: At present, what
has happened? The Mizo National
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Front, which wants secession from
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ment should take stern measures, all

India has risen in open revolt inst
India. As I have already said, over
a pirate radio it was said that Mizo-
land has become free. Where does
this pirate radio exist? This pirate
radio exists in East Pakistan. 1 do
not think it is Dacca station. It is
the Pakistani transmitter at Chitta-
gong. This is the way Pakistan is
behaving even after the Tashkent
Declaration. Mr. Chavan should take
note of this particularly. Pakistan’s
complicity in this matter is too well-
known to be recounted.

The Home Minister only yesterday
admitted on the floor of the House
that Mizos had gone over to Pakistan
to collect arms and to receive guerilla
training. Therefore, I do not want to
recount all these things. This very
fact that certain Mizos were going to
Pakistan and collaborating with
Pakistan was brought fo the notice of
the Minister times without number by
some well-meaning people, but un-
fortunately he did not pay attention
to it. The very fact disclosed this
morning that our troops are being
rushed to that area in  helicopters
shows how grave the situation is.

There is the hand of Pakistan in
this no doubt, but therc is also
the invisible hand of monstrous China,
the sinister, invisible hand of China.
China wanted to egg Pakistan to
commit aggression on us, but since
that failed, China is now busy creating
turmoil inside our  territory. It is
China which has prompted Pakistan,
and there is this Sino-Pakistan, collu-
sion in this particular matter, as China
has been doing in Viet Nam. In Viet
Nam China has been encouraging a
liberation front. Here China is en-
couraging the Mizo National Front.

Our Government’s intelligence is
very sluggish, but I am confident that
when these layers of sluggishness
drop off, they would see the whole
thing in its correct perspective, 1
would tell them that there can be
no question of any part of the Indian
Union being allowed to break away
from the Indian Union. The Govern-

res possible, b the vitality
of the nation, the unity of the nation
should be preserved, and anybody
who sacrifices it does not deserve to.
be on the throne any more.

Shrimati Jyotsna Chanda (Cachar):
While I rise to oppose the motion,.
I think if is my duty as a representa-
tive of part of Cachar and Mizo dis-
tricts to say a few words in respect
of the recent unhappy incident in the
Mizo district by a section of the
people of the Mizo National Front.

So far as my knowledge goes, from
1957 the Mizos had their complaints
about lack of communications, lack
of facilities for marketing of their
horticultural and forest produce, that
special attention was not given for
their development programmes.
Subsequent famine, as a result of rats
destroying their crop, created great.
resentment among the Mizos, But
from the Government side, all steps:
were taken to develop and to feed.
the Mizo district.

Ot course for lack of communication:
food had to be airlifted and the same
arrangement is still there particular-
ly in lean months of the year. The
political rivalry between Mizo union
and Mizo national front led the ex-
tremist group of the front to start
their movement for separation from
India. Frustration, cheap popularity
of slogan of separation and examples
of the Naga hostiles gave these peo-
ple impetus to join hands with our
unfriendly neighbour adjacent to the
Mizo district. From 1962 these peo-
ple were pleading in the Press  and
platform about separation from India.
Sometime in 1964 these overzealous
sections created some  disturbances
against non-Mizos  particularly in
Lungleh sub-division. Subsequently
an unfortunate officer perhaps of
Border Roads organisation was killed.
All these years these things are hap-
pening and the supply of arms and
ammunitions are made to the Mizos
and probably they are having under-
ground military training. This is a
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border district and happenings there
are of great national concern.

Violence and lawlessness have got
to be dealt with gternly and I am
not very sure whether the re-inforce-
ments reached Lungleh by now which
is out of the way and communications
had been cut off. Personally I feel
that the Assam Rifles are not so very
resourceful and the army should be
kept there as a standby. With these

words, I oppose the adjournment
motion.
The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
Mr. DeputySpeaker, Sir, I had no
intention of participating in today's
debate but if I fail to place before the
House certain information which
would be relevant for taking the cor-
rect decision I shall be failing in my
duty. This matter has been discussed
from the point of view of the incidents
which have takcn place recently in
the Mizo district. The incident which
took place during the last two days
are indeed of a very serious nature
and I would beg of the House to con-
sider these incidents in a very dispas-
sionate and constructive manner. The
area, the House should remember,
where these incidents have taken
place is a very sensitive area, both
strategically and politically. It is also
subject to influences and subversive
activities from some of our so called
friends beyond out international
border.

Shri Surendranath Dwivedy (Ken-
drapara): Are they your friends.

Shri Fakhruddin Ahmed: I said
some of our so called friends. I
would beg of the hon. Members
that if they think that a solu-
tion of the problem with which
we are confronted is a simple one,
that will not be the right course.
In the course of the speeches which
1 have heard today, I have heard two
kinds of arguments, two kinds of a'le-
gations which have been made against
the government. Some Members have
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stated that it was because of the weak-
kneed policy, because of the absence
of firm action in these areas that these
disturbances have taken place. On the
other hand some of the hon. Members
have said that because of our func-
tioning of more or less like a police
State and not taking any action for
the development of these areas, these
incidents have taken place.

Sir, my hon. friend, Shri Swell has
mentioned my name and I am very
thankful to him. This is what I
could expect of a young friend
who was, till the other day,
my colleague in the Congress or-
ganisation and he had to show
us respect and I have trcmen-
dous respect for him. (Interruption).
But, if hon. Members will consider
his speech, they will find that for all
the sound and fury in his speech, what
was the sum total of that speech. It
was nothing else but a support for a
hill state for all the hil] people in
Assam. He was not concerned with
what was happening in the Mizo dis-
trict; nor was he concerned with
giving us suggestions as to how to get
ever these difficulties.

Shri Swell:
within India.

Shri Fakhruddin Ahmed: I would
like the hon. Members to remember
this: that it is not correct to say
that since we attained Independence,
we have not done anything in the
Mizo district The Mizo district is
the largest district in the State of
Assam, with an area of over 8,000
square miles and a population of
2,66,000. That is an area which
from the north to the south, is full of
hills and mountains. You cannot even
get boulders and stones for the pur-
pose of constructing roads. These are
areas where food has to be taken
from outside. It is only through
the efforts of the Government of
Assam and the Centrel Government
that during the last few years it has
been possible for us to encourage the
peop'e for going in for cash crops

I suggested a hill State
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like cardamum, cashewnuts and coffee,
and they have done it very well
Now, it js only a question of finding
markets for their produce.

Though I have not got the figures
with me, what I remember is this:
that the per capita expenditure in
the State of Assam is about Rs. 161
to Rs. 162; the per capita expendi-
ture in the Mizo district is over Rs.
342. That itself shows both the Gov-
ernment of Assam and the Central
Government have not been neglecting
the development in this particular
area. To develop an arca which was
kept almost primitive without any
roads, without any improvement during
the British days, it is really difficult
for any State Government within such
a short time to provide all the latest
amenitics which the people want.
But I would like hon. Members to
realise that considering the facts
that this district js our easternmost
district, very close to the frontiers of
Burma and Pakistan, the Govern-
ment of Assam, with the co-operation
of the Government of India, has
been concentrating its energies to
spend more funds and develop this
area. During the last two years,
apart from the normal provision
provided in the budget, an additional
amount of about Rs. 1 crore has been
spent in that particular area. With
a view to spending much more and
remove many of the difficulties, the
State Government invited a team of
the Planning Commission; Mr. Tar-
lok Singh was there in that district
on the last two occasions to see for
himself what works of development
can be undertaken in the next Plan,
the fourth Five Year Plan, to deve-
lop these areas.

So far as the present (trouble is
concerned, there are two very im-
protant organisations: one is the
Mizo Union which at one time, to-
gether with the association of my
hon. friend, Shri Swell, the All-Party
Hill Leaders’ Conference, was agi-
tating for a separate hill state, com-
vrising all the hill areas of Assam.
(Interruptions).
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Shri Swell: Within the Indian
Union,

Shri Fakhruddin Ahmed; For the
Past one or two years, an overwhel-
ming number of those belonging to
that organisation, have now been
wanting a separate hill state for their
own area. (Interruption). They do not
want a leeparate State jong with
other hill areas, but they want a
separate hill State for their own area.

As the House knows, the Pataskar
Commission has been constituted for
the purpose of examining demand for
a separate Hill State of what our late
Prime Minister, Shri Jawaharlal
Nehru, said. In the terms of refer-
ence, there is no term of reference
for constituting a separate hill State
in Mizo bills. It is for that reason
that when the members of the com-
mission visiteq Mizo hills, the mem-
bers of the Mizo Union and others
boycotted the commission, saying
“we are not satisfled with your
terms of reference, according to
which you would be considering
the constituting of a separate hill
state for al] the Hhill areas; we
want a separafe hill State for our
own area; because there is no term
of reference for you to consider that
matter, we are boycotting you”. So,
they boycotted the Pataskar Com-
mission when the commission went
to that arca only recently.

1 would, therefore, request hon.
members to realise that it is not be-
cause there is absence of desire on
the part of either the Central Gov-
ernment or the State Government to
develop that area or because no
work of development is going on
there that this incident has taken
place. At the same time, it is also
not correct to say that government
were ill-informed or had no informa-
tion and that these incidents have
taken place all of a sudden. As hon.
members are aware, in the Mizo hills,
the ordinary law and order function
is discharged by a full battalion of
Assam Rifles which is stationed there
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for all time. Expect the work of in-
telligence branch, the entire law and
order work is done by the Assam
Rifles. When the Assam Government
had information about certain activi-
ties of the Mizo National Front, that
they were likely to indulge in these
subversive activities, even though our
position was tight in the month of
September, another battalion of
Assam Rifles was taken away from
someother area and stationed in Mizo
hills. It has been kept there because
some trouble was apprehended.

I can say that no one is a greater
friend of the hill pcople than Mr.
Chaliha, the Chief Minister of Assam.
‘Though he knew that there was this
danger in not liquidating this party
which was indulging in all kinds of
subversive activities, he was all the
time trying if this difficulty could be
overcome or at least he may not
have to take the initiative by using
force in order to put down this trou-
ble. So, he hesitated to take action
against those pcople who were de-
termineq to take certain action. An
incident took place in December when
these people murdered one of their
own men while he was travelling
from ene place to another.  After
that, so far as I know, Mr. Chaliha
contacted the leaders and the leaders
gave an assurance that they had
nothing to do with this murder and
they pledged to the Chief Minister
that they would use all their
activities for constructive work for
which he was planning and they
would abjure all violent activi-
ties. 1 know Mr. Laldanga at one
\ime gave in writing that he
would not indulge in these lawless
activitics. If there is breach of pro-
mise made by certain people and if
the Chief Minister was interested in
maintaining a frienlly atmosphere
among the people of that hill area
as well as other areas, he cannot be
blamed for not taking very firm ac-
tion in order to put down this move-
ment.
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Shri Tyagi: Did he know that they
were all armed?

Shri Fakhruddin Ahmed: He haa
some information. That is why, as
I have pointed out, he did not want
to take the initiative, because he did
not want to give the impression to the
general population that the Assam
Government was keen and intent on
killing each and every Mizo. In fact,
I may inform the hon. Member
that when this second battalion of
Assam Rifles was taken there, it was
one of the propaganda indulged in
both by the Mizo Union people and the
Mizo National Front people alleging
that the Government of Assam was
going to supress the people by bring-
ing in more police force and army
there. It was one of the propaganda
done against the Assam Government.

Then, a question wag raiseq that
the Supreintendent of Police was re-
moved from Mizo Hills. This is also
not a fact. The Deputy Commissioner
of Mizo District fun:tions as the
Supreintendent of Police. As I point-
ed out, there is no police force. There
is the battalion of the Assam Rifles
whose Commandant in close co-opera-
tion and consultation with the Deputy
Commissioner is responsible for law
and order there. For some time, when
the Deppty Commlissioner had to do
some other work, he took the assist-
ance of a police officer who functioned
as  Additional Superintendent of
Police. But this arrangement was not
found practicable and he was asked to
revert to the Assam Government.
Therefore, there was no question of
abolishing the post of the Superin-
tendent of Police. As I have pointed
out, for law and order it is the Assam
Rifles which is resposible and the
Commandant of the Assam Rifles
functions in a close co-operation and
consultation with the Deputy Com-
missioner of the Hill area.

Shri Joachim Alva: May I ask the
Minister, Sir, whether he will still
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combine the office of the Deputy
Commissioner with the office of the
Superintendent of Police? Why did
he do that? It is not so elsewhere
in India.

Shri Fakhruddin Ahmed: It is so0
because the law and order duty is
performed by the Assam Rifles of
which there is the Commandant.

Now, so far as the university is
concerned, I may inform the House
that both the Government of Assam
and the Central Government are
anxious to establish a university in
the hill area. A question arose whe-
ther that university should be estab-
lished under a Centra] statute or
under a State statute, and the advice
was that it will be desirable to have
a Central Act for the purpose of
constituting a university. Then, 1
may tell the House, that the
Home Ministry took the advice
the Law  Ministry, and the Law
Ministry said that unless and until
a resolution is passed in all the States
where this university will be operat-
ing or have jurisdiction it will not be
desirable to introduce a Bill. When
‘this information was sent to us, the
Assam Government passed a resolu-
tion on the Assam Assembly for giving
authority to the Union Government to
enact a provision. The State of
Manipur has also given the neces-
sary permission. I think they are
now waiting for the permission
to be obtained from the State
of Nagaland. As soon as that
permission is available, the Central
‘Government will take necessary ac-
tion for the purpose of introduring
this Bill before the House, and when
that Bill is passed ang it becomes an
Act there will be a university at
Shillong for the hill areas. I may
also tell the House that the Educa-
tion Ministry has mada a provision
for such a umiversity in the next
financial year's budget. Therefore,
‘there is no justificalion for the hon.
‘Member to feel or to say that the
university about which there has
been a talk for the last two or three
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years is being withheld from the
Hill people of Assam,

One last word about the Assam
Language Act. A wrong impression
has been created that the Assam
Language Act was intended to im-
pose either Assamese or Bengali
language on the people of the hill
areas. If you go through the Act, you
will find that the Assam Language
Act provides for the use of English
or Hindi together with the regional
Assamese language at the State level
In areas where Assamese is spoken,
the Assamese version of the Act and
correspondence in Assamese will be
sent; in areas where Bengali 13
spoken, only the Bengali version
will be sent. So far as the
hill areas are cnhce-ned, neither the
Assamese nor th- Bengali version
will go. They will use the option to
have such language as they like at the
district level in addition to Hindi or
English.

Shri Swell: There is difference of
opinion about this Act. It is much
better that a copy of this Act is
laid on the Table of the House for
the benefit of the Members. ...

Shri Fakhruddin Ahmed: 1 am
not yielding.

This Act has been in existence for
the last three or four years. Not a
single member of the hill tribes can
say that the Assamese or Bengali
language has been Imposed on the hill
people. It is mere propaganda by
interested parties. Now the people
in the rural areas and also towns of
the hills are realising that it was mere
propaganda and the intention of the
Government was not to impose
Assamese or Bengali on these people.

Shri Swell:

Shri Fakhruddin Ahmed: There-
fore, I would submit to this House
that the gituation is really one for
concern. It will be desirable that
this situation should be considered
and examined very dispassionately

1 contend this.

and in a constructive manner so that
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it may be possible for us to maintain
the integrity of our country and it is
possible for us also to provide the
kind of amenities for all our peo-
Ple, wherever they may live, whe-
ther in the plains or in the hill areas.
That is the one, and only one, concern
of the people and of the Memb-
ers of this Parliament and of this
Government. I think we will do very
well if we can keep this in
mind and give such constructive sug-
gestions as may help the Government
in overcoming this difficulty.

Shri D. C. Sharma (Gurdaspur):
What has the Assam Government
done for the emotional integration of
the hill people with the people of
the rest of Assam?

Shri Fakhruddin Ahmed: We  are
doing as much as possible. We are
increasing the centres of social work
in those areas to bring the people to-
gether,

(o TR WAL ANt (wIEETT):
JUETR ALY, 5 FAE TG I
AN @ T, 79 77 forw ¥ weamgaEw
A AT I L | STFA AL AFY
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it gew wer weAT): & @ T
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oIS S qG T qAEATRT W 9K @
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aifs & Qu FTETEat 7 # g4 |

The Minister of Home Affairs (Shri
Nanda): What the House has been
discussing is an extremely deplorable
situation. The hon. Member Shri
H. N. Mukerjee made a reference to
this and expressed his feeling of
sorrow. This is the feeling of all of
us. There is and must be an agree-
ment among all sections of the House
regarding this. I gave to the House
yesterday some account of the hap-
penings during the last two or three
days, and I am sure all of us feel
very much disturbed about this.

A number of things which have
been brought up in the course of this
discussion and to which an answer
was due have been dealt with already
by my colleague who is sitting here
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beside me, namely Shri Fakhruddin
Ahmed. He has the adantage of very
intimate knowledge of the conditions
in that part of our country, and,
therefore, he was able to talk from
that position of personal familiarity
with the problems to which refer-
ence was made and the conditions in
that area. That has made my task
very much lighter.

I would, therefore, devote a little
time to general questions which were
raised. I am thinking at the moment
of two or three hon. Members who
-dwelt on that problem, Shri H. N.
Mukerjee specially who does not
happen to be here at the moment ex-
pended a lot of emotion and passion
on whatever he said.

An hon, Member: As usual.

Shri Nanda: But that was what I
was coming to. After listening to him
one might feel as it that is the only
overpowering emotion in his mind
and that is something to which he
attaches all the importance in the
world. But anybody who hears him
any time on little things or slight
things or bigger things will find that
it will be the same kind of emotion
and the same kind of language and
the same kind of passion. But as to
what he said on this occasion, I would
say this. I do not want to be hittle the
value and significance of that al-
though 1 am at a loss to understand
what exactly he was driving at. What
was it that he was aiming at? Was it
that what we had done, the policy
which had been adopted by the
Assam, Government was wrong; or
was it right? Was it the policy which
the Chief Minister and his colleagues
adopted that led to these consequen-
ces? Because the recipe he gave us,
the prescription he gave, was ex-
actly what the Assam Government
have followed so far. That is, the
Assam Government did not apply
force, did not have recourse to coer-
cive measures; they gave latitude, I
believe rightly, because it is not sim-
ply a question of force.
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It is a question, as was said by my
hon. friend, Shri Ranga, of dealing
with a special type of people, whose
reactions, responses and background
are different. Therefore, they have to
be dealt with in a special way. Their
mind has to be understood and app-
reciated, The Chiet Minister, Shri
Chaliha, knows that; nobody knows
that better, as Shri Swell himself
acknowledges  (Interruption). Per-
haps the hon. Member here knows it

somewhat better—I do not know.
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The point is that this Mizo National
Front had at some stage enunciatéd a
certain political line there which, of
course, was wholly unacceptable. At
the same time, they were following a
constitutional course. They were tak-
ing part in the elections. They have
been able to win elections in 143 out
of 420 villages as against 227 by the
Union. Also they have got a majority
of seats in the Assembly. They were
following a course, exactly what is
being recommended to us, of their
becoming part and parcel of the so-
ciety and sharing in whatever oppor-
tunities were being provided there.
That was what the bulk of the peo-
ple have been doing. The Mizo Union,
as has been explained by some Memb-
ers, is, of course, not at all taking to
any extreme line of that character.
They have been asking for a State
within the Union, but in this case a
State of less than 3 lakh people. That
is a different question; that is not any
kind of separatist tendency, not at
all.

The question for the Chief Minis-
ter and the Government was, at what
time to apply force. He decided to
give the fullest latitude to these peo-
ple, the moderate elements, who were
trying to keep the Mizos belonging to
that party on the right track. At some
stage, there was an assertion of a
different kind of demand on the part
of a certain section of that party, the
younger section, feeling that this was
not leading to independ which
the others also were talking about.
They were content to pursue these
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norma] courses. For some months {h, Government were going to be:

past, this had been developing and
growing. The Chief Minister and the
Government, relying on the fact that
they have been doing a number ~of
things for the betterment of these
people, hoping that they would be re-
conciled and would be assimilated
more and more fully, were watching
the situation. The whole system of
intelligence was improved. Every-
thing was known to us, even these
people becoming a little more assert-
ive that way . . .

Shri Hem Barua: Please do not usc
the word ‘“assimiiated’; please use
the word ‘integrated’.

Shri Nanda: Integrated. Thank
you. That is better,
That is a better word.

A few months ago, this thing was
accentuated. Then, Government took
certain steps. A hint of this has been
given by my colleague. They brought
in another battalion. It was found that
some of those people were going
over to Pakistan also. Hon, Members
will know that this area has 180
miles border common with Pakistan
and 250 with Burma, and the position
there is that because of the terrain
and all that, it is next to impossible
to guard every point of the order.
Therefore, there ig facility of move-
ment across the border.

It is known that something of that
kind was happening and preparations
were being made. Since it was learnt
that some people had comc trained,
with arms, arms in the hands of
private persons in the district were
being traced. More border posts
had been set up. And then,
apart from this additional battalion,
arrangements were made to bring in
more force, Assam Rifles, and they
were moving on to this area,

This was the stage where the peo-
ple there belonging to this section
felt that possibly now the forces of

on them, and maybe they may find
themselves incapable of any strong
action. Therefore, they started doing.
certain things prematurely, so far as
their own plans were concerned. What
further action hag been taken, hon.
Members know,

There is another factor. Some of
the Members have said about neglect
of that area, not enough being done
about that area, and how are we go-
ing to get the full loyalty, patriotism
of those people, this and that. If we
see things as they are now there, we
find plenty of things which one does
not like. There should bé very much
better, more roads, more of other
things, that is true but we are con-
tending against the product of long
decades of neglect, and a country
which hag to deal with problems all

Shri Ranga: You have added two
decades of neglect.

Shri Nanda: No, Sir. We have done
much more in this period than was
done over a century in that area, and
much more is in hand, and I believe
very quickly the face of that area is
going to the different very much than
before.

Y YWEAE arEA (TR
oY a1t sz A d @ g,
SoEAR E il

Shri Nanda: Hon. Members should
have a little patience. It is forgotten
that we have also to contend against
certain difficulties which are inherent.
in tHat situation. Apart from the
vast area, small population, difficulty
of carrying roads to that area, be-
cause of the special character of the
soil etc.—I do not want to bother the
hon, House with those details. There-
fore, it has taken a certain amount
of time in coming to vrips with those
problems and making an inpact.
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I shall give more details as to what
is being done. Some information was
given by my hon, friend, as to how
much more Is being done for this
arey than for  other parts of
Assam. 1 come first to the ap-
proach which was suggested by hon.
Member Shri Mukerjee. His ap-
proach and the remedies which he
has suggested possibly apply every-
where. 1 do not know whether this
country will accept the kind of re-
cipes which they have for all kinds
of problems, but in this particular
case the fact is that there hag been
that sympathetic approach. He said
the Chiet Minister should have a
certain feeling of sympathy and
understanding for the hill people,
but that somebody is coming in the
way of his going ahead. I think it
is not at all correct. He is doing
things in his own way and with all
the assistance and help from us.

Shri D. C. Sharma; Who zave
them the radio station and where is
it located? We want to know that.

Shri Nanda: If that is all that the
hon. Member wants to know about
the whole problem, 1 shall give
him that information. After it
had started, after that murder, there
was emphasis and support for usifig
the Defence of India Rules against
all of them or many of them. We
will have to do without the DIR
in these and other conditions also.
The Chiet Minister did not do it
because his philosophy was and is
that if you start using force because
some little thing is done, it will not
be good. May I add that in that area
so far as the Mizos are concerned,
people of one group or another, there
had been no incidents and very few
or little violence, very little of that
kind of activity expect what recently
happened. If he had done that kind
of thing, then the charge would have
been: you just gone and made an
onslaught on them for little things;
you have provoked them and there-
fore there is an uprising and all this
trouble has arisen? We gave them
all the freedom to carry on in their
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own way. But a point comes when
toleration has to cease and that point
came when it was known that these
people are) now engineering some
kind of activity which we have to.
face. Therafore, arrangements were
in progress and as more security forces
came and were coming these people
took thinks in their hands. There
was another factor in this trouble
and that was economic develop-
ment itself. It was because more
schemes for development were being
implemented in that area and people
were seeing certain things happening,
something about drinking water, roads
and other things. The extremist
section felt that if this goes on
people will get accustomed to all
this normal peaceful way of
development and therefore their idea
of revolt would not possibly mater-
ialise. Therefore, they felt that they
should act quickly. It was not ldack
of development; it was the progress
of development itself in some way
which precipitated the disturbance.
I am talking from the reports ot
what has been happening.

3746

I wish to give some information
about development because hon.
Member Prakash Vir Shastri referred
to this. We had initiated a prog-
ramme of development which has
been growing. A member of the
planning commission 1s fhere, right
now, trying to formulate a bigger pro-
gramme for that area. In the First
Plan, tne expenditure was Rs. 63
lakhs; tm the Second Plan, 2.11 crores
and in the Third Plan Rs. 5.62 crores.
That has been the rate in which it
has been stepped up because of ad-
ministrative  facilities which had
been created; various other = things
needed, had to be done. The per-
capita expenditure upto the end ot
the Third Plan for the district was
Rs. 314 as against Rs. 166 for the
whole State. Nobody should grudge
this to them because they had suf-
fered neglect in the past; it hag to
be made up. Therefore, this larger
expenditure is called for. But let it
not be.said that the special needs of
the area not being attended to. The.
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per capita expenditure is Rs. 133 for
the plains district and Rs. 493 for
the hill districts of the State.
In 1963-64, the Adviser to the Plan-
ning Commission toured the areg and
the programme was then formulated,
which covered all these things: trans-
port, water-supply and varioug other
directions of development. There has
been considerable progress; several
provisions were made—Rs. 50 lakhs
for the year at that time and a similar
amount for the next two years. I do
not want to burden the House.

Shri S. N. Chaturvedi (Firozabad):
"The charge of Shri Prakash Vir Shas-
tri was that the amounts sanctioned
for the development of these districts
were being diverted to other places in
Assam. We want to know whether
there is any truth in it.

Shri Nanda: What I have given
explain the position. Therefore, the
relative position is there. There is so
much more for these areas than for
the others. Therefore, that charge
cannot be sustained.

Shri R. S, Pandey (Guna): When
it is said that the per capita expendi-
ture there is Rs. 314, I want to know,
whether these figures are known to
them.

Shri Nanda: They know these fig-
ures in terms of drinking water
supply, in terms, of other welfare ac-
tivities, facilities and so on. (Inter-
Fuption).

Mr. Deputy-Speaker: Order, order.

Shri Nanda: A few other points
were made by hon. Members. I would
like to refer to them. I am particular-
ly thinking of my hon. friend, Shri
*Swell. He recalled to my mind the oc-
casion, which was heart-warming and
touching, when that large congrega-
tion was there. I still vividly remem-
ber that day in particular, and since
then, and before that also, we were
in close touch and he will remember
how much the late Prime Minister,
.Jawaharla] Nehru, felt for them and
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how much time he gave to their pro-
blems and how he tried to find a so-
lution as near to their heart as pos-
sible, and how o translate that into
practice. Later on, we worked hard
together. It may be that it has taken
sometime to finalise the terms of re-
ference for this Commission, because
the efforts were to see that that
formula, those directions, were con-
cretised and were given full shape—
as full a shape as possible—and now,
the question is, what should be done.
As soon as we get the report of the
Ccmmission, ] am sure with their help
and co-operation, everything will be
done in order to satisfy the aspirations

of the people of that area to which
the hon. Member belongs.
There was another view point

which was urged. It was that we pam-
pered the Nagas on the one side and
we have not done enough on the other:
that force should have been used ear-
lier, and steps should have been taken
in this direction. Since we do not
minimise the seriousness of the threat,
we certainly are bound to take the
necessary action, and that actica has
been taken; it was being taken before.
I might explain here that we are very
scrry that it hag to be so, namely, that
the army has to be moved in, that it
is moving in. It must have reached
there—Aijal—now, or carlier possibly,
ana the road biocks, etc., must have
bLeen removed, the culverts were bro-
ken and repair work had to be done.
Tharefore, a little more time than
possibly one would like does, and is
taken, in these things.

Now, the question is  about the
future. What is going to be done for
the future? While it is very clear to
us, and that is what we have been
doing—not relying on force and the
use of the police and the use of the
army so far-steps should be taken,
hereafter. As some hon. Members
there pointed out, there is the nation’s
interest, that is all parts of the coun-
try are as much part of the Union as
any other part, and therefore there



3749  Sltustion in  PHALGUNA 13- 1887 (SAKA)

can be no distinction made. Wherever
there is any movemrent of g separatist
character, certainly it has to be sup-
pressed. But there, I would like to
assure the hon. Mcmbers one thing.
While there will be no toleration of
any kind of revolt, which hag to be
dealt with, the human aspect wil] al-
ways be kept in view in future. So
far as the present situation is con-
cerned, it is being dealt with as it
should be. I hope the problem will
be solved in a short time.

Our programme of development
wil] continue. I may further assure
the hon. members that a large bulk
of the population—the Mizo Union,

- for example, and others—have been
there peacefully carrying on their ac-
tivities. Therefore, it is not ag if the
whole of that area is in revolt. There
is a section and that section has to be
dealt with. Then, we will have to
resume our developmental activity.
Mr. Mukerjee referred to my state-
ment “grievance, if any”. What ig the
meaning? We knovr the grievances.
We have been trying to do whatever
is possible. If there is anything more,
we will certainly do that also. There
is s0 much common ground regarding
the facts and regarding what has to
be dcne. But all thut does not consti-
tute any justificaticn for the motion
of adiournment that has been brought
forward.

st serenite el SaTETE
oY, WTE Y e g 19 T F AW
gfadrarw® §1 19 I F ug
g9 g1 F qget gew  faar
qgfeat ¥ g€ &1 v« W ¥ famedy
foregY aafarr Y & g7 W # 39ET fr
B fow® wwmma @ avg & 39 ) s
W T & frgar & Ay am § ar g
&7 qIX AT AW AA K A4TAT Ay
&Y wrw wrAr N gy frEww v ww
szt e w2 & 7 gt F o €3
§ as wrgr 9gf ¥ § ww Fwdwy
ey ¥ IR § WIoOr ] gT ag T
waey wg 2 5 7gi F 00 &Y qmeam
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T werge w3 ¥ fag & fre ff A
qgrd }at # s Wi e ¥ ard
feafe ®1 woggw w0 L

(wwe®) ... WY, IET A qR
gat g 1 gl @ A & g e
IS SLE (R iR DR LR G i
' vy Fg 2 5 v o faat qgifeqt
&t yfe & @99 ¥ a7 fawre & @qq
fora Y oft wd & sqaegT PR W W)
forer W o% g e Q@ far e
& fawra ¥ 7 o @7 AT gORT T
T @ AT WY 3w @ R I
fag fomrar ox qwe gar § w® ad
g 1t wEEl we
|TEE T qa T FAvT e & fam
Hfr 1 & 7 S T e wfaf-
o™ FQ U wIT T wvy faar ar
qret gt anet oY ewr ¥ wqoAr
ey frar & 1 IR ag A e g
fir wrame & o< wni % orgr wfe s
160 397 sq7 gwT § wgt fort et
& W< 350 39 =7 gwr § 1 Afew
o Bl wIgw oW Ay vy At
% fir @t o7 g T Faw ot w1
I | A o whofe: # afesréat ff
Jy I O & a1t 37 qwE w1 'w-
S AT ! ST qTaTaTe Y §Her
T FHET YT ? % QT 47 qwew
T g RO &Y 49T ? AT %W @ *
Y @@ XY fe ag wf safee 35099y
% =g A 37 fag gar &, o v
Ik fog gmm & §oR §
o T e ® e fea
qr a7 7g QI & g7 I & FI7 o7
R g ar ! uw am IR
¢ f& TFo qro 1 IRz gaTfawr A
FY 7% afer feedY Ffaw € qae o
1 & F@ g | afey s weEdw
HTgE 4T ¥W I F) q@Et fF fedy
wfReAT o 78T THo Yo HT FTH FAT

3§, qgfra Hgw s T oty Forr



3751 Situatiep in Mizo
: Diste.(Asigm) (Adj. M.)
[sft smreitT wrveft]

9 gHo flo FY ez warforwr &7 mf

ot T gy ¢ W fr fafo-
far 1 wE R

ot e el - A A @,
# IR A w1 SHFE T E

0 T N ¥ fadq &9 & wgAr
wigar § A% 7% & fF s o feafs
§ a7 fie &3 Tew & w7 6 oft Aee
LR A K 5T W F FHE FL T
fE& ag *t wwrEw q@ g0 & & wgt
fewfrs g mar § $% forg wT & wgt
IR W WA QA ST Ty
TF WX qifiear A qrwe e
arE ¥ grF fow a<g & ¥R W
g # I gy ¢ o @d ww
qgifadl ® ark ¥ fog 9§ wwwre
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&S fg wore F1€ FwIw e -
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RITE ¥ AR dfw gwr & AR
¥ oA § fe dm W & s @
gafag & agt amgaT £ fF e
afeqs frar 9o A @ AT 9T
farer & seama &1 & frar
Mr. Deputy-Speaker: The question
ie:
“That the House do now
journ”.
Those in favour of the motion may
please say “Aye”.
Some hon. Members: “Ayes”.
Mr. Deputy-Speaker: Those a
the motion may please say ‘Nvo”.

ad-
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Several hen. Members: “No.”

Mr. Deputy-Speaker: The ‘*Noes”

have it.
Some hon. Members: “Ayes” have
it.

Mr. Deputy-Speaker: Let the lob-
bies be cleared. I shall again put the
motion to the vote vf the House. The
question 1s:

“That the House do
journ”.

The motion wag negatived

now ad-

1844,
MESSAGE FROM THE PRESIDENT

Mr. Deputy-Speaker: ! have to
inform the House that the hon. Spea-
ker has received the following mes-
sage dated the 2nd March, 1966, from
the President:

‘? have received with grest sas
tisfaction the expression of thanks
by the Members of the Lok Sa-
bha for the Addresy 1 delivered
to both the Houses of Parliament
assembled together on the 1l4th
February, 1966".

1845 hrs,

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Deputy-Speaker: Shri A T.
Sarma may continue his speech.

Shri A. T. Sarma (Chatrapur): Mr.
Deputy Speaker, Sir, I want to bring
to the notice of the hon. Minister for
Railways some grievances of my
State.

Mr. Deputy-Speaker: The
Member may continue tomorrow.

18.46. hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
4, 1966/Phalguna 13, 1887 (Saka).

hon.

—
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